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LOK SABHA
Wednesday, 10th November, 1858.

The Lok Sabha met at Eleven of the
Clock.

[Mn. SPEAKER in the Chair.]
ORAL ANSWERS TO QUESTIONS
Ofl India (Private) Limited

Shri V C. Shukla:
*63. Shri Rameshwar Tantia:
Sardar Iqbal Singh:
Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question

No. 86 on the 13th August, 1958 and
state:

(a) whether the examination of the
report of the Assesstnent Commattee
in respect of the assets of the Assam
O1l Company has since been complet-
ed;

(b} if so, the results thereof: and

(¢) by when the Oil India (Private)
Limited 15 expected to be formally
incorporated?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(8hri Gajendra Prasad Sinha): (a)
No, Sir

(b) Does not anse.

{c) Oil India (Private) Limited is
expected to be incorporated as soon
as the Memorandum and Articles of
Associgtion, which are being pro-
cessed at present, are finalised.

233(AI)LSD—1.

Shri V. C. Shukia: May I know the
precise reason for this delay in arriv-

ing at a final decision regarding this
assessment?

The Minister of Mines and Oil (Shri
K, D. Malaviya): There is no parti-
cular delay which I notice here. The
Commiitee was set up some time back
and on most of points there is un-
animous agreement now. Only a few
remain to be resolved and very soon,
perhaps 1n two or three weeks or
earlier, those points will also be
resolved and then we shall go ahead.

Shri V. C. Shukia: By what time do
Government expect to complete the
examination of this report?

Shri K. D. Malaviya: Within a few
days

Shri Ramanathan Chettiar: May 1
know whether this Company will do
the distribution of petroleum and
petroleum products?

Shri K. D. Malaviya: No, Sir,

Shri Hem Barua: Before this 0Oil
India (Private) Ltd comes into opera-
tion, may 1 know 1if the Government
propose to examine the recommenda-
tions of these American consultants
as also of the Location Enqury Com-
mittee for the establishment of a
single unit large scale refinery instead
of sphitting the refinery into two and
thereby involving duplication of the
capital expenditure all the time?

Shri K. D. Malaviya: All these ques-
tions have received the consideration
of the Government, ie., the recom-
mendations of the consultants refer-
red to by my hon. friend or of any
other man with regard to the location
of these two refineries and the dec-
sion of the Government has  been
taken.
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the total paid up capital of this
company?

Shri K. D. Malaviya: Rs. 15 crores,
it I am not wrong.
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Shri Narayanankutty Menon: May I
know whether the original purchase
figures of the machinery and other
assets of the Assam Qil Company
are available to the Assessment Com-
mittee for the purpose of valuation?

Shri K. D. Malaviya: I think the
papers in connection with the original
purchase have been examined by cost
accounts officers and also by members
of this Committee, but I speak sub-
ject to correction.
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© Shri Narasimhan: Arising ous of
the hon. Minister’s answer, what is
the proposed arrangement for distri-
bution of the oil likely to be produced
by Oil India?

Shri K. D. Malaviya: The processed
oil from the Assam refinery will be
distributed by an arrangement whieh
is still to be finalised.

Shri V. C. Bhokla: The hon.
Minister has just now said that they
are thinking of making arrangements
for distribution of the oil to be pro-
duced here. May I know on what
lines the examunation js being made?
Are the Government contemplating to
float another private limited company
for distribution of oil or are they
going to use the existing trade
channels for this purpose?

Shri K. D. Malaviya: As I said, al
these questions are still under exami-
nation by the Government and 1 am
not in a position to give any final
reply.

Law Commisvion Report on Judieial
Administration

|l Shri Supakar:
{ Shrimati Parvath! Krishnaa:

Will the Miruster of Law be pleas-
ed to refer to the reply given to
Starred Question No, 743 on the 30th
August 1858 and state:

{a) whether Government have xinoce
received and examined the report of
the Law Commission on the reform
of judicial administration; and

(b) i so, the nature of decision
taken thereon?



23 Oral Answers

The Depuwty Minister of Law (8hri
x M mvlt)' {(a) The Govern-
ment have received the Report. As
ths Report is a voluminous document
dealing with many important matters,
it will take considerable time to
examine it and to take further steps

{b) Doez not arise,

Shri D, C. Sharma: May I know 1If
the Government will be circulating
the report to the various States and
also to the various High Courts for
their opinion before the Government
of India takes any decision on it”?

Shri Hajarmavis: It will certanly
be circulated to the various State
Governments because many of the
mutlers are on the concurrent list
and it i1s a convention that in respect
of such matters the State Govern-
ments are always consulted

Shri Tangamani: May I know whe-
ther one of members of the Law Com-
mission, Shri Satyanarayana Rao, has
appended certain remarks about the
appointment of judges and because
those remarks are not acceptable he
has expressed his desire retire?

Shri Hajarmavis: It hardly arises
out of this gquestion However,
matters contained in the Law Com-
mmistion's report are still under exami-
nation.

Shr} Supakar: May I know whether
in considering the recommendations of
thi, Report, Government have taken
any step to avold the delay in disposal
of cases consistent with maintaining
the standard of the judgments?

Shri Hajarnavis: As I said in reply
1o the earlier question dealing with
the matter of the report, it is still
under examination.

Mr. BSpeaker: It iz still under
examination,

1¢ NOVIMBER 195% Oral Answers

Report of the Centiral Pay
Commisgion

+

* Bhri :
Shri D. C. Sharma:
Shri Ram lrlshn:
Shri 8. M, Banerjee:
Shri T. B. Vitial Rao:
Shri Panigrahi:

Shri Bhakt Darshan:
Shri Naval Prabhakar:
| Shrimati Parvathi Krishnaa:
*85. { Shri Rajendra Singh:
Shri A. K. Gopalan;:
Shri Kunhan:
| Shri Narayanankutty Menon:
| Dr Ram Subhag Singh:
Shrl Vajpayee:

Shri U L. Patil:
Shri Hem Barua:
Shri Jadhav:
LSudnr Igbal Singh:

Wil the Mimister of Finance be
pleased to state

{a) whether Government have
received the final report from the
Central Pay Commission;

(b} If so, the nature of the recom-
mendations made theremn; and

(c) the decisions taken thereon?

The Deputy Minister of Finanee
(Shrimatl Tarkeshwari Sinha): (a)
No, Sir

{b) and (¢) Do not anse

Shri Tangamani: Even during the
last Session when this question was
asked a similar reply was given. In
wview of the fact that more than 1§
months have elapsed since the setting
up of the Pay Commission, may we at

least know when its Report is expect-
ed?

Shrimati Tarkeshwari Sinha: The
Commission has taken oral evidence of
a very large number of representativeg
of unions. They have also to examine
the experts, statisticlans and econo-
mists and also the Secretaries of the
Government ‘Therefore they will
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require still some more time to finith
mtmmmmm can
submit their mepart.

Shri Tangamani: Is it' not a fact
that all the organisationg of the em-
ployesg have tendered their memo-
randa and have also given evidence
before the Commissign? Is it also not
a fact that asince the interim reliet
was given prices have gone up? May
I know whether the Government
would at least direct the Commission
to give anothey interim relief?

Shrimaff Tarkeshwarl Sinha: The
Commission itself recommended the
interim relief and it is open to the
Commission to give any further relief
or nott It is entirely within the
jurisdiction of the Commission and
Government has nothing to do with
this matter.

Shri 8. M. Banerjee: May I know
whether the hon. Minister is aware
that this abnormal delay has caused
serious discontent among Central
Government employees and that they
are seriously thinking in terms of
launching a struggie? May I know
whether Government would consider
payment of second instalment of
interim relief as the Commission had
recommended the interim relief of
Rs. 10 but they made it Rs. 57

Mr. Speaker: Why all this pream-
ble to this question?

Shrimati Tarkeshwari Sinha: There
has been no abnormal delay. The
work is going on normally. As I said,
there are so many associations that
have tendered evidence. So, I do not
think the hon. Member’s contention is
right.

Mr. Speaker: The hon Member
wants to know whether the Pay Com-
mission has recommended a second
instalment.

Shri 8, M. Banerjee: May I explain,
Sir? The Pay Commission has said
that Rs. 10 may be paid as the report
is coming out soon. But there has
been this abnormal delay. I want
to know whether a second instalment
is going to be paid to them due jo
this abnormal delay. )
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The Minister of Finance (Sknt
Morarji Desai): There s no question
of any sbnormal delay. The My
Commission iz proceeding with as
much speed as poseible under ' the
circumstances. There is no delay snd
I do not think any question of any
second instalment arises,

Shri T, B. Vittal Rao;: May I know
if there has recently been a meeting
of the Chairman of the Central Pay
Commission with the Chairmen of
the various wage boards appointed
for the textiles, cement and sugar
jndustries and if so what are the
pointg discussed at that meeting?

Shri Morarfi Desal: I have no idea
of what meetings the Chairman of the
Pay Commission has and with whom.

Shri Muohammed Ellas;: May I know
whether the Government is thinking
of setting up another Pay Comminasion
for the State Government employees
in view of the recommendations given
by the Central Pay Commission?

Shri Morarji Desai: It is not for
this Government to say what should
be done for the State Governments; it
is for the State Governments to say
what they have to do.

Shri Jadhav: May I know whether
the Central Pay Commission has made
any assessment of the liabilities that
may be incurred?

Shri Morarji Desai: Until the report
is received, there is no question of
any liability.

Mr. Speaker: Next question,

Shri Narayanankutty Menon: I
asked a different gquestion but my
name has been clubbed to this ques-
tion: I want to ask that question,

Mr. Speaker: What I would like to
state to the hon. Members is this.
The report has not yet been published.
When evidence is being taken, all that
they can ask is, as they have asked,
why there is so much of delay. The
hon. Deputy Minister has explained
the position. Members can ask when
it ig likely to conclude, whether any
interim relief was recommended and
20 on. But to go into the delails
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when the report has not been publish-
od or when it has not been senf,
seams to be unnecessarily taking away
the time of the House,

Stri 8. M Banerjee: The evidence
was comnpleted by August 1858,

The Parllamentary Becretary to the
Minister of Community Development
(8hri B. §. Murthy): No, no.

Shri Narayanankntity Menon: Is it a
fact that the Government has received
a communication from the Pay Com-
mission since it received the recom-
mendations for the interim payment
informing the Government that there
is going to be some more delay in the
publication of the report and request-
ing the Government for the payment
of ancther instalment of interim
relief?

Bhri Morarji Desai: It 15 some
rumour on which the hon. Member
has based the question; I have no
such knowledge.

Strl D, C. Sharma: When the Pay
Commission was appointed it was
thought that some interim reports
would be issued by the Pay Commis-
sion and action would be taken on it
by the Government of India. May I
know if any interim report has been
sent by the Pay Commission and if
not, why not?

Shri Morarji Desai: The interim
report was received and effect was
given to 1t

Shri T B. Vittal Rao: May I know
whether the Central Pay Commission
has given any indication as to when
1 will submit its report?

Shri Morarjl Desal: They will do
it, as soon as they can, under the
circumstances  Perhaps it will be
within three or four months.
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Oil Driliing in Jawalamukhi

+
[ Shri Barmaa:
Shri D. C. Sharms:
Shri Subodh Hansda:
Shri §. C. Samanta:
Shri Ajit Singh Sarhadl:
*86. ﬁ Shri Ram Krishan:
Shri Bibhnti Mishra:
Shri Wodeyar:
Shri Hem Raj:
Shri P, K. Deo:
Skri B. C. Prodhan:
_ Sardar Iqbal Singh:

Will the Mimister of Steel, Mines
and Fuel be pleased to state: ,

(a) the up-to-date progress made in
the dniling for oil in Jawalamukhi;

(b) the depth to which drilling has
been undertaken so far;

(¢) the results achieved;

(d) whether any assessment of the
natural gas found in the area has
been made;

(e) what detailed programme has
been drawn for drilling more wells
in the area to assess the natural gas
and oil potential; and

(f) what steps have been taken
to exploit the natural gas for commer-
ci1al purposes?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
and (b). The present depth of deep
test Well No. 1 is approximately 2201
metres and of structural well No, 2
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approximately 858 metres, Structural
Well No. 1 was abandoned after dril-
ling upto 830 metres.

(c) The data collected so far by the
drilling of deep Well No. 1 has indi-
cated (i) the well crossed a major
thrust fault at about 1262 metres, (ii)
there are a number of potential oil
or gas horizons. Omne of these om
tosting indicated the possibility of
eommercial production,

(d) To assess the potentialities of
this gas fleld, several more wells will
have to be drilled.

{e) The drilling rig from structursl
hole No. 1 is being shifted to another
site on the Jwalamukhi sfructure.
Further programme will depend on
the results obtained

(f) The commercial exploitation of
this gag will be taken up only when
full estimates of gag reserves are
made.

Shri Barman: Now that dnlling
operations have been undertaken at
several places also, may I know the
comparative cost structure and whe-
ther at Jwalamukhi they have been
able to effect any reduction in the cost
structure®

The Minister of Mines and Oil (8hri
K. D. Malaviya): I have explained
the position to my hon. friend. There
1s only one deep drilling in Jwala-
mukh! area and that has unfortunate-
ly not concluded; 1t has gone about
2201 metres deep. The other two shal-
low drillings were started sometime
back and one of them had to be
abandoned because of an accident.
¥he second was concluded at the
desired depth and the results of all
these drillings are being assessed. We
are convinced that thus area has great
potentiality for ol and gas produc-
tion.

Bhri Wodeyar: What is the opinion
of foreign experts in this matter—
experts who are assisting us in the
oil drilling and what ig the total ex-
penditure incurred so far in oil dril-
Nag?

19 NOVEMBER 1083
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Bhri K. D. Malaviva: I attach
greater value to the opinion of outr
experts, now that they have been
trained very well by the assistance
that we have received. Our ewn
experts give a very correct assessment
of the situation. I have already
referred to that assessment not only
by our own but also by foreign
experis.

Mr, Bpeaker: What is the amount
spent so fart

Shri K. D. Malaviya: It is difficult
for me to separte the amount from
the rest of the oil exploration work
that hag been going on in the whole
country. But, very roughly, I suppose
the shallow drill costs about Rs. 5-10
lakhs and a deep drill, on an average,
costs about Ra. 30-40 lakhs.

Shri Hem Raj: May I know the
number of occasions on which drilling
pipes were broken and the number
of days lost on that account?

Shri K. D. Malaviya: TUnfortunate-
ly, there were many occasions when
drilling had to be suspended but
perhaps 1t is only once when the
casing broke down. But there were
other accidents on several occasions.
The number of days lost are pretty
large and perhaps that will come to
about 30-40 per cent of the total
number of davs on which dnlling
was undertaken

Shri § C. Samanta: Ig it not a fact
that twelve layers for gas and oil
were found and if so how many for
oil and how many for gas and how
many layers have been perforated?

Shri K. D. Malaviya: Unfortunately,
it will not be quite desirable at this
stage to say quite conclusively what
horizons there are for oil or gas?
It is however a fact that about a
dozen oil and gas horizong are being
indicated in this deep well. It is only
when we have reached the bottom
that we can start electro logging tests
again and then go to the perforation
tests,
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Skri P. K. Deo: Mzay I know if any
blue-print is ready with the Govern-
ment showing how to utilise the
natural gas that would be available at
Jwalamukhi?

Shri K. D. Malaviva: So far as the
quantity of gas at Jwalamukhi is con-
eerned, we have not yet been able to
eoma to any conclusion because we
have not yet drilled sufficiently in that
grea. Once we have found out the
quantity of gas, it would be very easy
for us to formulate a scheme to cxploit
the same.

Shrt Ram Krishan: May I know
whether it is a fact that Government
proposs to construct a pipe line from
Jealamukhi to Delhi?

Shri X. D. Malaviya: Government
have not considered this scheme so
o,

Shri Barman: How is it that wells
are drilled to a certain depth ang then
abandoned? Is it due to defective
planning of the drilling project?

“ Shri K. D. Malaviya: The well was
not abandoned because there was any
defect in the planring We were dril-
ling at the right place. We also got
some evidence of the extension of the
gas arca 1n that well. But the pipe
got choked up because of the compli-
cated nature of the rocks there, and
it was considered that it would be
much better to abandon this area and
trke to a new one where we could
gather new data, It sometimes
happens in such cases; it 13 a part of
the game,

Shri D. C. Sharma: May I know if
any rough assessment has been made
of the oil potential of this area?

Shrt K D. Malaviya: No, Sir.

Skri Dasappa: May ! know how
much deeper they have got to go and
how lomg it will ke to go to that
dupia?
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Shri K. D, Malaviya: Roughly about
800 more metres are proposed to be
drilled.

Shri Bose: May I know whether
the experts, from their knowledge
elsewhere, believe that the existence
of natural gag indicates the existence
of petroleum oil down below?

Shri K. D. Malaviya: Generally, my
hon. friend is correct; when you get
gas in a well you should reasonably
expect oil also in that well.

Shri Mohammed Imam: Have we
reached a stage when we considar that
the prospecting has met with success
and that it will be an economic
venture?

Shri K. D. Malaviya: No, Sir, not
yet.

Bhri Kamal Singh: In view of the
fact that exploration in Jawalamukhi
area is going on for the last thres
years approximately, is it contemp-
lated by the Government to fix &
target date or a time limit up te
which only the operations should ge
on?

Shri K. D Malaviya: No, Sir; it is
very difficult to fix a target date in
such a mechanical fashion and decide
that after that date no drilling will
be done. We will go on drilling till
we have hopes of coming to some sort
of a decision.

Shri Hem Barua: Sir, . .

Mr. Speaker. The question relates to
Jwalamukh: and not Assam.

Shri Narayanankutty Menon: Sir,
my question has not been answered.

Mr. Speaker: Order, order. I have
the least objection. I am only trying
to call all hon. Members who want to
put questions. But I cannot call all
hon, Members on the same question.
I am trying to distribute as much
as possible, After s0 many years
here, I know the place from where
a particular hon. Member comes and
which hon. Member is interested in
which particular subject. If on a
particular question the same hon.
Member is not called, he will wait for
kis opportuaity on the mext guestien.
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Appeintment of High Court Juedges
+
Bhri Eam Krishan:
3. Shri Harish Chandra
L Mather:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 1171 on the
11th Seplember, 1838 and state:

(a) whether Government has since
received lists from all the State
Governments of persons suitable for
appointment as High Court Judges
from among judicial officers and mem-
bers of the Bar;

(b) if so, whether ‘these 1lists have
been referred to the Chief Justice of
India; and

(c}) whether the final approved list
has been prepared?

The Minister of Home Affaims
(Pandit G. B, Pant): (a) to (c). There
hag been no change in the position
since the above mentioned question
was answered. Lists have not yet
been received from all the States.

Shri Bam Krishan: May I know
whether any list has been received
from Punjab Government; 1f so, may
I know the names of Judges who have
been recommended by the Punjab
Government?

Pandit G. B. Pant: No list has yet
been received from Punjab.

S8hri Harish Chandra Mathur: May
I know what procedure is followed in
preparing these lists and selecting
these persons? May 1 also know
whether the consent of the persons
concerned are also obtained?

Pandit G. B. Pant: The lists are
framed on the basis of the proposals
received from the State authorities.
No final decision has been taken in
regard to any State list, and in all
Iikelihood the names of persons who
may be expected to accept the posts
when offered will be entered in the
list. But, in any case, before appoint-
ments are actually made, their wishes
will be considered.

1) NOVENEER 1058 Or®t Aniwers ]

Shrt Nsrkh Chandra Mathar: I want
to kuow whether the Central Gov-
erament has given any guidence fo
the Stwte Governments in ,
these lists; and, if so, may I know
the nature of suggestions made so that
a wniferm procedure is adopted by all
the States in preparing these Hsts?

Pandit G. B. Pant: They should be
competent legally and constitutionally
eligible, and fit to discharge the duties
of the eminent position that they are
expected to hold as Judges of the
High Court.

S8hri Jaganaths Rae: May 1 kaow
whether the State Governments were
asked to consider the names of comdi-
dates of the Supreme Court, who
come from different States and
practise here?

Pandit G. B, Pant: Nobody had beem
debarred.
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Shri Achar: May I know whether
the lists as they are finalised will be
published?

Pandit G. B. Pant: No.

Shri Hem Barua: May I know
whether it is a fact that the Law Com-
mission has noted the widespread com-
plaint about the appointment of
Judges, particularly Judges of the
High Court. and acknowledged the
validity of some of them:. if so,
whether the State Governmenis are
asked to bear this aspect of things
in mind when preparing the list of
Judges for appointment?
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Famdit 8. B. Pant: The introduciory
part of the question is mot accepted.

Shri Hem Barua: What about the
second part?

Shrl S8adhan Gupta: May I know
whether the Central Government has
fosrroulated any principles in selecting
Judges whose names would appear in
the All Indiz Panel in accordance
with the lists supplied by the State
Gowernments?

Pandit G, B. Pant: The persons
whose names are suggested must have
served 1n a judicial capacity at least
for ten years, and if they are advo-
cates they must have been m the
profession for at least the same period
Then, they should have enough of
reputation in ther own States for
their fitmess for such a high office
The suggestions will be made by the
High Court and they will be consider-
ed later by the Chief Justice of India
I think that will enable us to make a
good hst

Shri Tangamani. May I know whe-
ther any instructions have been
given to the State Governments  to
look into the question of Judges who
are likely to retire in that particular
High Court® For example, in Madras
High Court out of @ Judges, one will
be retiring in early 1959 and five "
1080 I would hike to know whethu
Madras State has been addressed n
this matter and how many names<
have been invited from the Madras
State Government.

Pandit G. B. Pant- 1 think the ques
tion which the hon Member has put
1s hardly relevant We are not con
cerned with the vacancies that may
arise 1n any particular High Court in
the near future We want to prepare
an all-India list which may be exa-
mined whenever vacancies occur, and
it 18 not necessary that the number
of persons nominated should bear any
proportion to the likely wvaocancies
within say a year or two or three

i apy particular State
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Odissl Dance and Music

v88, Shrl Sangznna: Will the Minis-
ter of Scleniific Research and Cultural
Affalrs be pleased to refer to the reply
given to Starred Question No 1289 on
the 16th Sepiember, 1958 and state:

(a) whether the committee appoint-
ed by the Sangeet Natak Akademi to
study and report en the Odism form
of dance and music has submutted its
report,

(b) 1if so, its recommendations; and

(¢) the reaction

thereto?

Government's

The Minister of Scientific Ressayeh
and Caltural Affairs (Shri Humayus
Kabir): (a) No, Sir

(b) and (¢) Do not arise

Shri Sanganna: May I know whether
the Sangeet Natak Akademu has wisit-
ed the State of Orissa for making an

on-the-spot study of music and danc-
ing there”

Shri Humayun Kabir: The question
has been referred to the Expert Com-
mittee about which 1 gave informa-
tion to the House on the 16th Septem-
ber

Shri Sanganna: May I know whether
the Sangeet Natak Akadem has wvisit-
ed the State of Onssa for thus pur-
pose”

Shri Hamayun Kabir: The Akadenu
cannot visit It 15 the Commtiee
which will wvisit, 1f necessary

Shr:  Panigrahi: May 1 know
whether, in the meantime, any amount
15 being mven for the propagation of
this dance of Orissa at chfferent cul-
tural bodies here®

Shri Humayun Kabir: I have already
answered this question before, but I
will repeat. Grants have been made
in the Iast three years and this year
also 1 expect grants would be made
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National Flag

*69. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) whether any new instructions
have been issued regarding the hoist-
ing and flying of the National Flag;
and

(b) what are the new instructions
and reasons for the same?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) and (b), A
ocopy of the latest Rules on the sub-
ject is placed on the Table. [See Ap-
pendix I, annexure No. 29). ‘These
Rules are not new, but the Rules
previously in force have been amend-
ed to engure that there is no unneces-
sary display of the Flag.

Shri Harish Chandra Mathur: In
part (b) of the question I have asked
what are the new instructions. It has
been answered that there are no new
tnstructions but the rules have been
amended Secondly, 1 have asked
“what are the reasons for the same?”,
but no reasons have been given. So,
may I ask whether any reasons could
be astated?

Pandit G. B. Pant: The reasons have
been given but they do not seem to
be too many and do not cover too
much of space, Otherwise the reason
is here: the rules previously in force
have been amended to ensure that
there is no unnecessary display of the
Flag.

Shri Harish Chandra Mathar: If the
hon. Home Minister will kindly refer
to Item II of the rules—Display of
the Flag on Cars—he will find that
the Prime Minister and the Ministers
have no right to iy the Flag on their
cars, while the Governors, the
rulers of former Indian States and
Heads of Indian Missions have been
permitited. What are the principles
guiding this, and do I understand that
flying the Flag on the Prime Minis-
tor's car will come under the reason
¥hat the hon. Home Minister has
et
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Fandit G. B. Pant: Vés; the Prime
Minister did not like to continus fiy-
ing the Flag on his car.

Mr. Speaker: Next question,

Shri Nath Pal: Sir, we want to put
some more guestions.

Mr. Speaker: For hon. Members
there is no chance of their flying the
Flag unleas they become Ministers.

Shri Nath Pal: The Minister just
now stated that instructions have
been issued to ensure that there is no
unnecessary display of the Flag We
feel that the National Flag is the
one Flag that is not sufficlently dis-
played in the country. There are ail
sorts of flags assailing our eyes. We
want more of the National Flag to be
flown. Will, therefore, these regula-
tions be relaxed so that there is more
and more of display of the only Flag
which needs to be flown in the coun-

try?

Pandit G. B. Pant: On special occa-
sions such as the Republic Day, the
Independence Day and the like, all
people are free to fly the National
Flag

Shri Nath Pal: On the 9th August—
we in Bombay regard that day as a
very memorable day in our history—
we sought the permission of the Com-
missioner of Bombay to hoist  the
National Flag, and 1t was peremptorily
turned down In the light of the
reply of the Home Minister, may we
assume that on such days parties will
be allowed to ceremoniously hoist the
National Flag

Pandit G. B. Pant: Flying of Flag is
meant, 1 think, to strengthen the
sense of loyalty and respect for law.
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Kidnapping of Children in Delhi

*18. Shri Bahadur Singh: Will the
Minister of Home Affairs be pleased
4 lay on the Table a statement show-
ng:

(a) the steps taken to check the
kidnapping of children in Delhi;

(b) the action taken against the
persons arrested for kidnapping during
the last six months; and

{(¢) whether these kidnappers were
connected with some gangs of kid-
nappers in the adjoinuing States?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) A special
Missing Persons Squad has beep form-
ed to check the ewvil of kidnapping

(b) A statement 1s placed on  the
Table of the House [See Appendix
1, annexure No 30]

(¢) Three of the persons arrested
are suspected of being members of a
gang of kidnappers who were operat-
wg in Delhi, and the adjoining States,

Shri Bahadur Singh: May I know if
the Investigation of these cases has
exposed the purposes for which the
kidnapped children are used”

Pandit G. B. Pant: Well, the chil-
dren have been kidnapped for vanous
reasons and the cases are before the
seurts.

Shri Babadur Singh: May I know if
some dens have been discovered
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where these kidnapped children are
kept and, if 8o, in which area of Delhi
they are found?

Pandit G. B. Pant: So far as I am
aware no such dens have been dis-
covered anywhere.

Shri Bahadar Singh: May I know if
there are certain difficulties and
hurdles experienced during the in-
vestigation in searching for the per-
sons or finding proper evidence?

Pandit G. B. Pant: Well, a large
number of cases have been sent to
court and some have already resulted

1n conviction and others are  under
trial

Shri Tangamani: In the statement
we find that 36 persons have been
arrested during the six months from
1-3-1958 to 31-10-38. May I know in
how many cases of kidnapping are
these 38 persons involved?

Pandit G. B. Pant: Regarding cases
of kidnapping and abduction, during
the period from 1st May to 3ist
October, 1858, out of 6@ minors re-
ported to have been kidnapped, 57
were recovered Regarding kidnap-
ping and abduction in 1857, there were
165 cases. Qut of the 36 persons, in
three cases the accused have  been
convicted, 32 are under trial and in
one case the accused were acquitted
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Shri B. K. Galkwad: What  were
the ages of the children that were
kidnapped?

Pandit G, B. Pant: The ages vacy.
They were not of & uniform age
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Shri B. K Galkwad: The maximum
and minimum ages can be given.

Pandit G. B. Pant: They were all
minors evidently.

Mr. Speaker: They were all children,
Hon. Members evidently want to
know whether the children belonged
to one sex, their ages, etc. Hon.
Members are interested in it. Some
hon. Members might have brought
their children also here and they
would like to avoid their children
being kidnapped.

Paadit G. B. Pant: Apart from
sending the accused to courts, the
squad also traced 3,331 missing chil-
dren and delivered them to their
parents. It has been doing  other
very useful work.

Conduct Rules for Industrial
Employees

*71. Shri S. M. Banerjee: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 389 on the 21st August,
1958 and state whether separate Ser-
vice Conduct Rules to govern the
industrial employees under the Cen-
tral Government have since been

framed?

The Minister of Home Affairs
(Pandit G. B, Pant): The matter is
under consideration and has not been
finalised yet.

Shri S. M. Banerjeé: May I know
whether any committee has been form-
ed for that purpose and if so. whether
the various federations and the Minis-
try of Labour have also been associat-
ed with it?

Pandit G. B. Pant: No committee
has been formed.

Shri S. M. Banerfee: May I know
whether Government is also consider-
ing amendment and modification of
the Government Service Conduct
Rules applicable to non-industrial

-employees?
Pandit G. B, Pant: No.
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Shrt Sadhan Gupis: May I  know
whether Government sre comsidertng
abolishing the restrictions on partici-
pation in politics by industrial workers
since we are a democracy and it so,
what progress has been made in that

respect?

Pandit G, B. Pant: | hope industrial
workers will not benefit by dabbling
with politics. But so far as the rules
are concerned, as I said, the question
of the revision of rules for industrial
employees is under consideration.

Shri Mohammed Elias: May I know
whether any action is being taken in
regard to Government employees who
are being removed from service on
the false reports of police?

Pandit G. B, Pant: False reports’
are never entertained and no action
15 taken on reports which are com-
sidered to be false,

Shri Mophammed Eliss: The police
reports are never enquired into.
There are many such cases where the
employees are removed from service
on the secret report of the police. The
police reports are never enquired into
by the Government

Mr. Speaker: Hon. Members must
only put a question and not take the
opportunity of giving their own
opinions and what they consider right,

Pandit G. B. Pant: It appears from
the nature of the question that the
decision is being given by the hon.
Member himself.

Shri S. M. Banerjee: My informa-
tion is that the industrial workers
working in the various Central Gov-
ernment undertakings are not classi-
fied as Class III and Class IV servants.
May I know from the hon. Minister
whether they are Goverrment ser-
vants and if so, why they have not
been classified?

Pandit G. B. Pant: Class III and
Class IV servants are certainly Gov-
ernment servants.
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Sardar igbal Singh:

Will the Munuster of Finamece be
Pleasad to refer to the reply given
$0 Unstarred Question No 2427 on
fhe 19th September, 1058 and state

(a) whether the suggestions 1in re-
gard to relaxation of the Capital Issue
Control have been finally considered
by Government; and

(b) if so, with what results”?

The Minister of Finance (Shri
Merarji Desal): (a) and (b) Govern-
ment have not taken any final deci-
mon in the matter

Shri SBhree Narayan Das: May I
know the precise nature of the sug-
gestions made 1n this regard”

Shri Merarji Desal: Various sugges-
tions are made from time to time The
last suggestion made 15 that 1t should
be removed There 1s an advisorv
commuittee about this and their advice
15 taken whenever these suggestions
come 8So far there has been hardly
any adwvice of the advisory commitiee
which has been rejected

Shri Bhree Narayan Das' The hon
Minister said that no final decision has
been taken T would hke to know
what are the points that are under
consideration of the Government

Shri Morarji Desai: The pomnt 1s
whether it should be removed Other-
wise, when every point comes mn,
changes are made from tume to time
If all these changes are to be stated,
I will have to make a list

Sports Enguiry Committee
+

Shri V. P. Nayar:

Shri P. K. Des:

Shri B. C Prodhan:
| Bhri Rami Reddy:

Will the Mimmster of Education be
pleased to state:

(a) whether the Committee appoint-
sd to enquire into the conditions etc

,u{shrl Shroe Narayan Das:

-3
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of Patiala, has submitted its repost;

(b)  so, whether a copy of the re-
port will be laid on the Table; and

(c) the action taken by Govern-
ment on the report?

The Minister of Education (Dr. K.
L. Shrimall): (a) Ne, Sir.

(b) and (¢) Does not now anse.
The report will however be placed on
the Table of the House in due course

Shri V. P. Nayar: Is it a fact that
this committee, which was asked to
submit 1ts report within six months,
could not do so, because it could meet
only twice and on both the occasions,
all the members could not be present
in view of the pre-occupations of
some of the members in foreign
countries?

Dr K. L Shrimali: It might be true
that some of the members could not
attend But there have been meetings
and one or two members are occasion-
ally abscnt, because 1t is a commuttee
consisting of 10 or 11 members I am
expecting that the report would be
submitted by the end of January.

Bhri V. P. Nayar: Is it a fact that
the drafting committee appointed by
this commitiee submitted its interim
report to Government without having
an occasion to get the report perused
by the committee as a whole?

Dr. K. L Shrimali: No action will
be taken unless the report is consider-
ed by the whole committee

Shri V. P. Nayar: As I understand
from the terms of reference, this
committee has to enquire into many
aspects of deterioration 1n standards
n sports and games I want to know
how it happened that in such an im-
portant committee, members have
been chosen who bhave been Presidents
of sports oganmisations for 10 years and
more without a change and the stand.
ard of games has been consistently
going down?
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Dr. K. L. Shrimali: It is quite irrele-
vant. The people who Thave been
chosen on this committee are out-
standing people like Rajkumari Amrit
Kaur, Shri Naval Tata, Gen K. 8
Thimayya, Shri Jaipal Singh and Dr.
P. Subbarayan—two Members of
Parliament—and Dalip Singhji. Al
these people have made a contribution
to sports and games and they have
been sclected on account of the contri-
‘bution that they have made. I do not
accept the insinuation that the hon.
Member has made.

Shri V. P. Nayar: There is no insi-
nuation; I was stating a fact.

Shri Jaipal Singh: May I intervene
and correct the hon. Minister? The
big committee has met thrice and not
twice As to the interim report, that
has quite rightly been submitted by
the drafting committee, it is not true
to say that the bigger committee was
never informed about what was being
submutted in the interim report. In
fact, when these items were formula-
ted, we were ausked to go through
them and........

Shrl V. P. Nayar: May I explain?

Mr. Speaker: The hon Member sug-
gested that thig report was not consi-
dered by the committee as a whole.
The hon. Minister said that unless it
is considered by the committee as a
whole, he would not accept. Shri Jai-

Shrit V. P. Nayar: The hon. Minister
agreed that the committee with all the
members could not meet even once,
because some of the members had to
go abroad.

Shri Jaipal Singh: May I again in-
tervene? It is not correct to say that
the bigger commitiee never met in its
entirety. It did meet in ils entirety
on the first, second and third occa-
sions—twice in New Delhi and once
in Bombay end the entire committee
was  present. Subsequently, Gen.
Thimayya went to America; Shri
‘Naval Tata also went to America and
Rajkumari Amrit Kaur went abroad.
‘While they were abroad, nsturally,
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they could not be present on e
commitiee.

Shri P. K. Deo: Sometime buck the
Indian Physical Education Conference
met at Nagpur. Did that conference
decide anything to improve @m
standard of games in this ocotmtry,
besides giving free meals to sehodl
children?

Dr. K, L. Shrimali: That does mot
arise out of this question.

Shri Barrow: One of the poink
made by Shri Nmyar which has not
been answered is that two membems
of this committee should have beea
giving evidence before the commitiee
with regard to the deterioration of
standards How is it that they were
selected as members of the com-
mittee? The Chairman of the Indian
Hockey Federation and the Chairman
of the committee himself should have
been giving evidence before the com-
mittee on the deterioration of
standard.

Dr. K. L. Shrimali: May 1 submit
most respectfully that it will not be
proper to discuss individual members
in this House?

Mr. Bpeaker: Apart from any other
matter, that does not arise out of this
question. Hon. Members are omly
anxious to know when the report will
be published,

Shri Nagi Reddy: How are members
who should give evidence appointed
as members of the committee? That
is a general question.

Mr, Speaker: I am not allowing it
Everything can be asked as a general
question. The particular question 1is
when they are going to submit the
report and so on. Let us not go into
the origin of it as to whether they are
competent to be there or not. It does
not arise out of the question. It is
irrefevant.

Shri V. P. Nayar: May 1 Iknow
whether this Committiee was also em-
powered to take evidence and, if an
in respect of hockey and other games
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from whom was the evidence collect-
od?

Dr. K, L. Shrimali: The Committee
bad issued a questionnaire gnd the
guestionnaire was sent rotind to wvari-
ous sports federations and all the in-
formation which was required for this
purpose was collected by the Com-
mitiee,

Dugda Coal Washery
+

T Bhri T. B. Vittal Rao:
Shri Morarka:

Will the Minister of Steel, Mines
and Fuoel be pleased to refer to the
reply given to starred question No.
181 on the 18th August 1958 and state:

(a) the name of the firm which has
betn given the contract for the setting
up of a coal washery plant at Dugda;

{b) the amount of the contract; and

(c) when the civil engineering work
will commence?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(¢). The contract for the Dugda
washery 15 in 1its last stages of nego-
timtion. It is expected that prelimi-
nary work of civil engineering would
commence m January next.

Shri T. B Vittal Rao: Last time we
were told that the whole thing will
be finalised in the course of the next
few days. May I know why there is
this delay of another three months?

Sardar Swaran Singh: Clariflcations
on the technical aspect took some
more time than what we originally
anticipated.

Shri T. B. Vittal Rao: May I know
whether this Dugda Coal Washery has
to supply washed coal to the Durga-
pur Steel Plant? If so, may I know
whether this will be ready before the
plant is ready?

Sardar Swaran Biagh: There has
not been any very specific or rigid
ear-marking of washed coal from each
washery to the various steel plants.
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Durgapur is one of the stesl projecis
which is likely to get washed coad
from this plant. Arrange-
ments will be made »
make adequate supplies of proper
type of coal to the Durgapur Steel
project.

Shri Morarks: May I know the
name of the person in charge of this
washery? Is he the same person whe
wus in charge of Rourkela?

Sardar Swaran Singh: That ia cor-
rect. The officer who is the General
Manager of the washery project is the
same officer who was the General
Manager of the Rourkela Steel pro-
Ject.

Shri Morarka: Is 1t not a fact that
because that officer was found less
competent at Rourkela he was trans-
ferred to such an important project
like the coal washery?

Sardar Swaran Singh: It will not be
fair to malign the officer and make
insinuations in the absence of the
officer here to defend himself

Shri Naushir Bharucha: On a point
of order. The hon. Minister is res-
tricting the scope of this House in put-
ting questions regarding the capacity
or otherwise of certain officers. It s
not correct to say that we cannot ask
a question because the officer is not
here; no officer of the Government
can be present in this House, There-
fore, according to the hon Minister,
no question can be put at all about
the officers

Mr. Speaker: If the hon. Member
wants to raise a point of order, he
must state it very briefly; then I will
give my ruling. I would request hon.
Members to kindly once again read
the rules If any point is sought to
be raised mgainst the inefficiency or
inability or conduct of any officer.
previous intimation should be given
to the Minister. Of course, he is
bound to answer them, not with res-
pect to any private affairs but with
respect of public affairs of an import-
ant individual. Evidently, all that
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she hon. Minister wants tp say is that
ha is not in a position to answer that
now.

Shri Namshir Bharucha: He can say
that

Shri Nath Pai: There i= no malign-
ing here.

Mr, Spoaker: The hon. Members are
under the impression that on account
of inefficiency he has been tranaferred
#rom one place to another and, there-
fore, eficiency will be affected in the
latter place. Now, the relevant rule
says:

“No allegation of a defamatory
or ineriminatory nature shall be
made by a member against any
person unless the member has given
previous intimation to the Speaker
and also to the Minister concerned
so that the Minister may be able to
make an investigation into the
matter for the purpose of a reply.”

All that 1 would say is that no hon.
Member need make an insinuation. If
he wants to attack the capacity or in-
tegrity of any member of the services,
he may give previous notice to the
Minister, in which case he will reply.

Shri Jaipal Singh: May I suggest
something? ! do not know the officer
concerned at all. But what has been
stated is neither defamatory nor in-
criminatory. If I say ‘he 1s ineffici-
ent”, it is for the Minister to say that
“he is efficient”.

Shri Nath Pai: The rule that you
read out will be guiding us in the
future. In the question that was put
there was nothing incriminatory. It
was a question about the competence
and a reference to competence in law
can neither be incriminatory nor de-
famatory. So, that right may be up-
held by you.

Mr. Speaker: True. Those are rele-
vant questions. I did not disallow it
on the ground of want of relevancy.
If any person in charge of an import-
ant project has been found unfit for
that business, an hon. Member cer-
tainly cap ask the question as to how

i
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be s going to be it for a simiiar sad
important project elsewhere, and the
hon. Minister must answer it. PBut
evidently I thought the hon. Minister
is not in possession of facts and,
therefore, he would lke to have
notice. That is all.

Sardar Bwaran Singh: May I sab-
mit that opinions about effclancey
differ?

Shri Nath Pal: But they are not
defamatory.

Mr. Speaker: It is not as if every
hon. Member is in charge of the
Ministry. He can get information
only from other sources. His infor-
mation is that a man has been found
unfit. It is for the hon. Minister to
say that he has been found fit. There
is no point in saying “opinions differ”.
It is the opinion of the Minister that
counts. He can say that the informa-
tion of the hon. Member is wrong. He
can say that the officer is found fit,
though he has been transferred. The
question admits of a simple answer.

Sardar Swaran Singh: So far as the
factual side is concerned, 1 have ul-
ready given the information that the
present General Manager of the
Washery Project is the same person
who was formerly the General
Manager of the Rourkela Steel Plant.

Shri Nath Pal: What is the reason
for his transfer?

Mr. Speaker: Hon Members need
not be impatient.

Sardar Swaran Singh: Tt will not
perhaps be fair to say that cases of
shift necessarily involve unfitness to
hold those posts.

An Hon. Member: We did not say
that.

Sardar Bwaran Singh: Changes In
the managerial cadre often take place.
In the best interests of the work an
officer who formerly was the Geoeral
Manager of the Rourkela profect was
appointed as the General Manager.eof
the Washery Project,
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Shrl T. B. Vittal Rao: What was the
reason for his transfer?

Mr. Speaker: Reasons will not be
given on the floor of the House.

Shri Bose: What is the installed
capacity of this washing plant?

Bardar Swaran Singh: It 1s propos-
+d to be 500 to 600 tons per hour

Shri V. C. Shukla: May I know
whether in this specific instance the
General Manager of the Rourkela
Steel Project was transferred because
he was not found suitable for the
job?

Mr. Speaker: That is the very ques-
tion that was put by Shr1 Morarka.

Sardar Swaran Singh: We could
find another General Manager who,
we thought, would be more suitable

Betting up of Electric Furnaces

*75. Shri Rameshwar Tantla: Will
the Minister of Steel, Mines and Fuel
be pleased to state the progress made
in the matter of setting up of electric
furnaces for turning scrap iron into
steel, as recommended by the Saxena
Committee?

The Parliamentary Secretary to the
Minister of Steel, Mines and Foel
(Shri Gajendra Prasad Sinha): The
applications received under the In-
dustries (Development and Regula-
tion) Act, 1851 for setting up of elec-
tric furnaces in the various States are
under consideration

Shri Rameshwar Tantia: The Saxena
Committee report was published as
early as 1856 May I know why ac-
tion has not been taken so far”?

Shri Gajendra Prasad Sinha: I
have already said that the applhcation
is still under consideration There
has been no abnormal delay on our
part,

Shri Rameshwar Tantia: May I
know whether any preference will be
given to deficit areas hke Assam and
Rajasthan?

233 (Ai) LSD-—2
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Shri Gajendra Prasad BSinha: The
matter is still under consideration. So,
it will not be proper to say anything
at this stage.

Pandit D. N. Tiwary: May I know
the number of applications still pend-
ing®

Shri Gajendra Prasad Sinha: It is a
long list There are about 46 applica-
tions If you will permit me, 1 will
give the detalls

Mr. Speaker: He only wanted the
number It 1s 46,

Cost of Neyveli Lignite Project

+
7 Shrimati Parvathi Krishnan:

Will the Minister of Steel, Mines
and Fuel be pleased to state the
amount of increase 1n cost of the
Neyveli Lignite Project, over original
estimates”

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Orders
for the entire plant and machinery
required for the various schemes,
including the muning scheme in pro-
gress, have not yet been placed In
regard to ground watler control, which
15 an integral part of the mmng
scheme, experiments are still m pro-
gress on the nature of the equipment
to be obtained In the circumstances,
it 1s not possible at present to esti-
mate the exact increase in the cost
of the project as a whole Roughly,
it 1s believed that mainly on account
of increases in the prices of steel and
other matenals and changes in wage
levels 1n the countries from which
machinery and equpment are hikely
to be imported, as also of increases n
the prices of indigenous materals in
India, the total cost of the project
may go up by about Rs 10 crores
over the ongnal estimate of Rs 689
crores Another important factor
which has contributed to this increase
15 that the specialised machinery to be
procured from Germany for removal
of over-burden had to be specially re-
designed to deal with the hard strata
encountered at Neyveli.
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Shri Nagi Reddy: May I know whe-
ther the re-designing is to be made
because the first design was not
proper?

Sardar Swaran Singh: As I have
tried to explain in some detail, full
information about the nature of the
strata wag not available at the time of
the first designing and the design had
to be changed in view of the later
information and more precise infor-
mation about the hardness of the
strata.

Shrimati Parvathl Krishnan: The
hon. Minister stated that the estimated
increase is roughly about Rs. 10
crores. I would like to know how
much of the Rs 10 crores will have to
be in foreign exchange.

Sardar Swaran Singh: It 13 very
dufficult to give really a breakdown of
that.

Mr. Speaker: The Question-hour is
over.

WRITTEN ANSWERS TO
QUESTIONS

National College of Physical Education

-7 )'Shrl R C Majhi:
"7 Shri Subodh Hansda:

Will the Minister of Eduacation be
pleased to state:

(a) whether the plan and estimate
for the construction of z building for
the National College of Physical
Education have been prepared by the
Government,;

(b) 1f so, the estimated amount of
the plan;

(c) whether construction of the
building has started; and

(d) 1if not, the reasons therefor?

The Minister of Education (Dr. K. L.
Shrimali}: (a) to (d). The Central
Public Works Department have sub-
mitted rough estimates costing Rs. 73
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lakhs for the construction of the
College buildings, hostels, and staff
quarters and for provision of furni-
ture. These estimates are now

scrutinised by the Board of Governors
of the College with a view to bring-
ing down the cost. After the esti-
mates are revised and approved by
the Board of Governors, the construc-
tion of the work will be undertaken.

Welfare of Scheduled Tribes in
Orissx

*78, Shri Panigrahi: Will the Minis-
ter of Home Affairs be pleased to
refer to the reply given to Starred’
Question No 1116 on the 20th March,
1858 and state:

(a) whether the request of the
Orissa Government for an additional
allotment of Rs 2'65 crores for the
welfare of Scheduled Tribes under
the Centrally sponsored programme
has been considered and approved;
and

(b) 1if so, whether the entire sum-
asked for has been advanced to the
State”

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
The request of the Orissa Govern-
ment for an additional allotment of
Rs 265 crores for the welfare of
Scheduled Tribes under the Centrally
sponsored programyme over and above
their existing ceilling of Rs 2-55 crores
under the Central Sector and Rs 3‘18
crores under the State Sector of the
Plan for this purpose, has been consi-
dered but not found acceptable.

Investigation into Electoral Rolls of
Kerala

*79. Shri 1. Eacharan: Will the Minis-
ter of Law be pleased to State:

(a) whether the Chief Electoral
Officer. Kerala State has completed
the inquiry into complaints regarding
irregularities in voters’ lhists of the
State; and

(b) the nature of his findings?

The Deputy Minister of Law (Shri
E. M. Hajarnavia): (a) and (b). Three
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complaints were received in the Elec-

tion Commission from the Kerala Pra- .

desh Youth Congress Committee, the
Cannanore Distriet Congresg Commit-
tee and the Kottayam District Con-
gress Committee alleging various ir-
regularities in the preparation of the
electoral rolls. All the three com-
plaints were sent to the Chief Electoral
Officer, Kerala, for investigation and

report. The result of the investigation
is as follows:—

The complaint made by the Kerala
Pradesh Youth Congress Committee al-
leging deletion of names from the
voters' list was found vague. No tp.-
cific instances were brought to the
notice of Government.

The complaint alleging inclusion of
names of persons below the age of
twenty-one years made by the Can-

nanore District Congress Committee
was not correct.

The Third complaint from the Kot-
tuyarn District Congress Committee 1e-
lating to obtaining of signature, un-
der threat of viclance, to an applica-
tion withdrawing an objection to the
inclusion of certain names in the
voters’ list was found to be true. The
Chief Electoral Officer has, however,
added that the blank withdrawal was
not presented to the Rewvising Autho-
rity and accordingly did not affect
the disposal of objections which were
decided on their merits.

Colombo Plan
Shri Tridib Kumar
*80. Chaudhuri:
Shri Raghunath Singh:

Will the Minister of Finance be
pleased to state:

(a) the composition and leadership
of the Indian delegation to the Colom-
bo Plan Consultative Conference held
this year at Seattle, U.S.A; and

(b) the principal items of agenda
discussed at the Conference?

The Minister of Revenue and Civil
Expenditure (Dr. G. Gopala Reddy):
(a) The composition and leadership
of the Indian delegation as under:—

1. Shri B. R. Bhagat, Deputy
Minister for Finance—Leader.
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2, Shri B. K. Nehru, ICS, Com-
missioner-General for Econo-
mic Affairs Washington—
Deputy Leader.

3. Shri N. C. Sen Gupta, ICS.,
Joint Secretary, Department
of Economic Affairs,—Alter-
nate to Leader & Deputy
Leader. .

4. Shri B. V. Radhakrishnan, De-

puty Secretary, Department of
Economic Affairs.

5. Shri S. S. Marathe, Assistant
Economic Adviser, Depart-
ment of Economic Affairs.

6. Shr1 K. Narayanan Nair, De-

puty Financial Adviser, Indian
Embassy, Washington.

{b) the provisional agenda fixed for
the meeting is as under:—

(i) Working Arrangements.

(ii) Review of Meeting of Officials.
(iii) Presentation of Draft.
Annual Report,

(a) Part I; Chapters 1 & II

(b) Part II; Country Chapters..-

tc) Part [III; Contributions &
Technical Assistance.

(iv) Regional Impact of National
Development programmes: Ex-
perience and Problems.

(v) Technical Assistance: Report
of the Sub-committee on
Technical Assistance.

(v1) Colombo Plan Information
Unit: Report of the Sub-com-
mittee on Information.

(vii) Arrangements Relating to the
Next Meeting:

(viii) Other Business.
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Lignite Depeosits in Jammu and
Kashmir

*82. Shri A. M. Tarlg: Will the
Minister of Steel, Mines and Fuel
be pleased to state the results of the
survey of lignite deposits in Jammu
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and Kashmir conductsd by the Geolo-
gical Survey of India?

The Minister of Mines and Ofl (Bhri
K. D. Malaviya): The Investigation of
Lignite deposits in the Nichahom arsa
by the Geological Survey of India
with the help of drills is still in pro-
gress. The drilling operation has
temporarily been discontinued due
to adverse weather conditions but will
be resumed in April 1958. The re-
sult of the investigation will be known
after it is completed,

It has however been calculated that
about 35 million tons of lignite are
avallable but the reserves of econo-
mrcally workable lignite can only be
regarded as limited.

Fabricating Shop at Dargapur

*§3. Shri Nath Pal: Will the Minis-
ter of Steel, Mines and Fnel be pleas-
ed to refer to the reply given to Un-
starred Question No. 658 on the 21st
August, 1958 and state.

(a) the foreign exchange required
for setting up of a fabnicating shop at
Durgapur,

(b) the total foreign exchange spent
in importing fabricated steel during
1957 and 1958 so far, and

(c) the likely import of fabricated
material for all the steel plants in-
cluding the one at Bokaro and the
other Goernment projects?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
About Rs 2 crores for the shop con-
templated

(by No statistics are maintained of
imports of fabricated steel work se-
parately

(c) About 250,000 tons for the three
steel plants 1n Rourkela, Bhilai and
Durgapur together.
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Purdhase of Ammunition from Europe

{ Shri U. C. Patnalk:

Shri Raghunath Sisgh:
Shri Parulekar:

Shri R. C. Vyas:

Shri Bameshwar Tantia:
Dr. Ram SBubhag Singh:
84. { Shri Naldurgker:

Shri Goray:

Bhri A. K. Gopalan:
Shri Kunhan:

tsm Narayanankutty Menon:
Shri Naushir Bharucha:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No 1034 on the 8th
Beptember, 1958 and state:

(a) whether the inquiries mstituted
into the purchase of ammunition from
an FEuropean firm in 1952 have been
completed;

(b) 1f so, the findings thereof;

(¢) whether Government have ex-
amined the same;

(d) the action taken thereon; and

(e) the cost of the ammunition
which was found unserviceable?

The Deputy Minister of Defence
{Bardar Majithia): (a) to (¢) En-
quiries have been held more than once.
They have since been completed The
relevant reports are under detailed
examination by Government. The
quantity of unserviceable ammunition,
if any, and its cost can be assessed
only after the examunation 1s com-
pleted.

Prices of Melting Scrap Iron

*g5. Shri P. R. Patel: Will the
Minster of Steel, Mines and Fuel be
pleased to state:

{a) whether the Saxena Committee
appointed by the Minstry of Com-
merce and Industry had recommended
to Government to decontrol the melt-
ing scrap iron prices;

(b) i 8o, whether the recommenda-
tion has been accepled;
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(c) ¥ not, the reasofis therefor; and

(d) whether Government propose to
revise the current prices of melting
scrap iron and remove the difference
between the two grades of melting
scraps?

The Minister of Steel, Mines and
Fuel (Bardar Swaran Singh): (a) Yes.

(b) The decision of the Government
15 that this recommendation will be
considered on merits at the appropri-
ate time vide Government's Resolu-
tion No. PLGB-55(33)/57 dated the
13th November, 1857.

(c) Does not arise,

(d) No such proposal i1s under con-
sideration at present,

Fire in the North Block.

86, J Shri Vajpayee:
1 Shrimati Ila Palchoudhurt:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether a fire broke out in the
North Block of the Central Secreta-
riat, New Delhi, on the 23rd Octo-
ber, 1958;

(b) the damage caused thereby;

(c) whether any enquiry has been
conducted into the causes of this fire;
and

(d) if so, the findings thereof and
action taken thereon?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir, )

(b) Some recorded files, two wooden
‘Wall-racks, a few items of stationery
and some spare copies of old com-
munications were burnt,

{¢) and (d). The matter is still under
investigation.
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Kanada Novel “Cheuna Basava
Nayaks”

Y] Shri Mohammed Imam:
‘| Shri Agadi:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether the Minister has gone
through the Kanada Novel “Chenna
Basava Nayaka";

{b) whether it is a fact that repre-
sentations have been made to him not
to permit its publication in other
languages; and

{c) action taken thereon?

The Minister of Sclentific Research
and Caltural Affairs (Shri Humayun
Kabir): (a) Yes, Sir, in an English
translation.

(b) Yes, Sir.

(¢) The Sahitya Akademi has deci-
ded not to proceed with the transla-
tion of the novel

Smuggled Arms from Ordnance
Factories

*88. Dr. Ram BSubhag Singh: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that some
of the arms and ammunitiong captur-
ed from the dacoits operating in
Madhya Pradesh and Uttar Prdesh
have been found to be of the pattern
made in Ordnance factories at Khama-
ria and Jabalpur; and

»(b) if so, what additional precaution-
ary measures have been taken to pre-
vent smuggling of arms and ammuni-
tions from those factories to the da-
coits?

The Minivier of Home Affairs
(Pandit G, B. Pant): (a) No.

(b) Does not arise,
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Limestone for Durgapur Steel Plant

*89. Shrl Aurobindo Ghosal: Will

the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether a permanent source of
limestone for Durgapur Steel Works
has been located; and

(b) if so, its location?

The Minister of Steel, Mines and
Fuel (Sardar Bwaran Singh): (a) and
(b). For the first few years of opera-
tion of the Durgapur Steel Plant it
has always been the intention to draw
limestone from existing sources in the
Dirmitrapur-Hathibari, area of Orissa.
It is only when both the Rourkela
Steel Plant and the Durgapur Steel
Plant are expanfed, would it become
necessary for new sources to be lo-
cated. Investigations are going on, at
present, in the Shahabad district of
Bihar and the Sambalpur and Sunder-
garh districts of Orissa.

Agreements on Avoidance of Double
Taxation.

eag J SBri V. C. Shukia:
%0. 3 shri Kodiyan:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question Nos. 94 and 102 on
the 13th August, 1958 and state:

(a) whether the negotiations with
the Governments of countries in
Europe in respect of devising suitable
arrangements to avoid double taxation
on foreign investors in India have
since been completed and any agree-
ments signed; and

(b) if not, the progress made in the
matter?

The Deputy Minister of Flnanoe
{Bhrimati Tarkeshwarl Binha): (a)
and (b). A statement giving the posi-
tion is laid on the Table of the House.

STaTEMEINT

The position regarding the stage of
negotiations with the Governmenta of
countries in Europe for concilusion of
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agreements for avoidance of double
taxation up to 13th August, 1958 was
furnished in the statement laid on
the Table of the House 1n reply to the
Starred Question No. 94.

The further progress made in  the
matter since then has been as follows:

(1) Bwitzerland: The formalities
necessary, for giving the form of law
to the agreement for avoidance of
double taxation of aircraft enterprises
between India and Switzerland have
been completed. On being published
in the Gazette of India dated 1st
September, 1858 the agreement has
come into effect in both the countries
from that date. The copies of this
agreement have already been laid
on the Table of the House on the 17th
‘Beptember, 1858.

(2) Denmark An agreement for
avoidance of double taxation of income
between India and Denmark has been
initialled at the official level at New
Delhl on the 8rd November, 1858 This
has now to be ratified by both the
Governments, which is expected to
be done before the end of the current
Year.

Balance of Payment Position with UK.

*91. Shri D C Bharma: Will the
Minister of Finance be pleased to
state:

(a) the present position of India's
balance of payment with the United
Kingdom; and

(b) in case it is adverse the steps
that are being taken to meet it?

The Minister of Revenue and Civil
Expenditure (Dr. B Gopala Reddi):
(a) During April-June, 1858, the last
‘quarter for which balance of payments
statistics are fully available, there
was a deficit of Rs. 50.5 crores on
current account with United Kingdom

(b) Various steps taken recently to
‘check the fall in the country's foreign
exchange reserves are expected to
have effect on our balance of pav-
ments with UK as well.
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Survey of Forms of Drama

+g2. Shri Ram Krishan: Will the
Minster of Scientific Resoarch and
Cultural Affairs be pleased to refer to
the reply given to Unstarred Question
No 2620 on the 24th September, 1858
and state:

(a) whether the work of survey of
various forms of drama found in
different parts of the country has been
completed; and

(b) if so, the result of the survey?

The Minister of Scientific Research
and Cultural Affairs (Shri Huomayun
Eabir): (a) No, Sir. The preliminary
survey is likely to be completed by
the end of the current financial year.

(b) Does not arise.
Engineering College in  Delhi

*93. Shri Shree Narayan Das: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) what progress has been made
towards the establishment of an
Engineering College in Delhi;

(b) what are the important details
of this scheme;

(¢) whether any site has been se-
lected and construction work started;
and

(d) what would be the recurring and
non-recurring expenditure involved?

The Minister of Scientiic Research
and Culktural Affairs (Shri Homayun
Eabir): (a) to (d). The detailed plans
and estimates of the Engineering
College are being worked out. Efforts
are also being made to secure a suit-
able site,

Forelgn Exchange

Shri V. P. Nayar:
94, Shri Rameshwar Tantia:
(_ Shri Bimal Ghose:
Will the Minister of Finance be
pleased to state:

(a) what are the rules in force
regulating the foreign exchange allow-
ed to businessmen for their travels
abroad; and
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(b) whether there is any check on
the actual expenditure incurred by
Indian travellexrs abroad?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
(a) Exchange is granted on business
grounds provided the Reserve Bank
of India or the Ministry of Finance,
as the case may be, are eatisfied about
the essentiality of the visit.

(b) Exchange is released on the
bagis of the scales laid down for var-
jous countries for the minimum
esgsential period. There is no special
check on the actual expenditure in-
curred by Indian travellers abroad
except in the case of exchange releas-
ed on medical grounds. In the case
of exchange released for medical treat-
ment abroad, the applicant has to
submit in due course a statement of
expenditure incurred together with
vouchers, bills etc.

Singarenl Collierles

Shri T. B. Vittal Rao:
Shri Nagi Reddy:
* ) Shrimati Parvathl Krishnan:
{ Shri Ram Krishan:

‘Will the Minister of Steel, Mines and
Fuel be pleazed to refer to the reply
given to Starred Question No. 217 on
the 18th August, 1058 and state:

(a) whether the terms and con-
ditions of the Central Government's
participation in the development of
the Singereni Collieries have since
been finalised;

*85

(b) if so, what are the terms and
conditions; and

(c) if the reply to part (a) above be
in the negative, the reasons therefor?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
{¢). The present discussions with the
Andhra Pradesh Government com-
menced only in September this year.
Considerable progress has been made
already and the terms and conditions
of the Centre’s participation have been
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finalised for the most part. The
agreement with the Andhra Pradedh
Government is expected to be conalud--
ed very shortly.

Ferro-Manganese
*98. Shri Panigrahi: Will the Minis—

ter of Steel, Mines and Fuel be pleas-
ed to state:

{a) whether there has been any
increase in the export of ferro-
manganese from India in recent years;

(b) the countries to which India is
exporting ferro-manganese at present;
and

(c) whether any target for pros
duction of ferro-manganese in the
countries during the Second Five Year
Plan period was fixed?

The Minister of Steel, Mines and!
Fuel (Sardar Swaran Singh): (a) Yes.

(b) Belgium, Burma, Greece and
the United States of America.

(c) Yes; 180,000 tons.
Development of Museums

*97, Shri V. C. Shukla: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer
to the reply given to Starred Question
No. 1010 on the Bth September, 1958
and state:

() how much central assistance has
been made available to each of the
eight State Governments who  had
formulated schemes for development
of museums within their jurisdictions;

(b) whether any other State Gov-
ernments have since formulated simi-
lar schemes; and

(c¢) 1f so, the action taken thereon?

The Minister of Sciemtific Research
and Cultural Affairs (Shri Homayun
Kabir): (a) The matter is still under
consideration.

{(b) No further request in this res-
pect has been received from any other
State Government,

(¢) Question does not arise.
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High Altituds Rewenrch Sintions

8hri D C. Sharma:
58 Sbhri Bhakt Darshan:
) Shri Naval Prabhakar:
| Shrimsti Ha Palchoudburi:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No 735 on the 30th August,
1958 and state the progress since

made in setting up of two High Alh-
tude Research Stations?

The Minister of Scientific Research
and Cultural Affairs (Ehri Humayun
Kabir): A statement is placed on the
Table of the House (See Appendix I,
annexure No 31]

Productlon of Lubricating Ol

g9 J Shri V. F Nayar:
" Shri T B. Vittal Rao:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.

1018 on the 8th September, 1856 and
state:

(a) whether 1t has been finally de-
cided to produce lubricating o1l in the
refinery to be set up at Baraum,

(b) what addiuional steps are being
taken to produce lubricating oil in the
country;

(¢) whether any firm has been
asked to submit a project report for
the establishment of lubricating oil
plant;

(d) if so, the details thereof, and

{e) the stcps taken, if any, to  per-
suade the exisung otl refineries to

produce nter cha lubricating o1l
also?

The Minister of Mines and 0il (Shn

K. D. Malaviya): (a) The matter 13
still under consideration.

(b) Establishment of lubricating oil

refinery in the public sector is under
examination.
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(c) Yes, Sir.

(d) Unless gquotatiang are receiv-
ed from all the firms and final selec-
tion is made 1t 18 not possible to dis-
close any details,

(e) The Digbo1 Refinery 18 already
producing Lubricating oils. The
other refineries are not demgned to
produce this product.

Central Advisory Board of Archaeco-
logy

"7\ Shri Raghunath Singh:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleased
to state:

(a) whether 1t 15 a fact that the 14th
annual meeting of the Central Ad-
visory Board of Archaeology has
recommended the setting up of
Advisory Boards of Archaeology in
every State and to encourage uni-
versities and research institutions to

undertake archaeclogical excavations,
and

(b) if so, whether Government has
accepted thius proposal?

The Minister of Scientific Research
and Cuoltural Affairs (Shri Humayun
Kabir): (a) No, Sir, but the Board
reiterated an earlier resolution that
liberal grants should be given to
learned Institutions and socleties

undertaking excavation on approved
lines

(b) The principle of giving grantg to
learned institutions  for undertaking
excavations had been accepted mn
principle and grants are being paid

already  subject to availability of
funds

Military Engineering Service

93. Shri V. C, Shukla: Will the
Minister of Defence be pleased to
state:

(a) the total number of civilian em-
ployees in Classes I, Il and III in
M.E.S. category-wise;
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(b) the number of those who are
permanent in their present grade and
those in lower grade separately, cate-
gory-wise; and

(c) the reasons for not confirming
persons in their present grades?

The Deputy Minister of Delence
(8hri Raghuramaiah): (a) to (¢). The
information is being collected and will
"be laid on the Table of the Sabha.

Ceatral Government Servants

84. Shrl V. C. Shukla: Will the
Minister of Home Affairs be pleased
to state:

(a) what is the total number of
{entral Government servants in all
categories, category-wise; and

(b) how many of them are perma-
nent and how many temporary?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)

Class 1. 12,556.
Class 1I. 18,532.
Classg III. 7,51,635
Class IV, 8,24,664

the total being 16,07,387 on the 1st
‘November, 1857,

(b) The information is being col-
lected and will be laid on the Table
of the House as early as possible

Mirza Ghalid’s Delhi Honse

g5, J 8bri V. C. Shukla:
* \ 8hri D. C. Sharma:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether Government's consider-
ation of the matter of acquiring the
Delhi house of Mirza Ghalib for the
purpose of converting it into a
memorial, has since been completed;
and

{b) if so, nature of decision taken?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) The matter is still
under consideration.

{b) Does not arise.
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Electrification of Kutad Miuar,

o, J ShriD. C. Sharma;
* '\ Shri Ram Krishan:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleas-
ed to state the progress made in re-
gard to the electrification of the Kutab
Minar in Delhi?

The Deputy Minister of BScientific
Research and Cultural Affalrs (Dr.,
M. M. Das): The electrification of the
interior of Kutab Minar has already
been completed and a scheme for
flood-lighting the exterior of the
Minar is being worked out.
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Civilian Works in Ordnance Factories

101. Shri S. M. Banerjee: Will the
Minister of Defemce be pleased to
state the value of work done for civa-
hans including other Government de-
partments during 1957 and wupto 1st
November, 1958 m Ordnance Fac-
tories?

The Deputy Minister of Defence
(Shri Raghuoramaiah):

Calendar Value of work dome for
Year cwviluans
(Rs 1n lakhs)
1957 830 12 (provisional)
1958 20570 (provisional)
{upto
August
1858)

Defence Stores

102. Shri S. M Banerjee: Will the
Minister of Defence be pleased to
state the value of stores purchased
from UK and other European Coun-
tries during 1958-59 so far and the
vajue of stores to be purchased during
the rest of the financial year?

The Deputy Minister of Defence
(Shri Raghuramaiah): Value of stores
for which payments were made upto
31st August, 19568—Rs. 27.51 crores

Anticipated payments during rest of
the current financial year—Rs 54.49
crores.
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Foveigners in Ordnance Factories

168. Shri 8. M. Banerjee: Will the
Minister of Defemce be pleased to
state;

(a) the number of foreigners em-
ployed in Ordnance Factories at pre-
sent;

(b) whether they are all on con-
tracts; and

{¢) dates on which contracts are to
be terminated or dates of the expiry
of the contracts?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) 11 are in
service and b6 are on leave pending
retirement.

(b) Only 4 out of 11 in service at
present are on contract. The rest
are permanent employees.

(¢) The contracts of 4 foreigrers
will expire 1n January 19059, Septem-
ber 1859, November 1959 and February

1980.

Industrial Workers in Ordnance
Factories

104. Bhri 8. M. Banerjee: Will the
Minister of Defence be pleased to

state:

(a) the number of 1ndustrial
workers in Ordnance Factories revert-
ed during 1956-57; and

(b) the number among them who
represented against their reversion
during 1957 and upto 30th September,
18587

The Deputy Minister of Defence
{Shri Raghuramaiah): (a) 1728.

(b) The required information 1s not
readily available and 18 being collect-
#d and will be laid on the Table of
the Lok Sabha

Mercy Petitions

105. Bhri 8§ M. Banerjee: Will the
Mmister of Home Affairs be pleased
o state:

{a) the number of mercy petitions
received during the period from the

1st January te the 1st November,
1058;

(b) the number of petitions on
which death sentences have been
commuted; and

(c) the number of petitions re-
jected?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The number of mercy petitions re-
ceived during the period from 1st
January to lst November, 1808 was
122,

(b) In 26 cases, the death sentences
have been commuted to imprisonment
for life.

(c) 76 mercy petitions have been re-
Jected and 20 are still under con-
sideration.

Scholarships for Study in Foreign
Countries

106. Shri S. M. Banerjee: Will the
Minister of Eduacation be pleased to
state:

(a) number of students granted
Governmcnt of India scholarships for
higher studies in foreign countnes
during 1957-58 and 1958-59 so far;

(b) 1ts State-wise break-up; and

(c) the amount spent and to be
spent on those students?

The Minister of Education (Dr. K.
L Shrimali): (a) to (¢). Two state-
ments giving the requisite informa-
tion for each of the two years 1957-58
and 1958-59 separately, are laid on
the Table of the House. [See Appen-
dix I, annexure No. 34 )

Limestone for Rourkela Steel Plant

107. Bhri V. C. Shokla: Will the
Minister of Steel, Mines and Fuel be
pleased to state the source from which
limestone required for the Rourkela
Steel Plant would be acquired?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Lime-
stone required for the Rourkela Steel
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Prant will be obtained from the Hathi-

bari Purnapani area. M is expected -

that fully mechanised quarrying
operations in this area will commence
by about the middle of 1960. In the
meanwhile, quarrying is being done on
& lmited scale by manual labour. In
order to supplement this supply
.special arrangements have been made
to obtain limestone from M/s. Bird &
‘Co. from their Bisra Limestone
“Quarry.

Tomb of Sher Shah Suri's Father

108, Shrl Ram Krishan: Will the
Minister of Sciemtific Research and
‘Cultural Affairs be pleased to state:

(a) whether it is a fact that the
historical building “Tomb of Sher Shah
Suri’s father in Narnaul” stands in a
ruined condition; and

(b) if 5o, what steps are being taken
to protect the building?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) The tomb of Sher
Shah Suri's father is not a protected
monument and as such it is not
possible to say about the present con-
-dition of the tomb. When it was last
inspected in 1953, it was reported to
be in a fair condition.

(b) The tomb has been provisional-
ly selected for protection.

Taj Mahal

109, Shri Ram Krishan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state
the steps taken so far or proposed to
be taken for preservation of the Taj
Mghal at Agra’

The Deputy Minister of Scientific
Research and Cuitural Affairs (Dr.
M. M. Das): Ordinary as well as spe-
cial repairs have been carried out
whenever necessary since 1940 and a
provision of Rs. 1,04,500 has been
made for the repairs during the
scurrent financial year.
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Plame Purchased by Hindustan Bteel
(Private) Limited

110, Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to refer to the reply given to
Starred Question No. 1148 on the 1lth
September, 1858 and state:

{a) the total cost of the plane pur-
chased by the Hindustan Steel (Pri-
vate) Limited;

(b) when it was purchased;
(c) how often it is used; and

(d) the annual expenditure for its
operation ang maintenance?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Rs. 5.19,890. The plane was purchas-
ed from LA.C, and thus there was no
expenditure by way of foreign ex-
change.

(b) In April 1958.

{c) On an average 30 hours per
month.

(dy It is estimated to cost about
Rs. 1 lakh

Steel Melting Shops

111, Shri Morarka: Wil] the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether the purification work
at the steel melting shops and water
works at the blast furnaces in Steel
Plants has been started;

(b) if so, whether it is according to
the schedule;

(¢) the progress made so far; and

(d) the expenditure incurred upto
date?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(d). The steel plants consist of a
number of sections which in turn are
made up of a variety of machines,
water supply, gas supply and electri-
ecal supply system etc. The detals
of these and the actual progress are
more for the engineers engaged on
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these at site. The Hindustan Steel
Private Limited and Government are
interested in the progress of work of
the major sections as a whole and un-
less some detail requires the atten-
tion of the Company or of Govern-
ment it does not come, as a matter of
routine, to their notice. It is under-
stood that there 1s no purification
work or water works separately for
the steel melting shops or fthe blast
furnaces. The water works including
the purification works for the steel
plant as a whole 1n each of the three
places have been taken up for con-
struction and progress 1s generally
satisfactory.

In Rourkela, the weir across the
river Brahmani might not be ready
until after the monsoons of 1859, This
would not, however, affect the work-
ing of those portions of the plant as
would be commissioned by them.
Constructional difficulties have been
met with m the water channel from
the river Damodar in Durgapur.
These again are not expected to hold
up the commuissioning of the plant.

Foreigners in Steel Plants

112. Shri Morarka: Will the Mirus-
ter of Steel, Mines and Fuel be pleas-
ed to refer to the reply given to Un-
starred Question No. 1858 on the 11th
September, 1958 and state:

(a) the total number of foreigners
in the employ of the contractors and
the consultants of the Steel Plants,
separately:

(b) whether any of them 1s bemng
paid by the Hindustan Steel (Private)
Ltd. or Government; and

(c) whether Government's permis-
sion 1s taken before they are employ-
ed, concerning theiwr salary?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Btatistics are not maintained of
foreigners employed by the contrac-
tors. There are 42 foreigners employ-
ed by the Technical consultants in
Rourkela, 5§ in Bhilai and 9 in
Durgepur,
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{b) Salaries, allowances, travelling
and medical expenses of the Resident
Engineer of Indien-Gemelnschaft
Krupp-Demag and his Assistants serv-
ing in India are borne by the Hindu-
stan Steel (Private) Limited upto a
limit of Ra. 70 lakhs.

The salaries of five foreigners em-
ployed by the International Construc-
tion Company are borne by that Com-
pany. The salaries of the other four
foreigners are paid by the Hindustan:
Steel (Private) Limited.

(c) Under the Indian Income-Tax
regulations, approval of Government
is required to contracts between a
foreign technician and his employer
in India, in all cases where exemp-
tion from income-tax is to be claim-
ed. The terms of employment, in-
cluding salaries, of foreign personnel
have to be approved by the Hindustan
Steel (Private) Limited in all such
cases where salaries are to be borne
by the Hindustan Steel (Private)
Limited.

Shifting Cultivation in Orissa

113. Shri P. K. Deo: Will the Minis-
ter of Home Affairs be pleased 1o
state the amount spent by the Orissa
Government during 1956-57 and 1987-
58 out of the Central Grants for
arresting shifting culuvauion amongst
the tribal areas?

The Deputy Minister of Home
Affairs (Shrimatl Alva): Rs 7.21 lakhs.

Excise Duty on Tobacco

114, Shri P, K. Deo: Will the Minis-
ter of Finance be pleased to state the
amount of arrears and collections of
excise duty on tobacco in Ornissa dur-
g 1957-58 district-wise?

The Minister of Finance (Shri
Morarji Desal): A statement showing
the required information is laid on
the Table of the House. [See Ap~
pendix I, annexure No. 35.]
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Houses for Scheduled Castes and
Scheduled Tribes

115, Shri Kumbhar: Will the Minis-
ter of Home Afairs be pleased to
state:

(a) whether the recommendation
made by the State Ministers’ Confer-
ence held on the 15th and 16th Feb-
ruary, 1938 that 10 per cent. of the
members of the General Housiag Co-
operative Societies financially assist-
ed by Government should be from the
Scheduled Castes, has since been im-
plemented by the Union Territories;

(b) the names and localities of the
Union Territories, where it has been
implemented so far; and

{c) if not, the reason therefor?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) to (¢).
A statement is laid on the Table of
the House. [See Appendix I, Annex-
ure No. 36].

Central Institute of English,
Hyderabad

118. Shri D. C. Sharma; Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No. 1399 on®™he 19th Sep-
tember, 1958 and state the further
progress made with regard to the set-
ting up of the Central Institute of
English, Hyderabad?

The Minister of Education (Dr. K.
L. Shrimali): The Central Institute
of English, Hyderabad has started
functioning with effect from 17th
November, 1958

Reorganisation of Commercial Edaca-
tion

Shri D. C. Sharma:
117. < Shri R. C. Majhi:
Shri Subodh Hansda:

Will the Minister of Scientlfic Re-
search & Cultural Affairs be pleased
to state the progress made so far in
examining the question of re-organi-
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sation of Commercial Education by a
Joint Committee of the Inter-Univer-
sity Board, the All India Council for
Technical Education and the Univer-
sity Grants Commission?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayan
Kabir): An Expert Committee has
been appointed under the Chairman-
ship of Dr. V. K. R. V. Rao, Vice-
Chancellor, Delhi University, to sur-
vey the whole fleld of Commerce Edu-
cation and to suggest measures for
its reorganisation and improvement.
The Committee held its first meeting
on the 14th August, 1858 and has
drawn up its programme of work.

international students House in Delht-

Shri D. C. Sharma:
118. ! Shri Subodh Hansda:
Shri S, C. Samanta:

Will the Minister of Scientific Re-
search and Cultural Affalrs be pleas-
ed to state:

{a) the further progress made in re-
gard to the construction of an Inter-
national Students’ House for foreign
students in Delhi; and

{b) what will be the intake capa-
city of the House?

The Minister of Scientific Research-
and Caltaral Affairs (Shri Humayun
Kabir): (a) No further progress has
been made in the matter since Starred
Question No. 861 on the subject was
answered in the Lok Sabha on 3rd
September, 1958.

(b) When the entire building is
completed. it is expected to accom-
modate about 300 students.

Punjab Regional Formula

Shrl D. C. Sharma:
Shri Bahadur Singh:

Will the Minister of Home Affairs be-
pleased to refer to the reply given to
Starred Question No. 189 on the 18th
August, 1958 and state the  futher
progress made in the working of the:

119.
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Regional Fermula under the Punjab
Regional Committees Order, 18377

The Minister of Home Affalrs
(Pandit G. B. Pant): As already stated
in answer to Lok Sabha Starred
Question No. 189 on the 18th August
1958, the two Regional Committees
started functioning with effect from
the 26th November, 1857 The Region-
al Committee for the Hindi Region
has held nineteen meetings so far and
the Regional Committee for the Pun-
jabi Region nine meetings.

Children’s Book Trust

120. Shrl D, C. Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No. 1423 on the 2nd April,
1858 and state:

(a) the details of the work done so
far by the Children's Book Trust; and

(b) the plan of work to be done
during 19597

The Minister of Education (Dr.
K. L. Bhrimali): (a) and (b). A State-
ment is laid on the Table of the
House

STATEMENT

(a) The Trust has undertaken an
investigation into the type of books to
be produced by it A questionnare
was prepared by the Trust and was
sent out to a representative sectton of
Educationists, Vice-Chancellors of
Universities, Principals of Schools and
Colleges, Directors of Education, Social
Workers, Writers, Artists, etc. The
replies received are being studied by
the Trust

The Trust organised an Interna-
tional Exhibition of Children’s Books
in April, 1958 A collection of 4,000
children’s books from 40 countries has
also been made by the Trust which
is bewng utilised as a Reference Lib-
rary.

The Trust 1s also collecting informa-
tion regarding writers and artists cap-
able of wrniting and 1illustrating
children’s hterature

{b) The Plan of wprk for IM® in-
cludes:

(i) Aequisition of the plot of
land already allotted.

(ii) Construction of suitable
buildings for housing the Press and
Office of the Trust.

(iii) Preparation of material for
at least 2 dozen books complete
with text, illustration etfc., for
children between the ages of 3-12
on a graded structure,

Oplum Cultivation in Punjab

121. Shri D. C. Sharma: Will the
Minuster of Finance be pleased to
state:

(a) from which year opium culti-
vation is proposed to be tlotally stop-
ped in Punjab; and

(b) the steps being taken in this
regard”

The Minister of Finance (Shri
Morarji Desal): (a) There is no cultd-
vation of poppy in Punjab for the
production of opium. Cultivation of
poppy for the production of poppy
heads and seeds has been banned in
that State with effect from the 3l1st
March, 1858.

(b) In view of the reply to part (a)
above, the question does not arise

Forelgn Exchange Surrender by Resi-
dents of India

f 8hri D. C. Sharma:
122. { shrt Damani:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Reserve Bank of India have asked
persons residing in India who acquire
foreign exchange to surrender it to its
exchange control department within
one month of acquaition; and

(b) if so, the total forelgn exchange,
doltar and sterlingwise, surrendered
upto the 31st October, 19587
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e Mintster of Finance (Shrl
Morarfi Detai): (a) Yes, Sir. In ac-
cordance with the Notificaffon issued
ty the Ministry of Finance, Depart-
ment of Eoconmic Affairs, on the
28th September, 1888 and published
in the Gazette of India on the 4th
October, 1958 every person in or
regident in Indis, who owns or holds
or who may hereafter own or hold
any foreign exchange, whether held
in Indis or abroad, expressed in the
currency specified in the schedule laid
on the Table, [See Appendix I, an-
nexure No, 37) has to offer the same
or cause it to be offered for sale to
an authorised dealer in foreign ex-
change against payment in rupees at
the rate for the time being authorised
by the Reserve Bank of India in this
behalf. This has to be done before
the expiration of one month from the
date of this order or in the case of
person who hereafter owns or holds
such foreign exchange within one
month of the date of his so owning or
holding ‘This order does not apply
to—

(1) such foreign exchange held
by authorised dealers within the
scope of their authority;

(1i) persons authorised by the
Reserve Bank of India to hold
such foreign exchange for business
or other purposes within the scope
of the authorisation in their
favour;

(iii) maintenance of, and opera-
tions on, any account in foreign
currency mainfained outside Indla
by persons in or resldent In india
but not domiciled theremn; and

(iv) any sum held in an account
expressed in pound sterling pro-
vided that such account was in
existence prior to the 8th July,
1947,

(b) Exchange Control Statistics
maintained by the Reserve Bank of
India do not indicate separate ac-
counts in respect of foreign exchange
sold to authorised dealers in response
to this Notification. The information
is, therefore, not available.

233(Ai) LSD—3.
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Rehabiitation in Andamans

Shri Barman:
123. ! Bhri Subodh Hansda:
Shri 8. C. Samanta:

Will the Minister of Home Affairs
be pleased to state:

(a) the total number of persons
sent to Andamang from Sealdah
station during September, 1858; and

(b) the mode and method adopted
for the rehabilitation of these persons
there?

The Deputy Minister of Heme
Affairs (Shrimati Alva): (a) Seven
hundred and twentyone persons;

(b) Under the Colonisation Scheme
each settler family is given a recover-
able loan of Rs. 1730 for the purchase
of bullocks, utensils, seeds and manure
and construction of a house. In addi-
tion, an ex-gratic grant of Rs. 1050
for subsistence allowance and passage
money 15 given. Each settler family
i1s also given 5 acres of cleared land
for paddy cultivation and another 3
acres of un-cleared  hilly land for
horticulture and pasture purposes.

Students Pursuing Engineering
Course

124 Shri Harish Chandra Mathar:
Will the Minister of Scientific Research
and Cultural Affairs be pleased to
state number of students receiving
scholarships or any assistance from the
Government of India who are under-
going degree or diploma course in
Engineering (separtely)?

The Minister of Scientific Research
and Caultaral Affairs (Shri Humayun
Kabir): The total number of studemts
in receipt of scholarships given direct.
ly by the Government of India or by
the Central Institutions with assist-
ance from the Government given for
that purpose is:

Degree Courses 710
Diploma course: 1

In addition, selections are being
made for 6P scholarships for degree
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courses and 24 scholarships for

diploma courses;

The above scholarships are exclu-
sive of scholarship awarded by the
Cantral Government for the students
of Scheduled Castes, Scheduled Tribes
and Backward Communities.
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Permanency for Non-Industrial
Employees

127. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether 80 per cent. of the non-
industrial staff in Defence establish-
ments has been granted permanency;
and

(b) 1if not, the reasons for the
delay?

The Deputy Minister of Defence
(Shri Raghuramaish): (a) The policy
of Government is to fix the permanent
strength of non-industrial posts at
80 per cent. of such posts as may be
required on permanent basis and not
to convert 80 per cent, of non-indus-
trial posts into permanent posts; and

(b) In most cases confirmations
have been effected. In some cases
confirmations against permanent posts
are held up for completion of certain
administrative formalities such s
preparation of seniority lists, recruit-
ment of persons belonging to the
Scheduled Castes ad Scheduled Tribe:
for reserved vacancies which had been
provisionally filled by candidates be-
longing to other communities which
process {akes a long time, assessment
of suitability for confirmation and
medical examination, which have to
be gone through before eligible em-
ployees can be confirmed. In other
cases, the requirements of posts on
permanent basis are being worked
out.
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Defemve Produciion Exhinttion

Shri A. M. Tarig:
Shri Tangamani:
128 Shri 8. M. Banerjee:
: Shri Barman:
Shri Subodh Hansda:
Shri 8. C. Samanta:

Will the Minister of Defence be
pleased to state:

(a) whether a Defence Production
Exhibition was held at New Delhi in
September, 1858;

(b) if so, the expenditure incurred
on it;

(¢) the number of units who parti-
cipated;

(d) the number of people who

visited the Exhijbition and the amount
earned by way of gate-money. and

{e) whether Government propose to
orgaruse similar exhibitions in other
parts of the country?

The Deputy Minister of Defence
(8hri Raghuramaiah): (a) Yes, Sir

(b) The expenditure incurred on
the Exhibition amounted to Rs. 57,000

(c) Nine Defence organisations par-
ticipated m the Exhibition.

(d) About 80,000 people wisited the
Defence Production Exhibition and a
sum of Rs 17,45,555 was collected as
a gate-money.

(e) There is no proposal at present.

Theatre Hall for Armed Forces

129. Shri Shree Narayan Das: Will
the Minister of Defence be pleased to
state:

(a) whether it ie a fact that 3
theatre hall has been constructed by
the Defence Ministry at the Exhibition
grounds on Mathura Road, New Delhi;

(b) if so, the total expenditure in-
volved;

(c) the capacity of the hall; and
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(d) the reasons for the construction
of such a hall?

The Deputy Minister of Defence
(Shri Raghuramaish): (a) Yes. The
Auditorium forms part of the Defence
Minisfry Pavilion 1n the “India 1858
Exhibition™,

(b) About Rs. 4 lakhs for the
Auditorium  Thie includes cost of
electrification, sanitary fittings, sound
proofing, furniture, ete.

(c) 540

(d) The Auditorium was construct-
ed mainly to provide a suitable and
convenient place for holding con-
ferences, lectures, Defence Services
shows, etc

Ex-Servicemen's Advisory Commtitee

130. Shrli Ram Krishan: Will the
Minister of Defence be pleased to re-
fer to the reply given to Unstarred
Question No. 1648 on the 8th Septem-
ber, 1858 and state:

(a) whether Government have con-
sidered the question of appointing an
Ex-Servicemen's Advisory Committee
by associating with it ex-servicemen;

tb) if so, the nature of the decision
taken; and

{c) the composition and functions of
the Committee”

The Deputy Minister of Defence
(Sardar Majithia): (a) to (c). The
matter is still under consideration of
Government. As already indicated in
reply to Unstarred Question No. 1648
answered on the 8th September, 1858,
1t will take some time to arrive at a
decision in the matter.

Entry of Pakistanis into India

131. Shri Rameshwar Tantia: Will
the Minister of Home Affairs be
pleased to state:

(a) what steps Government are
taking to stop the entry into India
of Pakistanis without permits;

(b) how many Pakistani Nationals
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entered India without proper travel
documents during 1958 so far; and

(c) how many of these were arrest-
ed for violation of permit rules?

The Minister of Home  Affairs
(Pandit G. B. Pant): (a) (i) the num-
ber of check posts in the border areas
has been increased;

(ii) mobile units to patrol the
border areas more extensively have
been attached to the check posts;

(iii) the co-operation of the local
people in the border areas is being
enlisted to bring to notice cases of
unauthorised entry;

{b) The number till the end of July
is 8,045,

(c) The number of persons who
have been arrested and convicted dur-
ing the same period is 2818.

Land for Scheduleg Casteg and
Scheduled Tribes

132. S8hri P. K EKeodiyan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it 15 a fact that the
Central Government have directed the
States to distribute land to the
Scheduled Castes and Scheduled
Tribes free of cost;

(b) if so, how many States have
distributed land to the Scheduled
Castes and Scheduled Tribes; and

(c) the total acreage of land so far
distributed”

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) The
State Governments/Administrations
have been advised to give preference
to Scheduled Castes/Tribes in the
allotment of land.

(b) and (c). The information avall-
able in this Ministry is given below:—

(1) Allotment of land to Scheduled
Castes:—

State Period Acteage

Bihar . Upto March,

1958 . ; 47,230
Rajasthan April, 1956 10

August, 1958  4,32,476°

Bombay 1947-55 8,52,973%
Madhya Pra- 1954 . . 2,00,000%
desh
Ornissa 1952-56 . 21,603

TotaL 15, 44,27

(ii) Allotment of land to Scheduled
Tribes:—

State/ Terrtory Perod Acreage
Ehﬂr Not available 44,350
Bombay 1947 tO 195§ 8,91,581
Orissa 1954-55 o } 35,364
1955-56
Tripura 1951-52 tO 26,453
1957-58
Manipur 195182 t0 } 5,330
1957-58
ToTtAL 10,03,078
Information from other States/

Union Territories has not yet been
received.

Ministers’ Tours

Shri H. N, Mukerjoe:
133 Shri Mohammed Elias:
8hri Naushir Bharucha:

Will the Minister of Home Affairs
be pleased to state:

(a) the amount spent on the tours
of Ministers and Deputy Ministers in
India and abroad during 1955-36, 1956~
57 and 1957-58; and

*Information 15 for 16 districes. only.
tincluder land mven on lease.
}Information is for 3 disncts only in

Madhya Bharat region.
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{b) the break-down of the respective -

figures, Ministry-wise?

The Minister of Home Affairs
(Pandit G. B, Pant):

(a) Year Amount
Rs.
1955-56 6-52 lakhs
1956-57 8-21 lakhs
1957-58 557 lakhs
(approx.)
Total 20-30 lakhs

(b) The information is being col-
lected and will be laid on the Table
of the House ag soon as possible.

Free and Compulsory Primary
Education

134, Shri D. C. Sharma:
Shri Wodeyar:

Will the Minister of Educatiom oe
pleased to state:

(a) the progress made so far in
regard to the introduction of universal
free and compulsory primary edu-
cation in India during the Third Plan
period;

(b) whether any tentative schedule
hag been drawn by Government; and

(c) if so, whether a copy of the
schedule will be laid on the Table?

The Minister of Edgcation (Dr.
K. L, S8hrimall): (a) to (c). The Gov-
ernment of India have accepted, in
principle, the target to provide free
and compulsory education for all
children of the age group 6 to 11
years by 1885-08. The details as well
az the financial implications of the
proposal are being worked out in
.consultation with thes State Govern-
ments.
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Indian Instituie of Technology,
Kharagpur

135 Shri R, C. Majhi:
*q Bbri Subodh Hansda:

Will the Minister of Sciemntific Re-
search and Cultural Affairs be pleased
to state:

(a) whether it is a fact that ade-
quate number of suitable candidates
are not forthcoming for admission to
under-graduate and post-graduate
courses in the Indian Institute of
Technology, Kharagpur; and

(b) if so, what steps Government
have taken or propose to take to in-
duce more students to come forward
for admission?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) Does not arise.

Explosives in Manipur

136. Shri Raghunath Singh: Will
the Minister of Home Affairs be
pleased to state whether it is a fact
that on the 6th October, 1958, Mani-
pur Police seized over two maunds of
gun powder and other explosives in
village Luyangshungbam about five
miles from Imphal?

The Minister of Home Affairs
(Pandit G. B. Pant): Yes.

Gold Smuggling

137. Shri Raghunath Bingh: Will
the Minister of Finanoe be pleased to
state how many cases of smuggling
of gold were detected during the
m of August to October, 1958 in

The Minister of Finanee (Shri
Morarji Desal): 288,

Supply of Iren and Steel to Panjad
138, Shri Ajit Singh Sarhadi: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) the quantity of iron and steel
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supplied to Pumjab in 1858-59 so fm
under the varioug quotas, and

(b) whether the supply made 1s fa:
below the demand of the State?

The Minister of Sieel, Mines and
Fuel (Sardar Swaran Siongh): (a) A
total quantity of 24,883 tons of steel
wag allotted to Punjab State during
the period from 1-4-58 to 30-9-58
agamst which 9,228 tons were des-
patched upto July, 1958

(b) Yes, Sir

Custom hold up of Goods for Nepal

119 Shri Bose: Will the Minister of
Finance be pleased to state

(a) Whether the attention of Gov-
ernment has been drawn to a letter
written by a German Engineer of the
Ford Foundation from Kathmandu
Nepal in the Statesman of 11th Octo-
ber, 1958 regarding the working of
the Custom Office 1n Calcutta result-
ng in abnormal delay in releasing
certain machineries and causing
damage to them

(b) the facts of the matter, and

(¢) the acuon taken or proposed to
be taken in the matter”

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sn

{b) The German Engineer hds made
the following allegations

(1) that the clearance of lus per-
sonal belongings was delaved for 9
manths by the Customs,

{u) that a small toolgrinder which
reached Calcutta n January, 1988
was delivered only in October, 1858,

(m) that the Customs Department
delays the release of machineries
meant for Nepal

The allegations have been enguired
mto and it is found that the fault for
the delay did not lie with the Custom
House In all cases where delay bas
occurred the umporter'’s clearing agent
had either not submitted the Bills of
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Entry 1n ttime or not producsd the
necessary Impart lcences. The un-
conscionable time taken by the im-
porter and his agent in producing the
necessary documents was the cause of
the delay mentioned in the letter,

(c) Does not aruse m view of what
has been stated at (b) above

Bharat Sevak Samaj

140. Shri Rajendra Singh:
Will the Minister of Finanee be
pleased to state the total amount of
grants-m-aid given so far to the
Bharat Sevak Sama)”

The Minister of Finance (Shrl
Morarji Desal): The total amount of
grants-in-aid given from the funds of
the Central Government to the Bharat
Sevak Sama) since 1953-54 to 1958-59
1s Rs 80,982,180, according 1o the infor-
mation so far collected A statement
showing year-wise, the grants-in-mid
given to the Bharat Sevak Sama) by
the various Ministeries|Departments
etc 15 laid on the Table of the House
[See Appendix I, Annexure No 38]
Most of the grants are m respect of
specific schemes approved by the Gov-
ernment thus, for nstance, nearly
R« 62 lakhs were granted by the Edu-
cation Ministry for runmng Labour
and Social Service Camps throughout
the country

Utkal University

141 Shri Panigrahi: Will the Minis-
ter of Education be pleased to refer
to the reply given to unstarred Ques-
tion No 800 on 26th August, 1958 and
state

(a) what are the different projects
for which the Utkal University has
asked for further financial grants
from the University Grunts Commis-
s10n;

(b) amount of grant asked for
against each project, and

(c) whether this has been con-
sidered by the University Grants
Commission®

The Minister of Eduostion (Dr.
K. L. Shrimall): (a) to (¢) A stale-



[ Written Angwers

mgpt is laid on the Table of the Lok
$abha. [See Appendix I; annexure No.
39.}

4 Water-logging in Dethi

S 8hri Ram Krishan.
1 1 8hri D. C Sharma:

Will the Mimster of Home Affalrs
be pleased to state:

(a) whether it 18 a fact that prob-
“lem of water-logging 1n the rural
areag of Delhi territory has been
aggravated recently;

{b) 1f so total area under culti-
vatwn that has been affected by
‘water-loggmg, and

' (c¢) nature of steps taken to save
this area from water-logging”

The Minister of Home Affairs
(Pandit G. B Pant): (a) Yes Parti-
cularly, the land m the viciruty of
Najafgarh has suffered from heavy
water-logging duc to excessive rain-
fall in the catchment area

(b) Approximately 1000 acres of
land could not be sown for the rabs
crop this year

(c) The matter has been receiving
active consideration and examination
by experts It 1s proposed to re-grade
the Najafgarh drain which has silted
up owing to receipt of sewage and
mdustrial  waste, throughout its
length, and to de-silt its  tmibutory
dramns, so that the water from the
Najafgarh Jhil can be drained 1nto
ithe river Jamuna as early as possible
after the monsoon

Rs.1n
crores.
(i) increase 1n lovel of prices and
Wages . 4 20
(31) increase in price of furna-
ot "z 074
() increase 1 price of roling
mills *b 0-36
{#) increase in price of electrical
equipment "¢ . 570
{v) 1acreasc in price of cranes * d 0-36
{vi) inorease price of steel
© ostructures "¢ . 034
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Notes

*3, Due to provision of slag re-
moval, smchorage of chambers, spe-
cial design of roller-heart, increase in
quantity of refractories due to their
being imported.

*b. Longer roller tables, some
changes In design, additional grinding
machine, additional ingot buggy, addi-
tional boiler and changes in tinning
Yime.

*c A number of additions made
during detailed planmng, cost of
cables and signalling system, and
motors and electrical equipment ulti-
mately selected being different from
what had been envisaged in the ori-
ginal project report. One of the main
reasons was to standardise electrical
equipment of three well known manu.
facturers so as to cut down the cost
of spares and the cost of operation.
These changes 1n electnical motors
and eguipment were scrutinised and
approved by the International Cons-
truction Co 1in addition to Indian-
Gemeinschaft

*d Three additional cranes, elon-
gation of shding contact lines, in-
crease of spans and load capacities
and additional equipment like motor
room ventilation

*e Elongation of rolling mill bay
by one span, enlargement of soaking
pit bay, yard gantry and increased
weight of structures for additional
strength

Steel Re-Rolling Mills

143 Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleased
to refer to the reply given to U.S.Q.
No. 2642 on the 24th September, 18538
and Jay a statement showing:

(a) the detsmuls of:

(1) additional
dered;

equipment  or-

(1) change in design;

(1ii) mcrease mn wages, fresght,
transport and erection charges.
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{iv) provision of additional
stores, which have cost an addi-
tional sum of Rs. 24 crorea for
the Rolling Mills at Rourkela;

(b) the technical agency which
examined these prices; and

(¢) whether Government accepted
these prices as quoted or whether any
reduction was negotiated?

The Minister of Steel, Minew and
Fuel (Sardar Swaran Singh): (a) to
(c). For the rolling millg the estimate
in the detailed project report 'was
Rs. 48'44 crores. In the revised esti-
mate, the fijgure is Rs. 7236 crores—
an increase of Rs. 23'92 crores. During
the negotiations in Germany in August
1956, this difference had been ex-
plained as follows:

The fob. part of the two estimates
are Rs. 3237 crores and Rs. 44-07
orowres—a  difference of Rs. 1170
crores.

In the new estimates, ocean freight
has gone up by Rs 0'65 crores mainly
on account of additional supplies and
partly on account of increases in
freight between the submission of the
detailed project report and the pre-
paration of the revised estimates.
Erection costs—including civil engi-
neering, structural and plant erection,
inland transport and handling—have
gone up by Rs 4-62 crores on account
of (1) provision for inland transport
which had not been made In the ori-
ginal estimates and (2) increased cost
of Indian work. Costs of Indian sup-
plieg have gone up by Rs 2'60 crores.
Additional spares have been provided
to the extent of Rs. 435 crores.

The quotations were scrutinised
both by Indian-Gemeinschaft Krupp-
Demag, the technical consultants for
the Rourkela Steel Project and the
International Company, the general
consultants to the Ministry of Iron &
Steel, Government accepted the advice
that these quotations were reason-
able.

It would be recalled that on releas-
ing the German suppliers from their
obligation to invest in the equity

19 NOVEMBER 1988  Written Annosrs ws

capital of Hindustan Steel Private
Limited, a reduction of about Rs, 29
crores was obtained in the prices
quoted. In the figures given above,
this reduction in price has been taken
into account.

Estimated Cost of Durgapur
Stesl Plant

144, Shri Morarka: Will the Minister
of Steel, Mines and Fuel be pleased
to state:

(a) whether the amount of Rs. 14
crores and odd to be paid to the
Indian Steel Works Construction Com-
pany for jechnical services is included
in the final estimates of Rs. 138 crores
for Durgapur;

(b) if so0, under what head it is
included; and

(c) the reasons for not showing it
separately when it 15 so shown in the
agreement?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). The estimate of Rs 138 crores for
the Durgapur Steel Plant proper is
made up of:

(In crores
of rupees)
() FOB supply 7732
(#) Shippung and msurance . . o7
(113) Techmical services charges 14°13
(iv) Sue works 11 cludn g cons-
truction equipmer t . 14°43
(v) Indian plast and Indiar
work (target price and ercc-
tion of cables) " 2311
(vi) Ralway frcn;ht and hmdl-
ing . 1°48
ToxAL. . 137+
or Rs. 13
crores
roundly,

In the contract no separate prices
are shown for each of the sections, The
cost of plant and equipment, techmical
services charges, site works and
Indizn plant and work allocated +o
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variouy sections result in the following
total costs for each of the sections:

(In crores

of rupee,
Coke ovens . . . 18-88
Blast furnaces : . . 18-34
Meclting shops . . . 23-67
Rolliag mills . . . . 32-53
Wheel, tyrc & axle plant . . 10°83
Central engincering . . 570
Power plant . . ’ 5°33
General services & . 768
Transportation . . . 460
Site preparauon 3°39

General civil engineering and

central services . 6-59

137 54
or Rs. 138

crorcs

roundly
‘General Services' in the
allocation refers to all inter-connect-
ing serviceg between various sections
of the works which do not form part
of any one section, like steam distri-
bution, electrical power distribution,
blast furnace and coke oven gas
distribution, water supply, drainage,
sewage, oxygen plant, e'c. ‘General
civil engineering and central services’
include, among other things, adminis-
trative offices, stores, buildings,
stockyards, telecommunications, boun-
dary wall and a weigh bridge at the

main entrance.

Claima of Indian Steel Works Con- *
struction Company Ltd.

145. Shri Morarka: Will the Min-
ister of Steel, Mines and Fuel be
pleased to refer to the reply given to
U. S. Q. No. 2741-A on the 24th Sep-
tember, 1858 and state:

(a) the total number of claims
submitted by the Indian Steel Works
Construction Company Ltd. under
the price variations clause of the
contract with them;

(b) the amount involved in each
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(c) the reasons given in justification
of these claims; and

{d) whether ail these claims have
been accepted by Government?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(d): The basis on which claims for
escalation can be made is clearly
described in the Contract itself. The
claims must be related to increases in
the cost of materials or of labour
compared to the basic period. These
claims are usually included as items
of the regular bills for progress pay-
ments or for payments on shipments.
The settlement of escalation claimg is,
therefore, a matter of day-to-day
business of the Company. Individual
claims are too many to be enume-
rated. But it is understood that the
total amount claimed so far is about
£2 million.

Expenditure on Bhilai Steel Plant

147, Shri Nath Pal: Will the Min-
ister of Steel, Mines ang Fuel be
pleased to state:

(a) the total expenditure incurred
so far at Bhilai on the Soviet Chief
Engineer and other Soviet experts;

(b) what is the maximum limit if
any, fixed for that expenditure; and

(c) whether any part of this ex-
penditure is incurred in foreign cur-
rency?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Rsa. 93'4 lakhs,

(b) No limit has been fixed. The
number of Soviet experts is deter-
mined from time to time according
to the actual requirements of the
Project. Salaries and other terms of
employment have been settled for
each category of expert.

(c) Payment is made in rupees
into a special account with the Re-
serve Bank of India. Amounts cre-
dited to this account are convertible
into pounds sterling if desired.
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Life Insurance Corporation

148, Bbri Anirudh Sinha. Wil the
Manister of Fimance be pleased to
state

(a) the average time taken by the
Oriental Government Security Lafe
Assurance Company Limited in sett-
hng death claims during the two
Yyears preceding the date of nationa-
hsation of insurance industry, and

(b) the average time taken 1In
setthing death claxm< ansing between
the 1st Septembe: 1956 to the 38lst
of August, 1958 under policies 1ssued
by the Orrentaul prior to nationalisa-
tron of insurance industry®

The Minister of Finance (Shn
Mararji Desal) (a) 10 months and
& days

(b) 12 months, 16 days
Export of Melting Scrap

149, Shri P. R, Patel. Will the
Minister of Steel. Mines and Fuel be
pleased to state

{3) the annual tonnage of melting
scrap exported and the amount of
foreign exchange earned during 1852
to the 30th October, 1958, year wise,
and

{b) whether the scrap Traders and
Exporters Assocuation has estimated
the present melting scrap arising to
over a million tons and what 15 the
Government’s estimate?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Siagh). (a) A
_statement showing the tonnage and
value of scrap exported 15 laid on the
Table of the House |See Appendix
1, annexure No 40]

(b) It 15 true that the Scrap Trad-
ers and Exporters Association have
estirmated the present melting scrap
ansmgs to be over a million tons, but
estimate made by the Saxena Com-
‘gnittee i only about 4,00,000 tons

at present.

19 NOVEMEBER 1058  Written Answers e

Naga Hostiles

Shrimati Mafida Ahmed:
156. { Shri D, C. Skarma:
{ Shei V. C Shukia:

Will the Minister of Home Affairs
be pleased to state

{a) whether it 1s a fact that hastile
Nagas have resumed activities on the
Manipur border and killed one sepoy
of the 4th Assam Rifles 1n the first
week of October, 1858, and

(b) if so, what steps are being
taken to comb out the hostile gangs
from the hideouts in the hills?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) and (b) A
sepoy of the Fourth Battalion of the
Assam Rifles was fatally mnjured on
the Ist October 1958 near Village
Kalhang The case 1s under investi-
gation There has been some acti-
vity on the part of the Naga hostiles
in Manipur recently Necessary steps
have been taken to comb out the
affected areas

Posis of Secretaries in Ministries

Shri Mohammed Imam-
EBE { Shri Jadhav:

Will the Mimister of Home Affairs
be¢ pleased to state

{a) the number of Secretaries,
Additional Secretaries and Joint
Secretaries 1n each Mistry of the
Government of India in the years
1956-57, 1957-38 and 1958-38 as at
present

tb) the number of Joint Secreiar-
ies promoted as Additional Secretar-
1es during each of these years, and

tc) the number of posts of Joimt
Secretaries created in each Ministry
during the above years®

The Minister in the Mimistry of
Home Affairs (Shri Daetar): A staye-
ment 1s laid on the Table of the
House. [See Appendix I, annexure
No 41]
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Hindl in Delhi Administrxiion

152. 8hri BRam Krishan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the six member Com-
nuttee Appointed by Delhi Admams-
tration to suggest measures for
change over to Hind: by the Delh:
Admunmstration has submutted 1is re-
port; and

(b) 1f 5o, the details thereof”

The Minister of Home Affairs
<Fandit G. B Pant): (a) No

(b) Does not arise
State Law Ministers’ Conference

153, Shri Jhulan Sinha: Will the
Minister of Law be pleased to state

(a) the up-to-date position  with
vegard to the implementation of the
recommendations of the State Law
Ministers' Conference held in 1957 so
far as the Central Goverpment 15
concerned, and

(b) the position of implementation
of these recommendations by others
concerned therewith”

The Deputy Minister of Law (Shri
R. M. Hajarnavis): (a) and (b) A
statement of the conclusions reached
at the Law  Ministers’ Conference
held in 1957 along with a statement
of the progress made in their imple-
meniatiwon 18 laid on the Table of the
House. [See Appendix I, annexure
No 42]

Undergreand Fires in Mines

154, Shri Rajemdra Simgh: Will the
Minister of Steel, Mines and Fuel be
pleased to state

(a) the extent of underground
1firse in the collieries at present; and

(b) the action Government has
Maken to extinguish and prevent these
fires?
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The Minister of Steel, Mines and
Fuel (Sardar Swarzn Singh): (a) and
(b) A statement 13 laid on the
Table of the House [See Appendix
I, annexure No 43]

Foreigners’ Act 1946—Tripura

1556, Shri Dasaratha Deb: Will the
Minister of Home Aflairs be pleased
to state

fa) the number of people in Tri-
pura on whom notices under Foreign-
ners Act, 1846 have been served
dunng 1958 so far;

{b) whether 1t 15 a fact that the
Judicial Comrussioner’s court of
Tripura has declared that the Dhstrict
Magistrate 15 not competent to issue
such notices under Foreigners Act,
1946, and

(c) if <o, action proposed to be
taken in the matter”

The Minister of Home Affairs
(Pandit G. B. Pant). (a) to (c¢). The
information 15 bemng collected and
will be laid on the Table of the
House as soon as 1t is available

Gold Smuggling

156. Shri V C. Shukla: Will the
Mimister of Finance be pleased to
state the number of gold smuggling
rings effectively broken up and the
number of agents and their principals
engaged In smuggling activities
brought to book during the last two
years®?

The Minister of Finance (Shri
Morarji Desai): It 15 not possible to
state the exact number of gold
smuggling rings that might have heen
cffectively broken up during the
last two years as a result of the anti-
smugghng measures taken by the
Government  However, it mught be
stated that 828 persons including
principals and their carmers and
agents, who formed part of about 250
rings were apprehended during the
period 1st January, 1957 to the 3lst
October, 1858
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Bcheduled Tribes

157. Shri Daljit Singh: Will the
Minister of Home Affalrs be pleased
to state:

(a) the amount of money spent in
Punjab out of the aliotted amount for
the Scheduled Tribes by the Central
Government for the execution of
Medical and Public Health Schemes
in 1958-57; and

(b) the names of the places where
the money has been spent?

The Deputy Minister of Home
Affairs (Shrimatli Alva): (a) and (bl.
The following amounts were allot-
ted to the Punjab Government for
execution of Medical and Public
Health Schemes for Scheduled Tribes
during 1856-57:

(a) State Plan Schemes Ras, 32,800

(b) Centrally Sponsord Pro-
gramme, Rs. 38,060

Information regarding the money
spent out of the allotment and the
places where the money was spent
is being collected from the State
Government and will be laid on the
Table of the House as soon as receiv-
ed.

Untouchability

158. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount spent so far in the
Punjab State out of the total allot-
ment made by the Central Govern-
ment during 1858-569 for the removal
of untouchability and the welfare of
Scheduled Castes and Scheduled Tribes
in that State; and

(b) the items on which it has been
spent?

The Deputy Minister of Home
Affatrs (Bhrimati Alva): (a) and (b).
The required information is being
collected from the State Government
and will be laid on the Table of the
House as soon as received.

18 hrw.
PAPERS LAID ON THE TABLE

StaTEMENT BY T™HE Froxance Movsrsa
ON HIS RECENT VISIT ABROAD

The Minister of Finance (Shri
Morarjl Desat): I beg to lay on the
Table a copy of the statement regard-
ing my recent wisit abroad. [Placed
in Library, See No. LT-1006]38].

NOTIFICATION ISSUED UNDER CoAL Mmxzs
(CONBERVATION AND Sarsry) Acy .

The Minister of Steel, Mines and
Fuel Sardar Swaran Singh): I beg
to lay on the Table a copy of Notifica-
tion No. S.0. 1990 dated the 29th
September, 1858 under sub-section
(8) of Section 8 of the Coal Mines
(Conservation and Safety) Act, 1952
[Placed in Library, See No. LT-1007/
58].

Rerorr or Tarmrr CoOMMISSION

Sardar Swaran Singh: I beg to lay
on the Table under sub-section (2) of
Section 18 of the Tanff Commission
Act, 1851, a copy of each of the fol-
lowing papers:

(1) Report (1958) of the Tariff
Commussion on the revision of
the retention prices of steel
produced by the Tata Iron
and Steel Company, Limited,
and the Indian Iron and Steel
Company, Limited.

(2) Government Resolution No.
SC(A)-2 (246) /57 dated the
13th October, 1958.

(3) Statement under the proviso
to sub-section (2) of Section
18 of the Tarif Commission
Act, 1951, explaining the rea-
sons why a copy of each of
the documents referred to at
(1) and (2) above could not
be laid within the period
preacribed in that sub-section.
[Placed in Library, See No.
LT-1008/].

NOTIFICATION ISSUED Uwbam THE Dmrsy
DeveLorumer Act

The Minister of Health (Shrl
Karmarkar): I beg to re-lay on the



Popery laid on
the Table
under section 58 of the Delhi

elopment Act, 1957 a copy of each
of the following Rules:

(1) The Delhi Development
Authority (Election of Re-
presentatives of Delhi Muni-
cipal Corporation) Rules,
1958, published in Notification
No. G.SR,. 891 dated the 17th
May, 1988. [Placed in Li-
brary, See No. LT-887/58.].

(2) The Delhi Development
Authority Rules, 1958, pub-
Hshed in Notiflcation No.
G.S.R. 479, dated the 14th
June, 1958, [Placed in Li-
brary, See No. LT-868/58].

7y

HESULTS OF INVESTICATIONS FOR LIGNITE
N QUION AND TRIVANDRUM DisTRICTS

The Minister of Mines and Oil
{(S8hri K. D. Malaviya): I beg to lay
on the Table a copy of the statement
regarding results of investigations
carried out by the Gevological Survey
of India for Lignite in Quilon and
Trivandrum districts in Kerala State.
{Placed in Library, See No. LT-1009/
58].

NOTIFICATIONS IBSUED UNDER THE ALL
InDIA Services Acr

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 1
beg to re-lay on the Table, under sub-
section (2) of Section 3 of the Al
India Services Act, 1951, a copy of
each of the following Notifications:

(1) G.S.R No. 790 dated the 13th
September, 1958 making cer-
tain amendments to Schedule
III to the Indian Administra-
tive Service (Pay) Rules,
1954

(2) G.S.R. No, 791 dated the 13th
September, 1968 making cer-
tain amendments to Schedule
II1 to the Indian Police Ser-

vice (Pay)  Rules, 195t
[Placed in Library, See No
LT-937/58].

——

Shri Datar: I beg to lay on the
Table, under sub-section (2) of Sec-
tion 3 of the All India Services Act,
1851, a copy of each of the following
Notifications:

(1) G.S.R. No. 950 dated the 18th
October, 1958 making certaln
amendments to Schedule IO
to the Indian Administrative
Service (Pay) Rules, 1954

(2) G.B.R. No. 974 dated the 25th
October, 1858 making certain
amendments to the Indian
Civll Service Provident Fund
Rules, 1942,

(3) G.5.R. No. 975 dated the 35th
October, 1858 making certain
amendments to the Indian
Civil Service (Non-European
Members) Provident Fund
Rules, 1843

(4) G.S.R. No. 976 dated the 25th
October. 1958 making certain
amendments to the Secretary
of State’s Services (General
Provident Fund) Rules, 1943.

(5) G.S.R. No. 982 dated the 25th
October, 1958 making certain
amendments to Schedule III
to the Indian Administrative
Service (Pay) Rules, 1954
[Placed in Library, See No.
LT-1010/58].

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-NINTE REPORT
Sardar Hukam Singh (Bhatinda):
I beg to present the Twenty-ninth
Report of the Committee on Private
Members' Bills and Resolutions.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DISAPPEARANCE OF FILEE FROM THE
MivisTRY oFr FInance

Shri Assar (Ratnagiri): Under Rule
197, I beg to call the attention of the
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Minister of Finance to the following
matter of urgent public importance
and I reéquest that he may make a
statement thereon:

“Reported disappearance of
some files from the Minstry of
Finance, New Dell1”

The Minister of Fimance (Shri
Morarji Desal): The facts of the mat-
ter are as follows

The Ministry of Finance, ke many
of the other Ministries of the Govern-
ment of India, has had to face a short-
age of office accommodation in recent
years, with the result that a number
of alpurahs containing the records of
the Ministry have had to be (and ar¥
being) kept in corridors and veran-
dahs In order to prevent unautho-
rised removal of files from Govern-
ment buildings and for other security
purposes, Security Guards have been
posted by the Mmistry of Home
Affaire wherever necessary. In the
North Block of the Central Secretariat
Buildings, Security Guards are posted
at all the entrances and no file or
other Government property can be
taken out of the building without
proper authorisation. Instructions also
exist that confidential papers should
be stored in a locked safe, the key of
which should remain in the personal
custody of the Section Officer con-
cerned and that the safe should not
be used for storing any unclassified
papers

The Branch of the Finance Ministry
dealing with the work relating to the
Ministry of Irrigation and Power 1s
situated on the ground floor of the
North Block Several almurahs con-
taining the records of that Branch are
kept in the verandah opposite to the
room occupied by the staff of that
Branch. It appears probable that some
time between Bth October, 1858 and
23rd October, 1958 all the records
kept in one of those almirahs were
stolen, although the loss was not
definitely detected or reported till the
4th of November, 1858 As far as the
present information goes, the files lost
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were thirty-five in namber; they weére
copies of the agenda and the proceed-
ngs of the meetings of the Bhakra
Centrol Board for the years 1858 to
1958 and the Bhakra Nengal Project
Estimates for the yedars 1981 and 19538.
No files of a confidential nature are
reported to be missing. The loas of
the files has been reported to the
police for necessary investigations.
Police investigations are in progress.
Departmental enquiry has also been
initiated with a view to allocating
responsibility and one officer has been
suspended, pending completion of the
enquiry

STATEMENT RE: INDO-RUMANIAN

AGREEMENT FOR ASSAM
REFINERY

The Minister of Mines and Oil
(Shri X. D, Malaviya): May [ read
out the statement, Sir It will take
five minutes

Mr. Speaker: Do the hon Members
want the whole thing to be read out?

Some Hon. Members: Copies may
be supplied

Mr Speaker: [ am prepared to cir-
culate a copy of the statement

Some Hon. Members: That s all
right

Mr. Speaker: It may be laid on the
Table,

Bhri K. D. Malaviya: [ lay the
statement on the Table

Mr. Speaker: Hon Ministers, when-
ever they want to make a very long
statement, may state it in a concise
form and lay it on the Table of the
House

Shri K D Malaviya: I cen read
the first and the last paras.

Shri Narayanankuity Menon (Muk-
andapuram)‘ If it is not a long state-
ment, it mey be read.

Shri M. B, Masani (Ranchi-East):
A copy of the statement laid on the
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Table this morning by the Finance
Minister may also be made available
to the Members.

Mr, Speaker: Very well

8hri K. D. Malaviya: As the House
is =ware, Government approved the
ptoposal to conduct negotiations with
the Rumanian Government with
regard to the offer of assistance made
by the Rumanian Prime Minister when
he visited India in March 1958. A
Technical and Economic Mission was
deputed to this country by the
Rumanian Government and they gave
the details regardmg capital and
operational costs. . In order to
emable further clarifications being
obtained quickly and also to conduct
negotwations for the setting up of a
refinery in Assam it was decided to
depute an Indian team to Rumania in
June/July 1958

This Delegation was able to obtain
all the necessary details as well as a
draft of an Agreement as prepared by
the Rumanian Government for con-
sideration by the Government of
India. This draft Agreement was
examined m consultation with the
other Mmistries concerned and I was
able to obtain the concurrencve of the
Rumanian Government. while at
Bucharest to some essential changes
being incorporated in the Agreement
I must thank the Government of the
Rumanian People’s Republic for agree-
ing finally to our suggestions on
clauses relating to non-convertibihity
of initial payments in Indian rupees,
gold parity, patents, jurisdiction, etc

The development of the Assam o1l
fields and the refining of crude oil
from this source i1s one major project
Its constituent parts are the produc-
tion and transportation of crude oil
by a pipeline to be constructed in two
stages, a reflnery in Assam to process
approximately 075 mullion tons per
annum and a refinery in Bihar to
process approximately 2 million tomns
per annum. With the conclusion of
the agreement with the Rumanian
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Agreement for Assam
Refinery

People's Republic, the Assam Refinery
will take shape gradually and, I hope,
be on stream by April 1961. The
offerge of collaboration for the cons-
truction and erection of the Bihar
Refinery are at present under cons-
deration and a decision 15 expected to
be taken shortly As the House is
aware, the refineries will be entirely
m the Public Sector and the produc-
tion and transportation of crude ol
have been entrusted to Oil India Pri-
vate Ltd, a participatory scheme with
the Burma Oil Co /Assam Qil Co. mn
which Government of India have
1/3rd share The Government have
taken reasonably speedy actions to
see that the Public Sector Projects are
established according to a time sche-
dule. ILakewise, I hope that the Oil
India Private Ltd which has hitherto
been functioning under the aegis of
an ad hoc Board of Directors and 1s
shortly being incorporated will also
take concerted measures to ensure
that the production of crude oil is
kept at or about 2'5 mullion tons per
annum and to lay and construct the
pipeline upto Baraumi in accordance
with the time schedule already indi-
cated to them

Statement

As the House 1s aware, Government
approved the proposal to conduct
negotiations with the Rumaman Gov-
ernment with regard to the offer of
assistance made by the Rumanian
Prime Minister when he wvisited Indis
m March 1958. A Technical and
Economic Mission was deputed to this
country by the Rumanian Government
and they gave the details regarding
capital and operational costs, for dif-
ferent alternative patterns of produc-
tion These were necessanly tents-
tive In order to enable further clari-
fications bemng obtained quickly and
also to conduct negotiations for the
setting up of a refinery in Assam it
was decided to depute an Indian team
to Rumama in June,/July 1938

This Delegation was able to obtair
all the necessary details as well as 2
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draft of an Agreemant as prepared by
the Rumanian Government for consi-
deration by the Government of India
This draft Agreement was examined
in consultation with the other Minis-
tries concerned and I was able to
obtain the concurrence of the Ru-
manian Government. while at Buchas-
rest to some essential changes being
incorporated in the Agreement, I
must thank the Government of the
Rumanian People’s Republic for
agreeing finall to our suggestions on
clauses relating to non-convertibility
of initial payments in Indian rupees,
gold parity, patenta, jurisdiction, etc

The salient features of the Agree-
ment are briefly as follows:

(a) The Government of Rumanian
People’s Republic have agreed to offer
on long term credit a sum of
Rs 52.380.900 being the total value as
estimated at present of the supplies
to be made and the techmical and
other services to be rendered by them
for the erection and construction of
the refinery to be located in Assam.
This will be subject to an interest of
25 per cent per annum 15% of the
credit offered will be repaid in six
mstalments, the first one to commence
thirty days after signing of the
Agreement and the last one thurty
days after having put the refinery
into operation and having obtaned
the full range of products The
balance of 85% of the total credit
will be repaid m ten instalments, with
the first two instalments commencing
on 31st December, 1961, and the last
one ending on the 31st December,
1965 The Rumanian Government
would buy Indian goods as far as
possible against the payments made
under this Agreement, and the
balance of credit not thus utilised,
will be converted into transferable
free currency, after 1st April, 1961, if
so desired,

(b) The Rumanian Government will
undertake, under the terms of the
Agreement

(i) to design
refinery,

the petroleum
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Refinery
(a1) to supply the equipment and

(iii) to ensure that the design as
well as the machinery and
equipment supplied by them
conform to the best and up-
todate Rumanian technical
standards in regard tv fuality
of materials and workman-
ship:

(1v) to ensure by the Rumanian
engineers and technicisns
deputed to India the techai-
cal assistance in construction
work and technical supervi-
sion for the erection of the
refinery,

(v) to train Indian technicians in
designing, erecting and opera-
ting the Reflnery in Rumania;

(vi) to put the refinery into opers-
tiom:

(vi1) to indemnify the Indian Gov-
ernment in case of an in-
fringement of a foreign
patent

(c) The Indian Government will be

responsible inter alia to

(1) to select the refinery site,

(1) to collect and put at the
Rumaman  party’s disposal
data and mmformation of local
nature for the designing work:

(1m1) to furnish all temporary faci-
lities necessary for the cons-
truction and erection of the
refinery,

(1v) to supply construction mas
erials,

(v} to supply materials from indl-
genous sources, even though
the Rumanmian Government
have agreed to supply them,
thereby reducing the total
value of the credit offered,

(v1) to draw up a Technical Assig-
tance Contract and conclude
it within thirty days of the
signiing of the Agreement;



for Assam Refinery

{vil) to transport and handle all
materials and equipment m-
cluding construction equp-
ment;

(viii) to store and preserve the
equipment and materials re-
qured for the construction of
the refinery;

{ix) to construct and erect the
refinery with the cagistance
and under the technical super-
wision of the Rumanian en-

gineers.

1 have no doubt that this collabora-
‘tion with the Rumanian Government
for the establishment of the first oil
refinery in the Public Sector will pave
the way for greater association with
them on other projects as well.

The development of the Assam o1l
Belds and the refining of crude oil
from this source is one major project.
Its constituent parts are the produc-
tion and transportation of crude oil
by a pipeline to be constructed in two
stages, a reflnery in Assam to process
approximately 0.75 million tons per
annum and a refilnery in Bihar to
process approximately 2 million tons
per annum. With the conclusion of
the agreement with the Rumanian
People’s Republic, the Assam Refinery
will take shape gradually and, I
hope, be on stream by April
1961, The offers of collaboration
for the construction and erection of
the Bihar Refinery are at present
under consideration and a decision s
expected to be taken shortly. As the
House is aware, the refineries will be
entirely in the Putlic Sector and the
production and fransportation of crude
oil have been enirusted to Oil Tnda
Private Lid a participatory scheme
*with the Burma 0il Co./Assam 0il Co
in which Government of India havt
1/3rd share. The Government have
‘taken reasonably speedy actions to see
that the Public Sector Projects arc
established according to a e sche-
dule, Likewise, I hope that the Oil
India Private Ltd. which has hitherto
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been functioning under the aegis of an
ad hoc Board of Directors and is short-
ly being incorporated will also take
cvoncerted measures to ensure that the
production of crude oil is kept at or
about 2.5 million tons per annum and
to lay and construct the pipeline upto
Barauni in accordance with the time
schedule already indicated to them.

1Z.10 hrs.

ASSAM RIFLES (AMENDMENT)
BILL*

The Deputy Minister of Exiernal
Affairs (Shrimati Lakshmi Menon): 1
beg to move for leave to introduce a
Bill further to amend Assam Rifles
Act, 1941,

Mr. Speaker: The question is:

‘That leave be granted to intro-
duce a Bill further to amend
Assam Rifles Act. 1941.”

The motion was adopted.

Shrimati Lakshmi Menon: 1 intro-
duce the Bill

12.11 hrs,
POISONS ({AMENDMENT) BILL

The Minister of Home Affairs (Pan-
dit G. B. Pant): 1 beg to move:

“That the Ball further to amend
the Poisons Act, 1919 be taken into
consideration.”

The Bill is essentially non-conten-
tious. It is very simple. In fact, the
amendment sought is of a format
nature.

The Poisons Act, 1919, which is in
force at present did not apply to Part
B States. It was applcable to the
rest of the country. When the States
Reorganisation Act was passed, the

 *Published 1 the Gazette of India Extraordinary. Part Il—Section 2.

dated 10-11-1958,
38 (Al) LS.D.—4.
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laws that were then in force in the
various States continued to be opera-
tive in the areas comprised in those
Btates. Several of the Part B States
now form part of bigger units. The
Fesult has caused some little confusion
and difficulty. Within the same State
in the major part, this Act of 1919 is
in force, while in the areas which were
formerly comprised in Part B States
the old State Act is still in force. So,
in order to remove this anomaly, this
amending Bill has been brought. It
only seeks to apply the all-India Act
of 1919 which was amended in 1956 to
apply to all the States in the country,
except that so far as Jammu and
Kashmir State is concerned, only that
part which relates to the import of
poison will apply to that State. The
rest is not being introduced into *hat
State as, under the Order which
governs the extension of laws, we can-
not do that

So, this 1s a very simple measure,
and I hope it will be readily accepted
by the House

Mr. Speaker: Motion moved

*That the Bill further to amend
the Poisons Act, 1819, be taken
into consideration.”

Shri V. P. Nayar (Quilon): Speaking
en the Poisons (Amendment) Buill, I
am reminded of the tragedy which
overtook several people in Kerala
recently because of the serious lacuna
in the legislation as it existed then
The hon. Mover says 1t is 1n order to
mtroduce a sort of uniformity in the
legislation that now he brings forward
this Bill. I wonder whether the Guv-
ernment would have thought of any
change to the existing legislation on
the subject if the tragedy to which 1
referred had not occurred. The Btates
Reorganisation Act was passed some
time ago and yet this was not noticed,
and to my mind the impression is

that the serious attention of Govern-
ment has been drawn to this short-
coming in the legislation only on
account of the fact that subsequont
developments after the incident showed
that Government were not quite
powerful enough to prevent abuse by
certain merchants.

When we think of amendments to the
Poisons Act, we should also take into
account the exact situation that pre-
vails m the country. It is not a ques-
tion whether, on account of the States
Reorganisation Act, a change here or
there in the existing Act becomes
necessary or not.

As you know, the original Poisons
Act was promulgated in the year 1919
or 30 when there was hardly anything
which was handled by anybody except
those of the medical profession which
could be termed as poison. In those
days, apothecaries, doctors, chemists
and druggists alone were supposed to
keep poisons, and the law as it was
then framed meant only the restriction
of the dustmbution of such po sons as
were kept by the medical practitioners
from reaching consumers who might
consume them indiscreetly and cause
themselves harm. In those days, as 1
find from one of the two speeches made
on the oniginal Bill, the speech by the
great V. J. Patel, the only industry
which was affected was the leather
tanning industry for which some
poisons were used Here, when we
think of changing the present law
regarding poisons, we should take into
account, and very serious account,
what 15 happening in the country with
respect to poisons.

I need not go into all these details,
because this is not the place to discuss
the details of chemistry of poisons.
Nevertheless, we must consider that
today poisons are being handled in an
unrestricted fashion by countless num-
bers of people, whether it is In ‘the
agricultural sector or in the industrial
sector. You know, Bir, that such
potent lethal poisons as potassium
cyanide have become very necessary in
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small indusiries like tampering steel.
You know also that in several industries
salts of copper which are deadly, salts
of barium and salts of phosphorus have
bocome common. These were not
envisaged at the time the original Act
was contemplated. The situation
today is that in the industrial sector,
we have necessarily to resort to the
use of solid, liquid and gaseous poisons.
Bolids, liquids and gases which contain
poisons, and which are killers, are now
being transported from one end of the
country to the other subject to certain
restrictions which were thought «f at
a time when these poisons did not go
from place 1o place as we find now.

Then, there has been the greatest
danger, in recent years, of the increas-
ing and indiscriminate use of the most
deadly polsons in the field of agricul-
ture. A cry has been raised, and
repeatedly raised, that agricultural
production must necessarily be increas-
ed. No doubt it has to be increased.
but on the pretext of increasing agri-
cultural production, monopoly firms
are dumping into our country poisons.
the toxicity of which has never lLeen
studied.

You know that one of the commonest
insecticides which we use in our coun-
try s DDT. If I read out extracts
from the British Medical Journal or
the American Medical Journal on the
evil effects of DDT, you will be
amazed. DDT has such bad results
on cattle which feed in the areas
where it is sprayed that even in their
milk there is a precipitation of DDT.
In children who feed on the milk so
distributed, doctors have found a
sediment of this DDT in their fats. The
effects of DDT have not been studied as
yet, and that is the mildest of poisons
which is used as insecticide. There
are ever so many other poisons, weedi-
cides, fungicides and insecticides which
are being allowed to be dumped into
the country by firms like the Imperial
Chemicals on the basis of certain
advertisements and claims made by
them. One can read in the press every
day of Tats-Fisson with photographs
of both these people saying that this

Bil

insecticide is a positive cure. It may
be a positive cure, but really, more
than that, it is a positive menace also
to the people who handle it. That is
why I submitted that we are facing a
very grave danger in the matter of
poisons which are being allowed to be
handied by all sorts of people who do
not know anyth'ng about these noisons,
Government failed to take serious note
of the increasing and indiscriminate
use of poisons all over the ¢ountry and
bring in suitable amendments to the
law even though time and again there
have been reports in the press.

I need not go into all that also, but
here is an extract from no less a paper
than the Harijan of December 15, 1851
which makes very interesting reading
now. It quotes the London Health
Review and says:

“It was long ago proved in
experiments by Dr. Sir Edward
Mallanby (he is one of the autho-
rities on poisons) that the poison
gas (Nitrogen trichloride) used to
bleach 80 per cent. of the flour
used in this country was the cause
of hysteria in dogs, that diseuses of
a similar serious nature were likely
to result from the use of this poison
(which is also used in the manu-
facture of deadly chlorine gas) in
flour for human comsumption.
Immediately this discovery was
made, the American Government
banned the use of the deadly gas
as harmful and an unnecessary
adulteration of the ‘staff of life"
(bread). But British milling
interests were too strong to allow
human health to come before their
profits, and people continue to be
poisoned by the gas which is the
cause of serious disease and death
to human beings.”.

This was about one of the mildest
poisons used in 1951, when the whole
group of organo-phosphorous com-
pounds had not found any use. And
this is what the Harijan has comment-
ed:

*“It is hoped that the food autho-
rities of the Government of India
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will give their serious attention to
the above matter of poisoning
peoples’ food for monetary profit
of merchants and doctors.”

But what has happened?

Mr. Speaker: All that 13 interesting.
But may I know how all that is rele-
vant, so far as the extension of this
Act is concerned” There is olready a
Poisons Act, and this Bill merely
seeks to extend it to the former Part B
States areas. The Part B States were
not part of the British India then, and,
therefore, this could not be extended
then. Now, it is sought lo cxtend the
Act to the whole of India. Possibly.
this will be relevant for the purpose
of a separate resolution, to suggerst to
Government to bring forward more
restrictive measures or w make more
restrictive rules or regulations etc. But
I do not know how all this arises out
of the general discussion of the Poisons
(Amendment) Bill

Shri V. P. Nayar: I am not discussing
that, but I submit that in the matter
of poisons which aflect the hves of
countless numbers of people, the fact
that the States Reorganisation Act has
required a particular change is Lot the
main thing which has to be taken into
consideration. There are repurts and
reports which go to show that Govern-
ment should take some very firm action
and introduce a comprehensive legisla-
tion My only complaint te Govern-
ment is that just as they have taken
this opportunity to bring forward a
legislat'on n line with what 15 neces-
sary, they ought to have brought for-
ward a comprehensive legislation,
which they have not done. For, I find
that 1in the recent Repurt of the
Kerala and Madras Food Duisoming
Cases Enquiry Commission—a commis-
sion which consisted of very compe-
tent men, chemusts, pathologists and
everybody else—the verv first recom-
mendation is-

“Control should be imposed by a
comprehensive statute or statutes
on the manufacture, storage, trans-

: ) 5
mn
port, distribution and use of insec-

ticides which are regarded as
highly toxic . . .".

If you read the original Act, you will
find that no such control is possible
under the exist:ng legislation. What is
now sought o be done by this amcnd-
ing Bill is merely an exiension of the
limited control which Government has,
which will not at all meet the require-
ments of the situation. The situation
being rather serious, as you lnow,
Government ought not to delay cven
for a moment the bringing forward of
a comprehensive legislalion to tlake
powers to completely contro]l pot
merely the storage and distrtbution but
also the use and handling of these
poisons, for, as you are aware, it is
playing with pcople's lives. The
tragedy which occurred m Kerala
should not be repeated. But by the
amendment which is now sought to be
made, it 15 not possible tc check it

I have every hberty now to trans-
port a poison which is not known to
be a poison Even the or:ginal Act
does not define what a poison is.
Poisons may be anything All the
crude drugs which may be used from
the Ayurvedic herbs may also contain
little doses of poison, but they arv
quite safe doses That vcison and the
poison which 1s contained 1n an organo-
phosphorous compound should be dis-
tinguished 1n this Act, and unless Gov-
ernment wan. to sec that those who
introduce these new  things in  the
name of nsecticides, weedicides and
fungicides should run away from this
country with all the profits

Mr. Speaker: The original Act pro-
vides for specifying the nature of the
poison with respect to which a licence
1S Necessary

Shri V. P. Nayar: You know exactly
the casr which arose in the follidol
incident Follidol is a poison which
contains parathion, Even two mill-
grams of 1t are fatal to « man. And
it is not merelv that; it is not an
ordinary type of poison which reguires
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to be taken before it can kill a person;
it is a contact poison. If I place two
grains of it on my body, then I am
finished. Even in the case of such a
poison, when we have have the law as
it is, and which now the Home Minis-
ter is seeking to extend to the terri-
tories comprised in the erstwhile Part
B States, you have seen that follidol
was packed in hundreds of drums,
labelled on one side as poison and on
the other side as harmless This 1s one
of the most virulent, most potent and
most lethal poisons known in the
world today, and yet, with impunity,
an importing firm could transfer,
without having regard even to the
amall precautions which are necessary,
packages containing this poison to a
distant place; and the packing was not
properly done, and, therefore, the
packages leaked, and what is more, it
was allowed to be transported along
with foodstuffs which resulted n that
tragedy.

This 1s not the only poison 1f fol-
lidol was the only poison which is
mncreasing in its use, then I would not
have said anything, nor would I have
spoken on this Bill at all. But you
know that i1n the name of killing mos-
quitoes, gammaxene 1s used: in the
name of killing flies

Mr. Speaker: Has not enough been
said to request the Home Minister to
bring forward a comprehensive Bill?

Shri V. P, Nayar: In doing so, I sub-
mit, the Home Minister should take
these things also into consideration. I
do appreciate the spirit with which this
Bill has been moved for consideration,
but I have a feeling that the Home
Minister may not have known all the
details which not merely make it neces.
sary but compel the Government to
bring forward a comprchensive lcgis-
lation, instead of merely bringing
forward this amending Bill to extend
the meagre provisions of an Act which
was originally drafted in 1918, when
Government did not know anythng
about poisons, when the people were
not using any poison in their day-to-day
life. But the context is completely

Bilr

different today, and hundreds and
thousands of people in our country
have necessarily to use poisons, the
nature of which they do not know, but
which they are forced to use because of
the higher technique in agriculture or
industry.

Shri D. C. Sharma (Gurdaspur): The
hon. Member knows a great deal
about poisons, which many of the hon.
Members here do not know. So, he
should be allowed to continue. And
his speech is becoming very interesting.

Mr. Speaker: I have no objection. I
shall arrange for a lecture under the

auspices of the Indian Parliamentary
Group

Shri V. P. Nayar: Do I deserve that
honour?

Mr. Speaker: Yes, certainly

The hon Member has said enough
to show that a comprehensive legis-
lation ought to be brought forward.

Shri D. C. Sharma:. May [ request
the hon, Member to tell us what poisons
are useful for human beings?

Mr. Speaker: The hon, Member has
got ample opportun.ty outside. We are
sitting here only for five hours

Shri V, P, Nayar: Several poisons are
used in medicines also, but there is
hardly any peoison which will restore
young age. That is the only poison
which 1s st1ll beyond human ingenuity.

Shri C. R. Narasimhan (Krishna-
gin): Does the Hon. Speaker fear that
too much of thic will poison the
debate?

Shri Achar (Mangalore): In fact, we
have had a discussion on the subject
during the last Session.

Shri V. P. Nayar: I shall conclude
by once again requesting the Home
Minister to consider the present context
of things when there is an unrestricted
use of poisons merely bccause some
monopoly firm imports it and adver-
tises it saying that this is a fly-killer
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to the perfection, or that this is a mos-
quito-killer to the perfection, to taxe
this very serious and menacing situm=
tion into consideration and assure us
that no time will be lost in promul-
gating a law which will have all the
necessary controls to prevent the m s-
use by any firm or any person of any
poison which 1s dangerous to hwman
life or the life of cattle or the life of
plants.

Shri Achar: May I just say a word
or two? I am not going to make a
speech. But I would just recall to
your mind and to that of the Home
Minister that we had a full discussion
on this matter during the last session.

There was a report by the
Ministry of Health, Government of
India, and also the Report of the Kerala
and Madras Food Poisoning Cares
Enquiry Commission. These were
fully discussed last time, and that very
poison, wh ch my hon. friend has just
now referred to, namely follidol, was
the subject-matter of considerable dis-
cussion on that occasion.

In the course of that discussion. we
saw the great danger of allowing these
poisonous substances to be mmported,
and that too, not in a proper condi-
tion. In fact, the follidol which comes
from Germany formerly used to be
jmported in aluminium containers.
Somehow, the rules were relaxed, or
1 do not know how it happened, it
began to be mmported in wooden con-
tainers.

They begin leaking and get mixed
up with foodstuffs also. As a result, in
Kerala there were something like 100
deaths and more than 300 to 400 at-
tacks. The people suffered.

So I agree with what Shri V. P,
Nayar submitted, that we have to have
a full enactment dealing with this
matter fully. In fact, last time I also
partook in the discussion. It has at
Jeast to be examined whether the con-
dition of importing has been changed.
Formerly, it used to be imported in
aluminium containers, now they are
using wooden boxes and sometimes
these start leaking and get mixed up

with foodstuffs also. Consequently,
serious disasters and even desths
occur.

So when we are having an enact.
ment to deal with this matter, I too
felt that we must have a more ex-
haustive law on the subject, especially
in view of the fact that we are getting
several kinds of insecticides in plan-
tations for agricuitural purposes.
Though, no doubt, they are for agri-
cultural purposes, they are at the
same Lime very poisonous. Pollidol is
a very virulent sort of poison.

I only want to draw the attention
of the Home Minister to the Report
of the Ministry of Health which con-
tains several recommendations also as
to how these regulations have to be
framed, 1 would request him to con-
sider the question of having a full en-
actment on this matter.

Shri D. C, Sharma: Do I understand
that poisons are all imported into this
country and we have no poisons of our
own 1n this country?

Shri V. P. Nayar: We have poison-
ous cobras

Pandit G. B. Pant: I listened to Shri
V. P. Nayar with real interest. I am
really sorry that a tragedy which in-
volved many lives should have occur-
red in Kerala. The Report of the
Committee that was appointed to deal
with that matter has already been
brought to the notice of Parliament.
We are, however, concerned here with
a very simple amendment. So far as
that goes, I think Shri V. P Nayar
has no objection,

As to the grave situation that ex-
ists today, I wonder if he has moved
any resolution or given notice of any
non-offieial Bill for tightening the ex-
isting law, regulations or rules. Con-
sidering the feeling that he has ex-
pressed over this subject, T would have
thought that some sort of initiative
would have been taken by him. He s
presumably aware of the fact that the
Poisons Act of 1919 was amended in
1956. It is of a fairly comprehensive
character, Any poison or anything
which is regurded as poison can be
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brought within the purview of this

Act. The State Government haas only

to notify a specific thing as being
poison and the rest follows. If there
‘were any very grave menace in Kerala,
it was open to the State Government
to issue a notification and to take
such other steps as it might have con-
sidered necessary. There was nothing
to prevent the State Government from
doing so. In fact this Act, though a
Central Act, gives the powers to the
Btate Governments. They have to
isgue notification and rules, and their
discretion is not fettered in any way.
It there has been any remissness, I
think the Central Government cannot
be blamed for that,

Shri Nayar may also be knowing
that the subject of poisons appears in
the Concurrent List, so that if any
State Government wanted to supple-
ment, to further tighten the rules and
laws relating to poisons or, having re-
gard to the exi-ting situation, thought
that amendments of a far-reaching
character were necessary, it was free
to proceed accordingly.

Shri V. P. Nayar: Today the praec-
tice is that the Central Government
give import permits and allow the
import of such substances None of
the State Governments is informed
about the ingredients of substances so
allowed to be imported. It is only
when such a tragedy takes place that
governments can take note, because
the Report says that paratheon cannot
be detected by any known method;
it so happened that in Kerala there
was a specialist who was in UK. only
last year and he alone could find out
traces of that; nobody else could.

Pandit G. B. Pant: If a thing can-
not be found out, then neither the
law framed by the Central Govern-
ment nor by the State Government
ean make any difference.

Shri V.
people know.

P. Nayar: The import

Pandit G. B. Paat: Whatever may
be imported, once a thing has been
imported by a State, it is open to
the State Government to do as it likes.

Shri V. P, Nayar: There iz no
process.

Pandit G. B. Pant: It can frame any
rules and regulations. It can even
specify a thing which is not poison
as poison, because there is no test
I think Shri V. P, Nayar knows that
there 1s absolutely no test, no criterion,
even prescribed as to what is poison.
The State Governments have given &
blank cheque under the Act of 1919
which, as I said, had been amended in
1956, But I have no objection, and I
appreciate what he said. 1 am not an
expert on poisons. I have not specia-
lised on the subject. 1 take it that
he is an expert and iz in a better
position to advise me,

Shri V. P. Nayar: Except in speech.

Pandit G. B. Pant: At least he is an
expert so far as speech goes; I do not
pretend to be so even to that extent

Shri V. P. Nayar: 1 said that my
speech has no poison.

Pandit G. B, Pant: If it is only in
the matter of speech that he is an ex-
pert, then 1 am afraid what he has
said does not bear too much weight.

Shri V. P. Nayar: I said my speech
has no poison, but I know something
about poisons.

Pandit G. B. Pant: He cannot have
tried various poisons and still be here
hale, hearty and robust in order to
tell us what we should do. Perhaps
he has not used poisons. 1 would not
advise him to do so even for the pur-
pose of acquiring special knowledge.

But leaving that aside, I think it is
desirable that the matter should be
fully examined, and if any changes are
called for, they should be made. I
do not in any way turn down any
s~westion to that effect.
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The present Bill, as I saud, 1s a
very simple one, I do not see how the
points to which my attention has been
drawn are really germane to the Bill
before us; nor does it debar the in-
troduction of any other Bill. So far
as this Bill goes, there can be no
objection. As 1 said, if the situation
was grave in any place, new rules
could bg issued by the State Govern-
ment, and if any new law was need-
ed, as the subject happens to be in-
cluded 1in  the Conturrent List, the
State Government could well have
introduced a Bill and got 1t passed by
its own legislature.

It scems that no State Government
has felt the urgency or importance of
this matter to the extent that Shn
Nayar has felt So if even the State
Governments have not been concern-
ed to that extent, I think he cannot
blame us for not having realised the
gravity of it to the extent to which he
now realises or to which, he imagines,
people should realise. But all this is
protected. If there 1s any lacuna or
defect, 1t should be set right. I hope
so far as this Bill 1s concerned, there
will be no difference of opinion 1n
this House

Mr  Speaker: The question s
“That the Bill further to amend
the Poisons Act, 1918, be taken
into consideration”
The motion was adopted
Mr. Speaker: The House will now
take up clause by clause considera-
tion of the Bill.

The question is-

“That clause 2 stand part of
the Bill.”

The motion was adopted.

Clause 2 was added to the Bill

Clause § (Amendment of section 3)

Amendment made:
Page 1, line 12,—
after “In section 3" nsert—
“and clause (b) of section /"
[Pandit G. B. PantT

Mr. Speaker: The question is:

“That clause 3, uas amended,
swnd part of the Bill”

Clause 3. as amended. was added to
the Bill

Clause 3A (New)

Shri Viswanatha Reddy (Rajam-
pet): Sir, 1 beg to move my amend-
ment No 2

Page 1,—
atter hine 13, msert—

'3A Amendmen! of section $.--
in section 8 of the principal Act
atter sub-section (3), the follow-
g sub-section  shall be added
namely:--

“{4) Al rules made under this
act by the Central Government
or oy anv State Government snafl
oe laxd for not less than thrwr
days before Parliament or the
State Legislature, as the case may
me, ds soun as possible after thev
miv made and shall be subject w
sucn modifications as Pariiament
or such Legslature may make
during the session m which thew
are so laid or the session 1mme
diately following.””

Pandit G. B. Pant: He wants to
amend the original Act. Probably
that cannot be done

Mr. Speaker: The hon. Minister
sayg that this Bill iz only extenaing
he scope of the original Act. The
wiginal Act itself is not amended hy
tt. ‘Therefore, it does nof seem to
be in ordee.
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- Shri V. P. Nayar: May [ point out
to the hon. Minister that it is difficult
tor us to find out what rules have
been made and what regulations have
been made. In the or.ginal Act.
there 1s the power 10 make rules and
regulations. In fact. even 1n owr
Library we could not find the Acta
that applied in the State of Travan-
rore-Cochin. It is not available. !
agree to the extension of this law to
all the States if it 15 done even with-
out a reference or noufication of the
rules and orders. But some arrange-
ment should be made so that import-
ant regulations that are maae, are
available to us.

Shri Viswanatha BReddy: The Com-
mittee on Subordinate Legislation has
recommended to this House that in
such cases where rule making power
15 delegated to the admunistration,
those rules should be placed before
the House¢e We are only following the
recommendations of the Committee on
Subordinate  Legislation. 1 do not
think that there should be any diffi-
culty for the hon Minister to accept
this amendment

Mr. Speaker: I can only say that
since the Committee on Subordinate
Legislation was formed, we nave
invariably requested the Government
and the sponsars of anv Bill that
wherever power 1s given to frame
rules they should add this clause also,
viz., that it will be laid on the Table
of the House for such modification as
the House will desire. This, I find,
1s an original Act where there i no
such provision. It is an Act of 1919.
Then the rules were only issued by
way of gazette notifications. If a
precedent were necessary, this House
can go into the original Act also. |
leave it to the hon. Minister.

On a prior occasion when the
Detention Act was sent to the Select
Committee, power was given to the
oeiect Committee to modify not only
those sections which required modi-
fications on account of the Bill, but
a0 independently even those sections
which had not been touched upon. If
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the hon. Minister 18 agreeable the

House can certainly modify the origi-

nal Act, even to that extent. I leave

.t to him.

Shri Dasappa (Bangalore): There
has been a precedent even in the pro-
position laid down by the hon.
Speaker now. You can act in any
circumstance.

Mr, Speaker: No, it is only with the
consent of the hon. Minister,

Shri V, P. Nayar: Then I ought to
have been allowed to say something
on this You circumscribed my
speech.

Mr Speaker: Very well, when the
rules are framed

Pandit G. B. Pant: The position is
not as simple as 1t would appear,
because under the original Act, the
rules are to be framed mostly by the
States So, we cannot ask the States’
legislatures to undertake any responsi-
bhty It 1s open to the States’
legislatures to make any provision
they like about the rules that ther
governments make. We can say that
the rules that ate framed by their
governments will be laid before the
leg.slatures or if they do not so choose
then they will not be so laid. In fact,
the whole scheme of this Act of 1919
1s intended to give certain rights and
powers and to impose certain responsi-
bilities on the States. The Centre has
very little to do in the matter We
cannot pass a law here to the effect
that rules that are made by the State
Governments shall be placed before
the State legislatures We will be
encroaching upon the domain of the
State leg slatures. If it were only in
connection with our own legislation,
I would have had no objection to have
even a rule to that effect and I may
say apart from that if any rules are
framed by us we will place them on
the Table of ti.e House even if there
is no provision in the Act itself. But
we cannot introduce any amendment

which will affect the State legisla-
tures.
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Shri V. P. Nayar: Could the hon.
Minister tel] us whether there is any
rule framed by the Centre which calls
upon a man who imgports or applies
for a import licence of anything
wh'ch may contain a poison to exactly
describe the poison and its potency?

Pandit G. B, Pant: I cannot say any-
thing about that. I can say that if
any rule is framed by the Central
Government we will place a copy of
that on the Table of the House and it
will be open for Parliament to accept
it or to reject it or to amend it and
we will be bound by the decision of

Parhament.

Shri Viswanatha Reddy: The sub-
ject matter of the Bill is in the Con-
current List and not in the State List
So, whatever legislation js passed
here with reference to this subject the
States, I thunk, are bound to agree to
that under the Constitution There-
fore, in the circumstances if you in-
clude the provision in this Bill, there
will be sufficient safeguard for us to
see that the rules are placed before
the State legislatures

Mr. Speaker: So far as two points
that have been raised are concerned,
the hon. Minister has given an
assurance that whatever rules that
mav be framed bv the Centre will be
placed on the Table of the House so
that hon. Members may move Resolu-
tions thereafter accepting 1t or re-
jecting it or even trying to modify it.

So far as the other point is con-
cerned. I do not want to give a ruling
now because 1t 1s not necessary to
go into that matter. But once this
house passes a legislation in the Con-
current List and clothes the various
States with power to frame rules it
is not open to this House to say that
‘those things must be laid on the Table
of the House so that they may have
an opportunity of seeing them. I am
of the opmion that now the matter
does not arise and therefore I do not
want to decide it. It iz only acade-
mic now. So, now let ur confine to
-what has been sprung up now, viz.,

that the House agreces that in & re-
pealing Act or in an extending Aect,
we do not go into modification or
amendment of the original clauses.
Therefore it 18 not necessary to pursus
this matter. It is enough, I think, as
the hon. Minister says that whatever
rules that are framed by this Gov-
ernment are placed on the Table of
the House

Now. clause 3A is not pressed.

The amendment for the insertion of
New clause 3A was, by leave, with-
drawn.

Mr. Speaker: The question is:

“That clause 4 stand part of the
Bill."”

The motion was adopted.
Clause 4 was added to the Bill.

Mr, 8peaker: The question is:

“That the Schedule, clause 1,
the Enacting Formula and the
Title stand part of the Bull"”

The Schedule, clause 1, the Enacting
Formula and the Title were added
to the Bill

Pandit G. B. Pant: Sir, I move:

“That the Bill, as amended, be
passed”.

Shri V. P. Nayar: May I ask for an
answer to a guestion? Will the hon
Minister tell us whether the Govern-
ment contemplate bringing a compre-
hensive legislation on thus and, if so,
by what ume we may expect it
because it 18 a serious matter?

Mr. Speaker: He has answered it.

Bhri V. P. Nayar: He says that he
sees the point which I made.

Mr. Speaker: The hon. Member, who
is in possession of all these things,
could bring an amending Bill. What
iz the meaning in repeating the same
thing? The subject is in the Con-
current List and therefore the States
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may also look into the Report of the
Kerala and Madrag Food Polsoning
Cases Enquiry Commission and then
take suitable action

Bhri V., P. Nayar: My point was
‘that most of these poisons are con-
trolled at least at the time of their
arrival bv the Government of India, so
that it is necessary for the Govern-
ment of India to formulate all the
vigorous provisions.

Pandit G, B. Pant: I have already
Indicated that we will look into the
matLer.

Mr. Speaker: I shall formally put
the motion to the vote of the House.
“The question is:

*That the Bill, as amended, be
passed”.
The motion was adopted.

12.51 hrs.

INDIAN ELECTRICITY
MENT) BILL

The Deputy Minister of Irrigation
and Power (Shri Hathi): I beg to
move:

(AMEND-

“That the Bill further to amend
the Indian  Electricity  Act,
1910, be referred to a Joint
Committee of the Houses con-
sisting of 435 members; 30 from
tmis  House, namely: Sardar
Hukam Singh; Shn Pondekanti
Venkatasubbaiah; Shri Vinayak
Rao K. Koratkar; Shri Manek)al
Maganial Gandhi; Shri Chandra-
mam Lal Choudhry; Shri Shree
Narayan Das; Shri Shivram Rango
Rane; Shri Ramappa Balappa
Bidari; Shri K, R. Sambandam;
Shnn M. Ayyakkannu; Shri N. K.
Pangarkar; Sardar Amar Singh
Saigal; Shri M. G. Uikey; Shri
Abdul! Latif; Shri Pulin Behari
Banerii; Shri Bhagwan Din Misra;
Shri Ram Shanker Lal; Shrimati
Krishna Mehta; Shri S. Hansda;
Shri Diwan Chand Sharma; Shri

19 NOVEMBER 1858

(Amendment) Bill 536

G. D. Somant, Shri K. T. K. Tan-
gamani: Shri P. K, Vasudevan
Nair; 8hri Shraddhkar Supakar;
Shri Ignace Beck; Shri Purushot-
tamdas R. Patel; Shri Baishnab
Charan Mullick; Shri Premji R.
Assar; Shri Braj Raj Singh, and
Shri Jaisukhlal Lalshanker Hathi
and 15 members from Rajya
Sabha:

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total num-
ber of members of the Joint Com-
mittee;

that the Committee shall make a
report to this Houe by the first day
of the next session; .

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees will apply
with such variations and modifications
as the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and com-
municate to this House the names of
members to be appointed by Rajya
Sabha to the Joint Committee.

Sir, this is, in a way, a measure
which seems to amend the existing
Electricity Act of 1910; it is a non-
controversial measure. We find that
in 1910 the generation and consump-
tion of electricity was very meagre
compared to the present position. The
Acts that were passed in 1887, 1893,
1903 and 1910 were passed having
regard to the conditions then existing.
The first Act of 1887 was passed only
with a view to have some safety mea-
sures for the protection of life and
property. There were not 3o many
electric power generation plants then;
there were no such large distribution
lines or big hydro-electric power
stations. So, in a way, that was an
Act only for protecting life and pro-
perty. Subsequently, in 1810 also, the
Act that was passed took into consi-
deration some other safety measures
but it also provided for the tarms and
conditions on which licences should
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be given—and revoked—for the use
of electricity and the obligations of
the licensees, etc. But even then the
position was very different. For the
information of the House. I may say
that in 1810, there were only nineteen
plants as against 451 in 1957. The
power generating capacity in the
public sector in 1910 was 15,000 kws.
as against the present 1,883,000 kws
In the private sector the figure was
16,000 kws. as against 1203,000 kws.
The total then was 31,000 kws as
against the 29 lakh. kws. now

We are making huge strides in the
power generation and consumption in
the country and 1t is necessary that
the Act has to be amended with the
changing circumstances. As 1: men-
tioned in the Statement of Objects and
Reasons, the amendments are of four
or five categories

One is that the rights given to the
consumers with regard to or in re-
lation to the private licensees are
different from those of the State
Governments. Wherever the State
Government is distributing or sup-
plying power, the some terms
and conditions do not apply—those
conditions which apply to the private
licensees It 1s, therefore, necessary
that the consumers of power should
have the same rights whether the
power is supplied by the State Gov-
ernment or by a private undertaking.
They must have the same bencfits and
no distinction so far as the consumers
are concerned should be made with
regard to the rights which they have.
Therefore, that is one category of
amendment which this measure seeks
to enact.

Then, there 1s another amendment
which this measure seeks to enact for
the benefit of the consumers—the
right to get electric connections. The
rule at present is that if a distribu-
don line i passing through a parti-
cular locality, and if a person resid-
ing in that locality wants electrie
power in that locality, six or more
persons have to eign a requisition and
gusrantee a certain amount as a
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return Otherwise, they would not
get connection. By this Bill, the
number of persons who should re-
quest for the supply of power is re-
duced from 6 to 2. That means that
any two persons can send a requisi-
tion and under the minimum guaran-
tee that is to be given for the returns,
they will have the power.

The third important amendment 1s
this. We know that in big towns the
landlords do not sometimes give faci-
lites of electric connections to the
tenants if they want that they should
change the tenant somehow or the
other. They are restricted from
e)ecting the tenants or terminating the
tenancy under some legislations.
There are other difficultics. Some-
umes cven though the tenant is pre-
pared to pay all the charges and take
connections for electricity, the land-
lord would not hke to get the con-
noctions  The result is  that the
tenant suffers all the inconveniences
and may have, perhaps, to vacate the
premises. Very often 1t happens
Wi+ have an amendment here

Shri Naushir Bharucha (East Khan-
desh) Which is that clause?

Shri Hathi: I think it 1« 11, Of
course 1t will mean that the tenant
who wants the connection, the
persons who give the connections and
the wiremen who do the work have
to take all the precautions and
sce that the property is not damaged.
That is only natural That will be
also subject to inspection. In fact all
the safety precautions of the electric
nstallations are taken.

13 hrs.

Whenever there are accidents or
fires the electrical inspectors inspect
and find out the causes of the acci-
dents; why the fire took place or why
the accident occurred. But there is a
lacuna in that the inspector has not
got the power to call people to tender
evidence. The result iy that some-
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thmes either the enquiry 13 delayed or
they do not get sufficient evidence on
the strength of which they would be
able to come to any particular conclu-
ston Therefore certain powers are
sought to be given to the inspec-
tors to summon witnesses, etc With
the expansion of electrical under-
takings there are so many Central
Government installations, 1nspection
of which 18 necessary Inspectors are
to be appointed by the Central Gov-
ernment for the purpose of mspection
of these installations

Then there 1s an amendmeni which
relates to supply of electric power to
essential services Sometimes private
licensees would not given immediate
priority to supply which 1s necessary
for essential services Thic amend-
mend lavs down that the essential
service~ <hould be supphed with
power

Whenever a private individual wants
electric connection the practice at
present 1s that upto the first hundred
feet the undertaking or the lLicenset
has to meet the expense, for the re-
maining portion the consumer has to
pay Now when that particular un-
dertaking 1v acquired by the State
Government or Board or transfers
hands otherwise, the question of com
pensation ¢ nne< up, and disputes ariy
with regard to the cost of thowe
lines  Now there s no spectfic provi
sion as to what should be the basis
Here 1t 15 provided that whatever the
consumer has paid for should not go to
the hicensee If the hicensee has spent
only for th¢ first hundred fecet and
the remawining expenditure hay  bewn
borne by the consumer, in the cal-
culation of compensation the hlicensee
should gect only for whatever he ha
spent and not for what the consumer
has paird There was no specific pro-
wvision to this effect It 1s now sought
to be done by an amendment

Sometimes the cost of street hght-
ing 1s rather high Although poles
and supports of the private licensee
existed they were not allowed to be
used for the purpose of street hight-
mng These are small matters, but ex-
perience has revealed that without n
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fringement of rights we can reduce
the cost without hardship to anybody
if the undertaking’s poles and supports
are used for street-lighting either by
the local bodies or by the State Gov-
ernments These are some amend-
ments which are of a minor nature
They are non-controversial in charac-
ter, but having regard to the various
difficulties experienced by the con-
sumers, the State Governments and
local bodies, they are necessary

According to the terms of the
hicence, licensees are required to du
certain works with a particular time
under an agreement But there wa
no power to forfeit the security ir
case the licensee did not do that
within the period, with the
result that although they were requir-
ed to do certain things, they would
not do 1t, or, things were being de-
layed and the authorittes had no
power to forfeit the security, because
it was not provided for Various
disputes took place on account of this
The proposed amendment gives power
for the forfeiture of the security in
case of non-fulfilment of a contract
or agreement

These are some of the important
amendments I would not like to take
much ume of the House After all
this Bill 1s being refeired to a Joint
Committee where hon Members wull
have an opportunitv to improve the
Bil The main 1des 15, as I submit-
ted :n the very beginning, that with the
expansion of power we have to see that
the consumers get the facihities of 1ts
us¢ 4nd power 1s not restricted by cer-
tain devices either on the part of the
lLicensees or any other authoritv The
progress of a country 1s judged by the
quantum of electricity consumed by
it and as more and more electnicity 1s
consumed for industrial, agncultural
and domestic purposes, we have to

change the legislation to swt the
changing conditions A few years
back there were only six hydro

electric stations and a dozen diesel
engine sets There were not so many
tran<mission lines or undertalungs in
the public sector There were not so
many thermal stations The trans-
mussion lines consisted of about
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thirty to forty miles in the Mysore
State. With the expanding power
potential in the country and increase
in the number of consumers of elec-
tricity it was thought necessary that
certain amendments should be made.

I would like to submit one point
This measure is something different
from the one which the House passed,
the Electricity (Amendment) Act,
which provided for the creation of
Electnieity Boards. It was meant for
epordinated development of power in
the country. This Bill deals mainly
with the terms and conditions of the
licensees, under what circumstances
they could be revoked, the terms of
compensation in case of acqusition,
the rights of consumers vis a vis
private undertakings or licensees, the
control which the State Government
could exercise over them, etc. We
have also provided that in the matter
of amendment of terms and conditions
of the licensees, the Electricity Boards
which have been formed in all the
States should be consulted Natural-
ly, they will play an important part

Sir, these are some of the major
amendments, which I have submutted
before the House. I hope the House
will accept the motion.

Raja Mahendra Pratap (Mathura):
Sir, I have to draw the attention of
the hon. Minister to a very serious
point. Perhaps you know, Sir, thas
there was a great strike by electrical
workers. I intervened when they
were on strike. When they went on
hunger-strike, I went to the hon
Minister, Shri Patil, who was at that
time in charge of this Ministry He
agreed that he would do everything
1o help those workers. 1 went and
told that to the workers and they
agreed to call off the strike. But
after that Shri Patil told me that he
did not mean that, he did not say
that he would do everything. He did
not do anything. Yesterday evening
Shri Lakshmi Narayan, a great
Jeader

Mr. Speaker: Order, order. Hon.
Member may kindlv resume his seat.

(Amtendment) B¢l L7

Hon, Member is very industrious. [
would request him to read the Rules
of Procedure. 1 do not want to shut
him out Hon. Members here are
anxious to hear him. 1 find that
whenever he rises there is a certain
amount of applause. Therefore, I do
not want to deny him the privilege
of addressing the House. But let me
first of all place the motion before the
House. After that, if he wants (o
speak on the motion I will allow him.
If he wants to speak on other mattery
he may communicate them. If Shn
Patil is not here, Shri Hathi is here
along with his chief.

Raja Mahendra Pratap: [  only
wanted to point out what the hon
Munister 1s downg.

Mr. Speaker: Let me first place the
the motion before the House If he
wants to speak I will allow him after
I have placed the motion before the
House. Motion moved :

“That the Bill further to amend
the Indian Electricity Act, 1810,
be referred to a Joint Committee
of the Houses consisting of 45
members; 30 from this House,
namely . Sardar Hukam Singh,
Shri1 Pendekant: Venkatasubbaiah,
Shr1 Vinayak Rao K. Koratkar,
Shri Maneklal Maganlal Gandhi,
Shr: Chandramani Lal Choudhry;
Shr1 Shree Narayan Das; Shn
Shivram Rango Rane; Shr: Ram-
appa Balappa Bidam; Shri K. R
Sambandam, Shri M. Ayyakkan-
nu; Shri N. K. Pangarkar; Sardar
Amar Singh Saigal; Shmt M. G
Uikey, Shri Abdul Latf; Shn
Pulin Behani Banerji, Shri Bhag-
wan Din Misra; Shri Ram Shanker
Lal; Shrimati Krishna Mehta;
Shr: S. Hansa; Shri Diwan Chand
Sharma; Shri G. D. Somani; Shri
K T. K. Tangamani; Shr1 P. K
Vasudevan Nair; Shri Shraddhkar
Supakar; Shri Ignance Beck; Shri
Purushottamdas R. Patel; Shri
Baishnab Charan Mullick; Shri
Premji R. Assar; Shri Braj Raj
Singh and Shri Jaisukhlal Lal-
shanker Hathi and 15 members
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from Rajya Sebha that in order to
constitute a sitting of the Joint
Committee the quorum shall be
one-third of the total number of
members of the Joint Committee;

that the committee shall make &
report to this House by the first day
of the next session;

that in other respect the Rules of
Procedure of this House relating to
Parliamentary Committees will apply
with such wvariations and modifica-
tions as the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the waid Joint Committee and
communicate to this House the names
of members to be appointed by Rajya
Sabha to the Joint Committee

Raja Mahendra Pratap: I want to
know whether these people who have
been recommended as members of
this committee know anything about
this strike Do they know anything
about this fact that Shri Lakshmi
Narayan came to me yesterday and
told me that they are going to strike
once again? [ am very much against
strikes. I even suggested to him
that he should go to Shri Pande or
approach Pandit Pant so that there
may not be any strike I only want
to ask the hon. Minister whether there
are some people on this Com-
mittee who know about the strike
which was a very serious one when
Shri Patil was there. Do they know
anything of this new fact that a strike
might be declared and then  the
whole of Delhi will be in darkness”

Mr. Speaker: The House is now
fully aware of it. If the hon. Mem-
ber wants to give further informa-
tion, he can offer to give evidence
before the committee. If the com-
mittee likes, and the matter which he
wants to convey to the committee is
considered to be relevant by the
committee, then he will be called
gpon by the committee to give evi-
dence.
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Shri Naushir Bharuchs: Mr.
Speaker, Sir, I was rather surprised
when the hon. Minister introducing
this Bill said that this was non-can-
troversial. In fact, the amending Bill
leaves out many things, and it is
necessary that the House should con-
centrate attention on these points.

In the first place, the major quese
tion, namely the question of nationa-
lising electrical enterprise, has been
completely side-tracked. Though in
the Statement of Objects and Reasons
the hon. Minister mentions that the
views of the private enterprise have
been considered, Sir, I should like to
know whether, when we are making
amendments to this Act regarding the
method and manner in which private
electrical enterprise might be taken
over either by the State Electricity
Board or by the State Government or
by the Municipality, it would not be
worthwhile for this House to lay
down once and for all a policy for
nationalisation of electrical under-
rakings.

It appears to me that the Govern-
ment of India have not made up their
mind on this vital question. I should
hke to ask the hon. Minister why this
opportunity 15 not being taken in
making this amendment to lay down
the policy which, I think, the Gov-
ernment is in agreement wath,

In the first place, let us consider
this aspect of nationalisation. Today
we are amending this Act and we are
prescribing priorities with  regard to
option which might be exercised by
certain bodies for the purchase of
certain enterprises. Assuming for a
moment that the licence of a private
licensee has been revoked, according
to the priorities prescribed in this par-
ticular amending Bill the State Elec-
tricity Board is first axked to exer-
cise its option of purchase. On the
refusal of the State Electricity Board
to take it over the State Govern-
ment is given the next option. If the
State Government also does not take
it over, then the local authority of
that particular area has the option. If
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even the local authority is not willing
then, very probably, another private
entreprencur would come and take its
place. I ask the Government whether
it would not have been wise in the
first place, instead of laying down
these various priorities, to make it ob-
ligatory on the State Electricity Board
to take over such private enterprises
the licences of which have been re-
voked for some default or other That
would be one way of making a begin-
ning with nationalisation of electrical
enterprises.

Sir, it might be argued that there
might be cases in which the cost of
purchase might be so great that the
resources of the State Electricity
Board might not suffice. Here 1
would ask the Government to consider
seriously the question that once and
for all a policy may be laid down that
whenever, for purposes of nationali-
sation, any commercial or industrial
undertaking is taken over, the pur-
chase price need not be paid in cash
but it may be paid in interest-bearing
transferable bonds, This is not a new
principle which I am laying down
This principle has been accepted by
the Government of Bombay When
we did away with inam lands and
various types of ilenure savouring of
zamindari, the State did not pay casn;
it paid the compensation in the form
of interest-bearing transferable bonds
redeemable, after a period of 20 years
or so

Therefore, while we are now amend-
ing the Act and saying that in the
case of private enterprises which are
not able to function for one reason or
other and the licences of which are
being cancelled the option to take over
them should be offered to various
bodies one after the other, one should
have thought that the Government
should have come forward with a
proposal that it should be made obli-
gatory on the State Electricity Board
to take over such enterprises. There-
fore, in the most fundamental point,
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namely, the question of policy that
this Government should adopt with
regard to nationalisation of electrical
undertakings, the Bill is not only
silent but it moves in a retrograde
direction, and that is a big defect so
far as this Bill is concerned.

The second point to which I desire
to invite the attention of this House
15, I am not against private enterprize
entering in this fleld for a limited
number of years and acting under
certain rules and regulations. It may
not be possible all of a sudden to
evolve a policy whereby we can cut
out all private enterprise in this field
But I submit that a beginning can be
made and a beginning should be
made, and I should like to know whe-
ther the Government has thought over
this policy at all

Also, I am of the view that a begin-
nmg should be made by restricting
the percentage of profits and also res-
tricting certain privileges mn  the
licence. It is a good thing that the
Government has taken powers for
amending the provisions of licenses
1 do not know how far they will
be exercised in the nation’s interest,
but [ presume that these powers will
enable the Government. if the Gov-
ernment 1s so minded, to proceed with
nationalization gradually

One of the reasons why we wmsist
upon nationalization, apart from the
fact that the profits of a nationalized
concern would be diverted to the
nation’s exchequer, 1s that the con-
sumer must get the benefit out of such
enterprises The hon. Minister in the
course of his speech has pointed out
that the consumer is being benefited
In fact, if we turn to the Statement of
Objects and Reasons, we find that the
objects of the Bill are to enlarge the
scope of the facilities for the consu-
mers of electricity. My grievance is
thut this so-called scope of facilities
is still very narrow, and the consumer
reguires relief in many  directions,
some of which I shall point out.
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I could appreciate one of the things

in respect of which the hon, Minister

soeks an amendment, namely, clause
11, giving powers to the occupler to
give his consent for reception of
elecrtical energy, a consent which
was hitherto denied by the landlord
and often arbitrarily. But I am afraid
even as the amendment stands, it will
not help the occupier much and for
two reasons. First, aseuming I am a
temant in & particular building and I
desire to take electrical energy, I
apply to the licensee for giving me a
conmnection, the landlord must be
<onsulted, but I myself, notwithstand-
ing this amendment, may not be free
to give my consent as & tenant,
because of two reasons: first, I may be
prevented by the terms of tenancy
from giving any such consent
Secondly, 1n the Bombay Rent Act, as
the provisions stand now, no structure
<an be altered without the consent of
the landlord and that becomes a good
ground for ejecting the tenant. There-
fore, unless the amendment 1s com-
prehensive enough to say that
notwithstanding anything contained
either in any of the Rent Acts or in
the Transfer of Property Act or in
any of the terms of tenancy, consent
may be given by an occupier, 1 am
afraid the facility which you seek to
give is likely to be rendered nugatory.
1 would like the Minister to consider
that matter also.

The consumer requires relief n
many respects. I speak with some
experience, because I have been a
member of the Bombay Electric
Supply and Transport Undertaking for
a period of six years, and I know what
the difficulties of the consumers are.
Tirst, let us begin with the question of
the new consumer requiring supply of
electrical energy. In regard to the
supply of electrical energy, I notice
that the hon. Minister has reduced the
numbey of persons required from six
1o two. But is that enough? If the
minimum guarantee that is required
to be given which has been put down
at 15 per cent....

Bhri Sathi: The number of persons
has been reduced from six to  two.
23I3(AI) LSD—-3
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There, what happens is, the  under-
taking, according to their own calcula-

15 per cent, on the cost of transmission
equipment excluding the sub-station,
I may make that clear that purely
on the transmission line expenditure,
15 per cent guarantee is given.

We have prescribed that limit, other-
wise, it was not there. Formerly the
guarantee varied from undertaking te
undertaking and they could ask any-
thing for the security amount.

Mr. Speaker: They want only 16
per cent.

Pandit Thakur Das Bhargava
(Hissar): Supposing it 1s one per
cent.

Shri Hathl: The calculation might
differ.

Mr, Speaker: I understood the other
day that they have have proposed to
reduce it from 10 or 11 to eight per
cent. Progressively it saould be made
cheaper instead of putting it up to 1§
per cent. Subsidies are given 1o
various schools and colleges and
hospitals and 50 on, but with respect
to the affected areas where the main
source for irrigation is water-supply,
especially in backward areas, the hon.
Minister, in spite of the best of wishes,
cannot spend a single pie on any big
project, and so the guestion is whether
it should not be a cheap, commerical
method. 15 per cent seems to be oa
the heavy side.

Shri Hathl: It is ‘not exceeding’
that
Mr. Speaker: You can say ‘not

exceeding 100 per cent’! Though the
discretion is there, the discretion must
be limited.

Shri Naushir Bharucha: My expeti-
ence has been that, in the Committee,
we used to receive numerous applice-
tions from the new consumers and the
officers of the Committee used to bring
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an estimate for many hundreds yards
of cables to be laid and saying so
much is the expenditure involved in
granting the connection and therefore
a minimum guarantee of income must
be given from the new consumers
What I am pointmg out 1s that 1t 1s
absolutely unfair; it is an outmoded
and old-fashioned rule Take, for
instance, a locality which 15 gradually
developing and where, to begin with,
two new consumers come forward. Is
it fair and just that those two con-
sumers must bear the burden of
laying down the cable ag 1f the com-
sany or the licencee has no prospect
» further developing that area? What
[ am poimnting out is that if 1t is really
iesired to make available electrical
mnergy to new consumers, we  must
srogress further and therefore the
surden on the imitial consumers mus!
be as low as possible What the
present amendment  seeks to do
15

Mr Speaker: Is there no provision
that though in the mnitial stage all the
weight and burden has to be shared or
borne only by two people who want 11,
the burden could be lightened for
others who want 1t, later on? Is not
the burden lightened within a period
of say, four or flve years? The people
who want it first could be thought of
as promoters so far as this 1s concern-
ed, they having come soconer. But
some people are waiting to see
Immediately. to throw the burden on
one person does not seem to be just
Is it justice?

Shri Hathi: I think thus point will
have to be considered 1 also feel like
that.

Mr., Speaker: Yes; in the Joint
Committee It may also be considered
whether in an area where there 1s no
source of irrigation, except perhaps
well-supply for water, you cannot
reduce it and where you may not be
1w strict. The reduction from eight to
two seems only to favour the rich men
and not the poor men. There is no
harm if they by themselves take it up.
[f the hon. Minister can kindly
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consider thit aspect and see that
whatever measures are providéd for
here must be suited to the capacity of
the poorer section of the country, it
may be good, "

Shri Naushir Bharacha: What I was
suggesting, therefore, was that the Act
‘which we are called upon to amend is
an half a century old statuté, and
therefore there are very old, outmoded
1deas which required radical revision.
Therefore, I request the hon. Minister
one thing. Since this Bill is going to
the Joint Committee, I would request
the Commuttiee to consider this aspect.
1 am of the opinion that where there
15 a developed locality or a locality
which 15 hikely to  dcvelop, then it
should be made obligatory on the
licencee to provide the necessary
distribution mamns  but no type of
minimum guarantee should be asked
for, because, our experience has
always been that wherever we have
laid new mains, within a period of
two or three years we are called upon
to enlarge the mains  because of
demand rising to a great extent. On
daccount of this minimum guarantee,
new areas remamn undeveloped. There
arc no people coming forward, and
this 1s a grave hardship on the con-
sumer. Particularly on the ndus-
trial consumers who colonize unin-
hahited localities, this would be of
great importance

The second point 15 that as a
consumer, my experience and our
experience has been that the bills
prepared for the consumption of
electrical  energy, whether for
domestic  purposes or for domestic
equipment or for industrial purposes,
are often highly inflated. It has been
my own unfortunate experience, so far
as the New Delhi  Municipal Com-
mittee’s Electrical Branch is concern-
ed, and the bills vary, for instance, for
power supply, anything from 235
units down to 75. Surcly the con-
sumption does not vary so widely, 1
wrote to the New Delhi Municipal
Committee six letters, but there was
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not even an acknowledgment. This is
ANot a complaint from me only. It is
4. general complaint from everybody
god it has appeared in the newspapers
Aalso, Then I wrote to the Home
ent asking them to try and
ask for a reply. The Home Depart-
nent wrote a letter and then the
Secretary of the Electric Supply Com-
mittee wrote to me that “the files of
our papers are lost”. Because 1
happened to be an M. P. and contacted
the Home Department, 1 could get
lhzx much reply. What about the poor
comumers

* 1 want the hon. Minister to amend
'this Act making it obligatory on every
licencee to reply to every complaint
from the consumers, because if  the
inflated bills are not paid, the electric
supply will be cut off. There is no
Temedy whatsoever, It is no use say-
ing that the consumer can go to court,
because I cannot go to the court for
Rs. 25 Even if I go to the court, they
can bring lawycers and make it impos-
sible for any consumer to  obtain
Tedress. 1f you really want the con-
sumer to get relief, in that case, my
suggestion is that first of all you must
lay down in the Act that the licencee
ghall reply to any letter of complaint
addressed by a consumer if it 1s sent
by registered post. This is not a now
suggestion. It is already incorporated
in the Bombay Police Act. If the
owner of a motor-car does not reply
to any enquiry from the police depart-
ment, it becomes a criminal offence.
So, the first step in curbing the
arbitrary powers of licencees is to
make it a lega] obligation in the Act
that they should reply to complaints.

. Also it is no use telling the con-
sumer that his meter will be tested
JPprovided he pays Rs. 6. I submit that
some gimple procedure should be laid
down by the creation of some sort of
& tribunal which will be empowered
to fix the charges for domestic supply
in the event of any difference between
the consumer and the licencee, I would
also  put it down that periodic check-
ing of meters . should be made an
obligation .on the . licencee, It is no
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use saying that if 1 pay Rs. 5, then
only my meter will be checked. The
fees for checking meters should be
reduced to, say, 8 annas. 1 do not see
anything extraordinary about check-
ing of meters. These are old ideas
which required to be revised.

Mr, Speaker: Are not the readmgs
taken month after month?

Shri Naushir Bharucha: Yes, but
the difficully is this. In the
consumers’ department, meter-readers
are provided, They generally go to a
place at random and take the reading,
and after that the bill is  prepared.
One month I get a bill for 75 units and
in another month 1 get a bill for 235
units, Sometimes after two or three
months, the meter readers take
readings.

Mr. Speaker: Is not the signature of
the owner taken then and there? As
a matter of fact, in my house, the
meter was wrong and showed 50 more
units I wanted refund; it is still
pending

Shri 2rabhat Kar (Hooghly): Some-
times after a year we gel the bill.

Raja Mahendra Pratap: I propose
that this gentleman, Mr. Bharucha,
must be put on the committee.

Mr. Speaker: If he were on the
committee, he would not have spoken
at all.

Shri Naushir Bharucha: Coming to
the question of the constitution of the
Central Electrical Board, as usual, it
is a body which is completely packed
with Government officers and the
interests of either the licencees or the
consumers are not represented. 1
would rather alter this clause of the
Bill, so that there may be at least two
members who will represent con-
sumers’ interests and one or two
members representing interests of
private electrical enterprises. This is
very necessary, if the board is to
be truly representative, Otherwise,
they would only Ilook to the
administrative side of the question
and the question of given relief to the
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consumer will go by default. So, I

request that the composition of the
boatd should De altered accordingly.

Cominhg to page 11 of Bill, you will
find that a new clause has been institu-
ted namely, preference should be
given in the matter of new supply to
certain bodies such as:

“(a) any establishment belonging
10, or under the control of the
Central Governmment or the
State Government; or

(b) any other establishment noti-
fied by the State Government
in the Official Gazette, being
an establishment which in the
opinion of the State Govern-
ment, is essential to the Lf
of the community.

At first sight i1t appears that Gov-
ernment establishments should be
given preference in the matter of
supply of electrical energy. But it is
not so actually. There are enterprises
in which Government is interested
only commercially. Government
enters into those enterprises as nothing
more than an ordinary trader and I
de not see why the Government,
because it possesses the power, must
get preference in the matter of getting
wupply over other private enterprises,
I do not understand why because the
Government rung a steel factory, it
must obtain proiority in the matter of
supply as compared to any other public
company, which may be performing
the same useful function. Therefore,
1 strongly object to Government esta-
lishments being given preference in
the matter of supply.

Government have also acquired the
the pewer in the Bill for control, regu-
Jation and distribution of electrical
=nergy. This was a long overdue
measure which the Government should
have brought long before. Anyway,
1 would invite the attention of the
House to one thing, namely, this
power would probably be used in cxse
of breakdowns, faflures, seareity of
power supply, etc. Before using this

power for one reason or e
other, the priociples and poliches
should be formulated. The cireum-
stances in which the power would be
used, in what proportion the distribu-
tion will be made, etc. should be laid
down clearly. These should not be
left to the will of the Government.

Taking it as a whole, I find that ia
all important points with which the
House is vitally concerned and om
which the House would like to know
the opinion of the Government, the
Bill is completely silent. [ think the
time has now come for this Heuse
once and for all to decide that in a
matier of public utility service like
the supply of electrical energy, it
shall be the concern of the State and
private enterprise must be gradually
eliminated. I have already said that
there is no question of payment of
compensation, because compensatiom
can be paid n interest bearing trans-
ferable bonds. If these things are
done, I am sure we can be properly
set on the road Lo progress and deve-
lopment of important projects.

I hope the Committee will bear ia
mind the various suggestions whidh
I have made and amend the BWMl
accordingly, even if it would mean a
revolutionary departure from owt-
moded ideas.

13.38 hrs.

{Mgr. Deruty-SezAaker in  the Chairl

Shri Narayanankutty Menon (Muk-
undapuram): Though the scope of the
Bill is only to amend the original
Electricity Act of 1910, certain funda-
mental principles which govern the
whole policy of the Government of
India towards electricity are hightight-
ed as far as this Bill i{s concerned.
When the Government comes forward
with a plece of legislation, whether it
is amending or substantive in charac-
ter, the legialation itse¥ is a subjec-
tive reflectton of the Uovernmeints
own policy for fhe time bélng bl
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also abjectively, it is a reflection of
be implementation of the Govern-

#n India enacted a legislation which
was for that particular time compre-
=Renaive. Later on, circumstances
Wegan to change and in 1048, after
imdependance, another Act was passed
which comprehensively covers the
satire field of elmtrimt.y mclud.i.n'

I take thus opportunity to bring for-
ward before this House a review of
the Government’s own electrical policy
so that the House may be aware that
in passing this legislation we are not,
at least for the time being, closing
the chapter as to what all should be
said about electricity Every hon.
Member of the House knows that elec-
tricity plays such an important part,
as far as the economy of a particular
country is concerned. It becomes all the
more important in a country like ours,
which had such a colossal backward
economy, being under the British
colonial rule for more than 200 years,
snd which is trying to jump across an
era of 200 years of development, as far
as the industrialisation of the country
is concerned. A reference has been
made in the big book which purports
to tell us about the findings of the
Cemmittee which sat from 1953 on-
wards and which went into the matter,
mying what are the amendments
which are to be brought forward as
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a piece of legisiutien to the original
Electricity Azt

A very illuminating factor, as far as
the terms of reference is concerned, is
that the Committee was asked by the
Government aof India to take into con-
sideration the legialation existing in
other countries in relation to matters
connected with electricity before
finalising their report. So, it isso dis-
appointing to note that a high-power
Committee appointed by the Govemn-
ment of India to make reconmends-
tions, a5 far as amendments to the
parent Act are concerned, and alse
about a comprehensive pisce of leghs-
lation, falled to make any substamtial
improvement in the Act by taking
into account the legislation that is
existing in other countries. As this
Bill is going to a Select Commitéen, I
submit that it is very high tims that
the Government comes forward at
least with a categorical declaration of
their electrical policy, inviesd of
appointing committees at random
which go into certain Acts, and then
come forward with a Bill which can
only be a piece-meal legislation which
touches anly a small part of the whole
subject

Qoing into the 1910 Act and also the
developments that were there, ag far
as that Act was concerned, we find
that the question of amending this Act
arose even as early as 1928, Certain
draft pieces of legislation were pre-
pared and the only excuse that is
given today 1s that because of the
intervention of the war in 1839 no
legislatton could be brought forward
during the war period and so the
matter could not be seriously thought
over and, therefore, Government walt-
ed till this time to bring forward this
legislation and, in the meantime, they
appointed a Committee. But, in 1948
when the Government came forward
with the Electricity Supply Bill in the
Parliament what prevented the Gov-
ernment from bringing a comprehen-
sive and composite pisce of lqhhﬂm
including in it all the points that are
now included in this Bill! Thaere is
ne reascnshle excuse given by the
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i [Shri Narayanankutty Mencn]
Government for not bringing that
legislation. Even though that iz a
matter of procedural character, that
factor alone reflects the fact that the
Government today has no integrated
policy, as far as either production or
supply of electricity is concerned, and
that is also refiected in bringing for-
ward such a piece-menl legislation.

The Second Five Year Plan con-
templates big industrial advance, as
far as the country is concerned, and
according to indications and also the
declared policy of the Government in
accordance with the socialistic pattern
of soclety the tempo of industrial
development of the country has to
take =additional mmpetus during the
Third and Fourth Plan penods. If our
country has to develop and our indus-
trial tempo has to develop, and you
say ard also according to your policy,
is 1t good enough that even today you
donot have a concrete policy as far as
electricity is concerned, which is the
very basic and vital element in the
industrialisation of the country?

Certainly I can say that the Govern-
ment’s policy or lack of policy in the
matter of electricity 1s a misnomer
and whatever policy has been declated
by Government has been under-
going constant change at the hands
of some other sources in the country
They are making very valid assess-
ment as to how far the Government
will go during the Second Five Year
Plan and the Third Five Year Plan. I
will read for the benefit of the hon.
Minister a document which was sent
by the Burmah-Shell O11 Storage and
Distributing Co., of India Limited to
their London office, giving a fair
assessment of the pattern of average
consumption and production in India
till the year 1969. And reading that
document I wonder who is planning
the policy on electricity, which is the
policy on our own economy. Is it the
private enterprise which has come
from foreign lands or the Government
of Indie or the Planning Commission?
It is surprising and most disappointing
that a .Company which imports fuel,:

another form of energy, makes its ovm
estmate for the future supply and
production and import of fuel fromy
foreign countries, basing its concluy-
sions on its own experience of the
inner details of the Government of
India and the working of electricity
undertakings, It declared that the
Government of India is only talking in
terms of increased production of elecw
tricity and that they are convinced
that even during the Third Plan these
talks will remam only in air. There-
fore, they calculate that in 1909 more.
and more fuel will be imported. I will
read out only two lines which are very
illuminating and self-explanatory.

Mr. Deputy-Speaker: Does the hon.
Member know anything about the
authenticity of the document? .

Shri Narayanankutty Menon: As
far as I .am concerned, this document
1s genuine

Mr. Depaty-Speaker: He war
pteased to tell us that it was a comd
munication from the Company to its’
parent office  Therefore, it is diffi-
cult to conceive how the hon. Member
can check up its authenticity Any-
how, he must make sure that it 13 a
genuine document. ‘

Shri Narayanankutty Menon: As'
far as the document is concerned. 1
have tried myself to verify the auth-
enticity, the sources from which I
have received ete. It 1s left for you
to decide. Personally, I am convinced
that 1t is a genuine document.

Mr. Deputy-Speaker: Many things
are to be taken into consideration.
Only the hon. Member knows the
sources from which he got it, whether
they are reliable etc. How can 1
decide at once whether it is genuine
or not? It is for the Member to
decide

Shri Narayasankutty Meaon: That
is why 1 am pointing out this. As
the clrcumstances stand today, the
Government of India should knmow the
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estimates of the oil companies, because
foreign exchange is involved. There-
fore, jt is only for the purpose of
scrutiny by Government that I am
placing this document here. I am pre-
pared to read out two sentences from
that document. It i1s only for the
information of the hon. Members and
the Government which may verify it
from their own sources.

Mr. Deputy-Speaker: Then that
shall have to be placed on the Table
of the House

Shri Narayanankutty Menon: I am
prepared to place 1t on the Table The
document 1s entitledr “FORWARD
ESTIMATES OF TRADING 1959—
1983 (FINAL) & 1968" Under the
heading “ADVANCE OF THE GRID”
1t is stated on page 9

' “We do not cnvisage any effect
on off-take from the Grid bill till
such time as Government develop
rural elecirification on a large
scale. At present they arc only on
the fringe of the problem and we
doubt whether any significant pro-
gress will be made even by the
end of the Third Plan period By
the end of the Second Plan period
it 1s estimated by Government
that about 3 per cent of India's
54 lakh wvillages would be electni-
fied.”

Shri Hathi: By the second”

Shri Narayanankutty Menon: By
the Second Five Year Plan peried
Their own estimate As far as this
particular document = concerned, 1
place 1t on the Table

Mr. Deputy-Speaker: That s all
right. It is only an estimate by a
company. What they think that the
Government might do There 15
nathing.

Skri Narayanankuity Menon: I
attach great importance to this It
is based upon this estimate that they
are making their own financial plans
and the plans for the import of other
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types of fuel in which they are trad-
ing, till the year 1969. When such a
company, having such international
ramifications and reputation for
trade makes such an estimate, certain-
ly they have got something to do as
far as our country is concerned and
I have specifically pointed out this to
show in terms of this piece of legis-
lation the manner in which the Gov-
ernment 13 dealing with this parti-
cular aspect. And also taking into
consideration certain other estimates
by independent sources, certainly, I
can say that the Government's own
policy 12 no policy at all. And, espe-
cially at this time, I take this oppor-
tunity to tell the Government that the
Government should come forward
with a categorical declaration of policy
and also the machinery and the legis-
lation so that that policy may ~be
implemented

Shri Hathi: I want to clear
point of information. Was this
communication from the Government
to sumebody or from a private indi-
vidual to another individual?

Mr. Deputy-Speaker: By a private
individual firm to their own office;
their assessment of the situation, what
they think that the Government might
do in the coming years

Shri Hathi: Under the Second Five
Year Plan.

Shri Narayanankutty Menon: What
they might do in the coming years
plus what they think what they should
do 1n the coming years

Mr, Deputy-Speaker: It 15 for them
to think what they should do

Shri Narayanankuity Menon: That
also 1s there

Shri Hathi: How can we stop that?

Mr. Deputy-Speaker: The hon.
Member wants only 4o press this much
that the policy of the Qovernment as
it is being pursued now is being view-
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{Mc. Deputy-Spesiver]
ed by other firms in this manner—
wimt they thing of the policy—and
aocording to that they are phasing
their programmes and their own
financey and other things.

Shri Narayanankutty Menon: That
is right,

The second factor is regarding the
ebservations made by my hon. triend
Shri Naushir Bharucha regarding the
question of nationalisation. EKven
when this Bill is drafted and certain
mfeguards are sought to be given, in
respact of Electricity Boards, as far
as the so-called private sector in thus
ndustry is concerned, the Governmeat
has not evolved a policy whethar the

t is going to encourage
the development of private enterprise
in the production and supply of elec-
fricity or progressively, in the future,
@Government -is going % follow a
policy whereby the private sector
which is already existing in the Kiee-
wricity field is going to be eliminated
There is lack of declaration of the
G(_svorment‘s policy s far asg the
private sector is concerned. Omne im-
portant aspect that can be seen from
this whole affair s, this Bill or the
provisions which relate to the private
sector is not the result of the Gov-
ernment’s policy in Electricity, that it
is to be incorporated in the pubhlc
sector and whatever our future deve-
lopment in the Electricity field should
be in the publie sector, but becsuse of
certain difficulties felt by the Gov-
ernment, when the private sector
holds certain cities and also certain
undertakings and alse consumers to
ransom in the past few years. It is
enly to meet this emergency that the
Government has ocome forward,
because the whole pattern of the
amendments reflects the need to
avold certain difficulties that they
have come across. In the past, we
have seen in many places in India
the private enterprise which has been
in the fied for a long time holding
#hese public utility concerns and the
Senefactors, especially the different
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public utility concerns mnd the con-
suming public to ransom because of
thelr own actions. An attempt is
being made by the Government to
rectify certain mistakes and also to
make some provisiong whereby the
Government can step in. How far
these provisions are satisfactory is a
matter to be examined today. The
Jomnt Committee, of course, wil be
goag into the details. When the
Joint Committee goes into the details
of the proposals, certain basic prin-
ciples are also involved.

The first point is the provision in
the Bill teday that when private
undertakings are taken by the Gew-~
ernment or by Electpicity Boards or by
public local authorities, the nature of
the compensation that has to be paid
1s the fmir market price. It is so
innocuous as the hon. Mimster saud
when he read it in so many lines. But,
the question of practical implementa-
tion @ this comes in differant States
and also in different places. Some-
times you will find it impossible to
take a whale thung on a commercially
profitabie scale. Our own price struc-
ture of certain machinery which we
used to import in the 1930-1940 period
and the 1940-1950 perod and the
foreign exchange position in the mber-
national market wag so low. Today,
because of the foreign exchmnge diffi-
culties and because of the non-avail-
ability of certain types of machinery
because they are not being manufac-
tured by the original manufacturers,
in the international market, the prices
of those machinery have shot up con-
siderably. Irrespective of the book
value of this machinery, the actual
cost and even 10 to 15 times the
actual cost of the machinery have
been already taken from the profits
by these concerns. If you take a
comparative standard, of the market
price regarding certain types of machi-
nery, even after taking 10 to 18 times
of the price, we will have to pay 10
to 15 times the origina] price that they
have paid. That fs the real state of



1 submit, first of all, that there 1s
mo morality behind it when we are
»ot expropriating any private property
as far as this is concerned. The
alternative suggestion which the Gov-
ernment could have brought forward
is, as in the case of private property
er properties of private companies, the
book value correctly represents with-

that a private individual or company
has invested in it What is immeral
or what Is improper and what is the
injustice involved if the beok value of
sertain types of machinery which have
been there in the company is paid to
it for the purpose of taking over a
concern due to certain types of mis-
conduct by the private undertaking
itself? Because, we contemplate only
revocation of a licence in certain cir-
cumstances. My submission is that it
will creste numerous difficulties and
an jmpossible situation to the various
State Governments when confronted
with such circumstances that unless
the price as laid down in this Act is
paid by them, the undertaking could
not be taken over. Under the law,
if these companies are to be paid the
price provided here, it will be not a
reasonable bargain; it will be impos-
sible for many Governments to pur-
chase the private undertakings. There-
fore, fhe whole purpose of this
amending Bill will be defeated
Lecause of this provision alone. My
submisgion is this. The Joint Com-
mittee should seriously consider about
e method of compensation that is te
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be given to the private undertakings
when the private undertakings ave
taken over, and also the reasonable
way in which thia compensation oould
be paid and also the procedurs and
the machinery whereby this reason-
able compensation could be #&xed.
These are the minimum things to. be
provided for in order to avoid diffi-
culties likely to be encountered by
the State Govermments and local
authorities whenever these private
undertakings are taken over by them.

14 brs,

There is another important aspect
concerning this Bill as well as the
Indian Electricity Supply Act of 943
Because of the paculiar nature of this
legialation, because of the just controls
which this legislation imposes ypon
the profits of these undertakings, a
very serious situation has arisep, snd
a large number of workmen in these
undertakings, both private and pyblic,
are not entitled to get a legitimate
share of the profit as other workmen
are getting. The Government will be
well aware that because of certain
legal restrictions and also restrictions
on the distribution of profits in this
industry, worlkmen in many electri-
city undertakings cannot get their
share in the profit even though their
brethren in other industries do get it
As the hon. Minister is aware, the
Indian Electricity Supply Act provides
how the profits of the electricity
boards and also the electrical under-
takings are to be distributed, and the
Government knows very well that by
applying the principles of the so-
called Bombay formula, no worker
will be entitled to get bonus. That is
one difficulty.

The second difficulty is that in the
States when the electricity workers
quite reasonably, in compearison with
other industrial workers, ask for more
wages and bonus, the electricity
boards are not in a position to grant
the demands because of the statutory
restrictions in the Indian Flectricity
Act and the Indian Electricity Supply
Act. 1 appeal to the hon. Minlster
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[Shri Narayanankutty Menon}
and also to the Members of the Joint
Commitiee that this particular ques-
tion which has wundergone judicial
scrutiny many times by the labour
appellate tribunal during 1055 and
1956 . . .

Shri Hathi: I think we have made
that amendment in the Electricity
Supply Act of 1948. We made that
amendment about the question of
bonus.

Shri Narayanankutty Menon: I am
.aware that after the appellate tribu-
nal ruling an smendment wag made,
but unfortunately even though that
amendment was made, it has not
yielded any result because the inter-
pretation of the sharing of profit and
of cost structure remains today the
same. "It is quite salutary that profits
be limited by legislation as aiso the
sharing of the profits. At the same
time, the limitation that is imposed
upon the distribution of profits should
not in any way affect the rights of the
workmen in regard to their wages or
bonus.

My last submission is—a lot of
details regarding.that has been men-
tioned by my hon. friend Shri
Bharucha-—that the whole approach
should be that, whatever be the diffi-
culties, electricity should be
made available at a cheaper
rate to as many people as possible,
especially in the rural areas where
considerable difficulty is being expe-
rienced on the irrigation side regard-
ing the rates as also in getting the
electric supply line to particular
localities. The main difficulty is that
a premium has to be paid if electri-
city is to go to a particular locality.
Top priority should be given to food
production, and irrigation is a basic
factor in food production. So, where

electricity is to be consumed for irri-.

gation purposes, all these conditions
of the payment of premium, number
of consumers etc., must be-exempted.
Also, in the supply of electricity in the

rural areas for the purpose of power.

consumption, certain concessions may
be given, so that difficulties will not
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arise in the consumption of electricity
cither fnr irrigation or power purposes

There are many’ clauses in the Bill
which require reasonable alteratiosms,
but these aie to be {ooked into by the
Joint Committec. and a full-fledged
discussion will be ther¢ in the House
after the Jownt Committee reports on
the matter., My only request'is that
the Joint Committee, instead of con-
fining its discussion and review to the
amending Bill alone, should, with a
broad perspective, start from 19
onwards when the original Electricity
Act was passed, review the history of
all the legislation including the 1928
draft and also the Elertricity Supply’
Act of 1948, and, if possible, make it a
compact and codified - legislation
removing all the difficulties in the
varipus legislations, so that Goverh-
ment can with more ease go forward
with implementing its own policy. 1
hope the Joint Committee will take
all these aspects into consideration
instead of confining itself to the
amendments put forward in thig Bill
alone.
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Shxi Mahanty (Dhenkawal): The
history of this Bill is quite interest-
mg. In the year 1968 Government
had appointed an advisory board to
propose amsndments to the Electricity
Act of 1010. The Board submitted
its report in the year 1856, and today,
in the year 1338, as we are going o
close the year, Government are com-
ing forward with this Bill before this
House. This is yet another testimomy
to the slow lethargic unfolding of ¥he
praverbial red tape [ wish this kind
of lethargy should not have been
associated with the concept of snergy,
power and dynamics. I hope the hon.
Minister will kindly take the trouble
of acquainting the House with the
circumstancea under which this in-
ordinate delay bas taken place ower
this simple matter.

logk furward to the fact that
Joint Commuttee in their wisdom will
try to improve many of its provisions
which certmnly require adeguate
change At that stage, we shall be
offering cur views for what they are
worth But, at this stage, what I
do propose is to invite the attention
of the Joint Cammittee as also of this
House to some of the provisions
which really need reconsideration.

In the first place, the consumers’
point of view has been totally ignor-
ed It has been saiud by no less a
person than the Prime Minister of
India that we are living today in the
age of cow dung About 90 per cemt
of our energy requirements are still
derived today from cow dung. It is
really a pity that while the whole
world is awaking to the new possibi-
litles of atomic emergy, we still have
to depend on cow dumg to provide
us with the energy requirements. 1In
such a context, Government would
have besn well advised to eonsider,
while drafting this Bill, how to expand
the posszibilities of greater
tion net among Government m
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ments alone but among the jpeopls
at large.

it pains me to say that Govern-
ment have been putting a premium on
the most unimaginable kind of fieec-
ing of the consumers in regard to
the supply of electricity. Let me
take the case of the electrical energy
which is produced in Hirakud. I do
not khow if the hon. Minister is
aware of it. The Sambalpur Elec-
tricity Co.,, which 1s a private com-
pany, is purchasing electricity at the
rate of 10 nP per unit, and it is being
sold to the consumers at the rate of
88 nP. Similarly, the Cuttack
Electricity Co. which 1s owned by a
foreign concern, the managing agents
of which continue to be the Octavia
Bteel Co Ltd, 1s also getting elec-
trical energy from the thermal power
station at Chowdwar which 1s fed by
the Hirakud eclectricity grid at the
rate of 15 nP, and it i1s bemng sold to
the consumers in the Cuttack city at
the rate of Rs. 0-6-2 or so—I do not
know what will be its eguivalent in
terms of naya paise; it will be about
38 nP or thereabouts. There, you
find the enormity of the proposition
that the electrical energy which is
being produced in State econcerns like
the Hirakud project is being supplied
%0 these private concerns at a nominal
rate, and the consumers are asked to
pay this kind of price which bears no
ratio whatsoever to the actual cost
that they have to pay.

Therefore, my firmt submission to
Joint Committee would be to insert
sume provision in this Bill to ensure
that if at all these private companies
are allowed to function in this sector,
ithere should be a reasonable ratio,
amd there should be a reasonable
margin of profit. Otherwise, this
kind of price will act as an inhibition
against the consumers, and against the
ekpansion of electricity consumption
smong the consumers. That is my
first suggestion.

My secong suggestion is in regard
5 the Btate Electriclty Boards, which
very prominently in this BM.

(Amendmens) DRl Ll

In more than one matter, the Biate
Electricity Board is Intimately cem-
nected with the functioning of this
law. Bat I would like to know from
the hon. Minister how many States
are having no State Electricity Bourds
ss yot, and how, in the sbsence of
State EKlectricity Boards in those
States, this law is going to functiem.

It is true that the State Govern-
ments are there, but for very obviouk
reasons, it wes considered necessary
to have Giate Electricity Boards
where the consumers’ interests
would have to be represented. I
do not know what will be the com-
position of these Boards. According
to my information, these Boards will
represent the consumers’ interests to
a very great extent—in the composi-
tion of these Boards, there will be
consumers’ representation also. But
if you substitute the State Flectricity
Boards with government departments,
you immediately get the answer.
There the consumers have no repre-
sentation whatsoever, Therefore. the
Government in their own wisdom had
thought that this should be entrusted
to the State Electricity Boards, and
in no case whatsoever they can sub-
stitute State Electricity Boards with
State government departments. I
would like to know from the hon.
Minister how many States are yek
without Plectricity Boards and how
this law is going to operate in those
States in the absence of these Boards.
It is quite all right to say that in
the absence of these Boards the State
Govemnments will function. But stil
my objection lingers; the State Gov-
ermnments have not taken the con-
sumers’ interests into account; nor are
they going to take the consumerd
interests in the mew set-up.

The third thing is about the com-
pensation that has to dbe paid to the
electricity undertakings under private
control.

price and the guantum of compensa-
tion et¢. has thrown open the flood-
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Shrl m;qql
@mtes of litigation, -+ -@m- sure ms
-Bill, # enacted in this form, will be
wm veritable paradise for lawyars Lo
she High Courts to the Supreme Court.
What ‘iz the concept of a fair market
‘price? Before I come to other con-
-siderations, I would like to acquaint
thiz House with one point. When it
comes to land, article 31 of the Con-
stitution is amended to the effect that
if the Government acquires land in
‘public interest the compensation may
Be notional; at any rate, it will stand
ne judicial review. Whatever will be
determined by the legislature will be
final and binding. But that is not
the case here in this Bill. So I would
like to ask: why this lop-sided
sympathy for the industrialists who
are still using outmoded machinery;
possibly they have got enough in
return out of depreciation charges

alone, let alone the profitt We
find here that it should be
the fair market price. As to how

that fair market price will be deter-
mined, lengthy provision have becen
made and if there is any dispute, it
will be referred to arbitration.

The Government owe this House an
explanation, whether in the present
context it is necessary, in framing a
legislation of this nature, to bind
down the local authorities or
Btate .Governments to a_position that
if ‘they acquire an undertaking whicbh
is essemtial in its nature. fair com-
pensation should have to be paid and
that too at the fair market price. 1
believe the Joint Committee will
devote their attention to this aspect of
the question and take care to see that
the fair market value and its calcula-
tion is well simplified; otherwise, it
may just be the case that when State
Governments or local bodies go to
acquire such electricity concerns under
private control there will be all kinds
of litigations and they will be
floundered time and again over clause
‘1A which provides for compensation.

There is another provision which
Also needs certain clarification. You
will find that the Government may
jpe directions fo those concerns

. under the proposed new sectign 22A.

That provides that the Government
can direct a licensee to supply- power
to State concerns or establishments in.
preference to other consumers. It-is
true that - in certain cases ‘the State
stands on a different pedestal of: its
own from mere mortals like us who
are the creators of it. It is true, for
instance, ‘.that the' State enjoys
cxemptions from certain taxes like
income-tax and so on and 3o forth.
But here is a matter which is vital for
the very existence of the people them-
selves. The wording used is ‘State
establishments’. Had it been ‘State
undertakings of an  industrial
character’, possibly 1 would not have
opposed that proposition, because
State industrial undertakings are,
after all, national undertakings, and
for that it is well worthwhile, for the
people to stand some sacrifice. But
‘Government  establishments’ may
mean anything under the sun; it may
mean just an office; it may mean even
a hotel or a guest house: it may also
mean any commercial establishments
and s0 on Here in thiz particular
case there is no justification whatso-
ever why State establishments should
enjoy preference over normal con-
sumers. I believe this kind of dis-
crimination is rather too odious, and
when we want that our consumers
should be redeemed from the dim
smokiness of the kerosene age, the
Government should take care to see
that they stand some sacrifice and
allow the consumers some kind of
amenities.

Therefore, 1 would once aguin
appeal to the wisdom of the hon.
Ministér as also to the Joint Com-
mittee to take care to see that this
kind of discrimination proposed in the
directives to be issued under section
22A is removed.

There is another aspect to which
we must direct our attention. QOur
pace of industrialisation is intimataly
related to the availability of cheap
electric energy. It is quite fatuous to

suggest that solution of wlg
ment in India can be facilitated by
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setting up of big steel plants in Rour-

Kkela, Bhilai and Durgapur, These.

giganti¢ industrial concerns have not
tuch ‘employment potential because
they are going to be automatised. For
instanoe, in all these three new plants
we are going to have electric furnaces
instead of coke oven plants. So the
more the pace of this automatisation,
the more the number of people who
are thrown out of employment
Therefore, it is time to consider how
in the countryside, in the villages,
small cottage industr.es grow up and
how also thosc small cottage indus-
tries function according to modern
techniques. For that, electricity is
essential. It pains me to say that
even though the Hirakud project has
been completed and all its electricity
potential ready, still we are not pro-
ducing the electric cnergy, for we
have no market. It is the Govemrn-
ment's v ew that we have no market
Yet people are thirsting for electri-
city.

Now, Government should not merely
take a legalistic or technical view of
this matter. They ought to take an
overall view of the subject. [They
have also to recognise that the
destiny of this country is intimately
related to the expansion of electric
energy not .n a few cities but in the
countryside. When I =ean this Bill
in that light, I find no provision what-
ioever. [ only find that same old
dureaucratic attitude of giving pre-
lerence to government establishments
where the babus will possibly plod
wer some usless papers, where the
MAcers will write their notes
mder revolving fans while the coun-
ryside will go dark and there will be
no irrigation facilities where the irri-
gation facilities could be made avail-
able due to the application of elec-
tricity. That is denied to them. As [
said earlier, we are living in the age of
cow dung and it does not reffect well
on this administration to allow the
rural people wallow in the darkness
They shouid take a Mttie more dyna-
mic atitude and asciew this kind of
‘am attitude. (1t has taken them about
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three years to draft a legislation) If
these suggestions are implemented, 1
believe we have got every reason to
look forward.

Shri Panigrahi (Puri): I would’
like to submit that though it has come
after 48 years, still this Bill wants
to serve some useful purposé. But the
principle which we need in our policy
1s lacking in this amending Bill. Even:
after -Independence, the generation
and distribution of electricity was gov-
erned by the Indian Electricity Act of
1810. It was purely a regulatory
and restrictive measure. As the hom.
Minister has said in his introductory
speech, during the last eleven years,.
India has made a tremendous progress
so far as power is concerned. So far
as hydel power is concerned, our pro-
gress is commendable. When, after 48
years, we are going to introduce an
amending Bill, we must take into-
consideration the new factors and
developments which have come into
place in our national and economic
lfe in the last eleven years. There
are three or four factors which neces-
sitate a very scientific and reasonable
approach to those problems so that we
can develop a real national power
policy for our country.

In 1955, the private companies
ownced 454 per cent of the public
utility installations and 43.7 per cent of
the total installed capacity of electri-
city in this country. During these last

"ecleven years, the Government has

been proposing to electrify hundreds
of villages and many people in the
villages want to avail themselves of
this new power for increasing food-
greins production. In Madras itself,
in 1955, more than 16,000 lift irrigation
pumps were operating with the help-
of electricity and in UP. more than
3,000 tube wells were operating with
electricity. This new factor should be
taken into consideration. Electricity
is going to the village not only for
domestic purposes but for the purpose
of increasing food production in the:
villages. By the supply of electricity,
the farmers are enabled to take
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course to 1t irrigation and tube wells,
But this amending B does not keep
in view thiz new development.

Becondly, the Goverament of India
has decided, with a view to increase
employment gpportunities in this coun-
try. to disperse the industries that are
<tncentrated in towns and urban areas.
H any policy needs %o be formulated
#0 far as power is concerned, it must
have a rural bias, a bias for industries
in the rural areas We have to see
whether this amendment seeks to
achieve this thung by affording facih-
ties in the wvillages for the spread of
industries, for providing 1rrigation
tacilities to the numerous farmers to
increase foodgrauns production

We have also to see whether our
power policy will be able to supply
electnicity at cheap rates to the di-
flerent villages for industrics which
need power at cheap rates The
amending Bill lacks in fulfiilling these
three main cbjectives

My hon friend, Shrn Mahanty, also
referred to the river valley projects
We are spending more than a hundred
<rores of rupees every year for execut-
ing them I was looking into the rates
of thermal and hydel power, the cost
of production and the cost at which
it 15 delivered to the consumers The
maximum cost of production for hy-
del power in the ¢ 15 0" 54 annas
and the miramum 0:054 annas As far
as thermal power is concerned, the
maximum at one place is 533 annas
and minimum is 1‘72 annas So far
as the hydel power is concerned, it
works out to 2 or $ nP and not 10 nP
In Hirakud, we get electricity at the
rate of 7T nP per unit. There are
these powerhouses which are getting
electricity from Hirakud: Cuttack
Electricity Company, Sambalpur Klec-
tricity Company, Puri Electricity Com-
pany. Berhampore and Chatrapur get
their supply from Machkund. They
are getting their supply at a very low
rate but why should they charge from
the consumerg such high rates? It
48 7.50 annas in Orisss. It is different

in Jaipur. It varies frem place e
plare and State to State. In Cuttask

about 18 miles from Cuttack it comwes
to about three annas They are getting
the supply at such low rates but they
are charging such high ratec to the
CONEUMEers

So far as the supply of electnicity
for urigation purposcs 15 concerned,
in Andhra the maximum 1s 1 50 annas
and the minimum is one anna Ia
Kerala 1t is the lowest I do not kmow
how 1t 15 but in Kerala for industrial
purposes 1t 1s only 1 20 annas but 1m
West Bengal 1t 1s 6 9 annas for domes-
tic purposes, for industrial purposes
it 1s 4 50 annas When the Govern-
ment 18 spending about a hundred
crores of rupees every year for provid-
ing cheap electricity in such 2 large
quantity to the people, how is 1t that
these rates are varying so much from
place to place” T do not say that there
should be a uniform rate, 1t may not
be possible but there must at Jeast be
some equality in the ratio of differ-
ence prevailing 1n different States

So far as the existing electricity
supply undertakings are concerned, my
hon. friend Shri Mahanty referred #e
the Octavias Electricity Bupply Com-
pany. Last Year it made a profit of
Rs 3 lakhs, while they are getting
electricity at a very cheap rate. If the
hon. Minister ever goes on a tour to
Cuttack town he will find that every
month there 1s break-down of electri-
city supply at least four times Some-
times the important daily newspapers
will be published only in the mora-
ings instead of in the evenings becsuse
of the fallure of electricity for the
whole night For the last 0 many
years this compemy is going on merrily,
and the State Goverament does het
dare, 1 do not know why, to take sy
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actich against this company. It is
making a huge profit by getting elec-
tricity at 7 to 8 nP, per k.w. and
selling it to the consumers at more
than six annas. Therefore, this is a
thing which needs consideration, but
the present amending Bill has not
attempted to look to these main ubjec-
tives 50 far as the power supply policy
of our country is concerned.

Sir, there is a connection between
expansion in electricity production and
growth of industry. I was looking
through the report given on calcium
carbide production in this country.
They have made a very important
suggestion in that report. They have
said that the production of calcium
carbide involves consumption of a
large volume of electricity. About
3500 to 4000 units are required tc
produce one ton of calcium carbide.
Therefore, the cost of power contri-
butes a very important element in the
cost of production of calcium carbide.
Power rates in the Scandinavian coun-
tries and Canada where larger plants
have been established for preduction of
calcium carbide are as low as 0-91 pies
per kw., and they have estimated
—in India the lowest rate at presentis
396 pies, prevailing only in Kerala,
but the rate for some of the manufac-
turers like Birla Jute Manufacturing
Co. Ltd., is 8 pies per kw.—that an
increase of one pie per k.w. of power
involves an increase in exponditure of
about Rs. 20 per ton for production of
calcium carbide. Therefore, when we
are producing electricity, and the plan
is that we shall produce it in more
quantitles, we must take into con-
sideration the question a¢ to how
<heaply we can provide electricily for
these industries which utilise electri-
<ity to a very great extent.

Similarly, in the case of certain in-
dustries like electro-chemical and elec-
tro-metallurgical industries, they con-
sume more electricity, Therefore, we
should see whether any provision can
be made whereby some relief can be
given to those industries which con-
sume more electricity for produclion
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purposes. The disadvantage that
Indian industries are suffering today
from lack of availability of power
should also be kept in yview when
Government proposes rmulate any
policy so far as utilisation of power
or electrical energy in this country is
concerned.

About nationalisation of electrical
undertakings my hon. friend Shri
Bharucha has put forward his argu-
ments very strongly. I would like
to add my arguments also. The coun-
try needs to nationalise all public uti-
lity electricity undertakings in the
country. I do not suggest that they
can be taken over overnight or in a
month, but the policy should be direct-
ed in such a way that there should
be progressive nationalisation of al-
most all the utility electricity under-
takings now existing In the country.
Take the case of the Cairntta Electri-
city Supply Company. Last year it
made a profit of Rs. 10 lakhs, That is
something surprising. They are now
getting electricity from the D.V.C. at
a very cheap rate., Still they make a
profit of Rs. 10 lakhs and they go
Scot-free.  Therefore, it is necessary
that there should be progressive na-
tionalisation of all these electricity
undertakings in this country so that
ultimately all the electricity undertak-
ings would come under the control of
Government.

I have to say a word about opera-
tional efficiency. It does not speak
well of Government to take over elec-
tricity undertakings and go down in
efficiency. ‘There is one report with
regard to U.P. Government.  There
it is said that operational efficiency
so far as electricity utilisation in U.P.
is concerned is going down. It was 24
per cent in 1954-55 whereas it came
down to 21 per cent in 1955-56. It has
been stated there that even though
the Electricity Board undertook an
investment of Rs. 70 lakhs for increas-
ing the efficiency, actually it went
down by 3 per cent. Therefore, that
also needs consideration, when Gov-
ernment proposes to have Electricity
Boards in all the States. At present
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Electricity Boards are there oaly in six
or seven States. There is no Electri-
¢ity Board in Orissa Who will be the
suthority in charge of utilisation of
power in those Btates where there is
fio Electricity Board?! My hon friend
Shri Mahanty has raised that peint.
The State Government 1s there to look
into it. But the question is, the con-
sumers should be represented when
policles with regard to utilisation of
sur natienal power resources, utilisa-
tion of power to the best advantage of
the people are being considered, so
that they can look to the interests of
the consumers.

Mr. Deputy-Speaker: Shr1 Sinhasan

8hri Mohammed Imam (Chitaldrug)
rose—

Mr. Deputy-Speaker: Does Shn
Imem want to speak?

Shri Mohammed Imam: Yes

Mr. Deputy-Speaker: I have now
called Shr1 Sinhasan Singh, 1 will call
him next.

ot Fergrer Fay (r=q7) : guT-
et wgrad, o B oft agAd ofr 3 v
fog fdos aga - wrar &1 %W
fagas 1 714 ¥ BT FHA A AT
fagas o feg 4 faw & g1 wma-
wrwaT TEr Y fradfr fw g foaw #
wraegEar of | gad fgwwr & ar §
ow fagaw qre gy v, {657 am a=
® o F 0% frkgw g o a1 Wt
¥ fagor q¥ & fo7 %1 e o W
T a%F A% GUA 917 &, wrA o7 IAW
1Y frawar w1 ATt woAT OX AT
wy g%t framfiey gemfr #) sTvaTd
¥7R T Y Fewwer a7 Al ST AT
AT 9T | TAY TET T4V AAAR
QT Q% ¥RIT T w5A qrag teyd #
guT W v X frdaw & ot F Wy

(Amendmeyt) Bl oip

TF gz w3 e R § 9w
w0 & g § e geTe e
w&TT 1 gERY qud o fEar W
a1fgm a1, qar §F wgAr WAy

¥« faga® %1 343 7 qa7 wwan g
fire e war fadaw F wrqga afrade
w7 97 7§ §, 79 wiwlraw & e
I afcad &7 91 7H & | § AwWar
fie =Gy Frar 77 IT @F T faar
AT /Y7 q =y ¥ fagaw Ay I
A T WTHTT I X7 41, AT Avqy
1 FHET JART FAAT AT G471 AA FF
LeCE ECER G FARGCECE ¢
fawt 7 £1 AT ¥ fAq AT 4T ar
T &y & 1 A1 AT wrw Ay
w1 fawft faemr aga Afer= o ar
Y7 a fasp Wy FAT FIAT 97
FHFA AT mAATZ A aTE F T Uk
g% 7 $4 4 £3 fo® ¥ s g
F FREA KT AT 49 1 A7 77 & KT FA8)
gyem ot w1 v g oA faay
wTT FFT o7 fRaT W Ter g S My
& ofr fasr 1 3970 Hray 7= F ™8
€ = gw e A7 § f& mar & 9
fawr {1 7 ATA 517 AT F7 3TAMTH WY
xd W7 3 wfas uw w7 {77 6T, IAR
a1 v AE AN T eI O%
A WA gA o g

faxs fra avg & a0t & gam
g, 7 A7 o Ak e o g
o A1 @iz a7 faw ok §, Iae
€% (g TormT 2 g & s AT
;ﬁrtqﬁzﬂ%‘waqhtmm
w1 & A fis qew A1 wifed | oW Kw
firer 3 wremwrdd ¥ forg § syfarerrd om
w3 % wrk ez A W af § A 70
a7 wAT wiwd o wer g oY
wﬁ‘mwm&g,mmm-m@
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¢, ufes ox Sy arER &7
stmity w2 § o e 7 ATy faeredy
droafes amrd dxr s d 77 g
# a2 e A faorft g emt & ¥
oY Froreir By qax & fyar £ A
o STaET FAT ATEAT g e wiva-
q7 & faoeT fr ev gar wfrr g e A
wAT & T A AT T O
&1 & Ife faadt $° a7 aga whiw 3
g 97 W T g IFAT A AT T
TATAT AT & ITRY A T 9F A
gt I A ¥ A wlw wAw
qEAT § FAIE ZATY qeT A &L A
ufes § 1§ WIS FrART WTRAT
fr 90y aer AT & fag A1 e @
et " IT|/T T G SAFT 7 U
oAt iz a7 | §F AE 997 yA T F
AT S a7 2 fr qv vz e &
oF qet 33 & g qg 90y ww@ a7
(A ZAT 9T TR D 0 owE WY AEE
a5 € fa 7% 27 T 17 77 AR AraE
faor=N & = v@ 7= {1 & qHT & "a7
21 = rxT 9@ At g7 & feo gy
BAwfam s voar T rnr 21 A 7
F® AT T Al ¥A A v fE oo
4T § {9000 AAA TATZA & | ZH
fega & n¥ gfae | vy #9= gy
E9T | §9 A7E 7 W15 s gfae gEn
£ WIq 9 &4 qFET ¥ GFAT £ IS
7 1 ww T EA TR AT 15,000
oA ua Tog 8 fIur A1 owE €@
$%,000 AR T AT F@ AT Y33
e A & qF gfe faomr 7 e
g oY oW @A 97 ®a&r 919 AT
@ afqr dear & 1 5w 27 a7 Y ST
T ¥ Fvy § | w ag fnamr wA Y
foe faoreft &1 qrr I A ET7aT 2
it qrioad Az A wxr fa 9w @AW
et F i F e g 0
g AT Y T, warfere § i Imi F
wift gt & 1 Afrowgx F wie i av
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g & 000 frmra ¥ 1 W@ W
e T i T o )
T, fam R ¥
aHe wr faww @ s S faoedy
¥ arer Y §, s £ fererra § fe
&t faasfr 3F I T @ 1 oY ww-
a9 T g I & | TF a<F av faorefy
T arer #rE A 91 gEA A faorl
¥ arem &1F agr § | A faoet §Y
T 7 § 9 3w fawet oy frwet
¥ wma § A smar oy @ @
o o qEIE qdgcd Ty & fe
3 999 zgadeq ®1 awg draw gfow
¥ faat § w9, Ay ooy )
fasAr ¥ | I TvETE " qfY
72l g, #1¢ vana ey forar omen ¢
aMrmgT ¥ us aufe wife Rafan
% g9 dgq3 4% 17 & ITE I
s & fare facrt < oma, a fasft )
s fas T Aqtzr A & fag o6
Tt § v ™ S & faw amg @
T & A1 A # o0 wr g A feT o
d4Tg7 faeeit ®wrraT & W 99wl A
Y STAT & a1 IHET ITHRT ¥ w00 7
mAY §7T FEay 0 Ay faore wd €
FaHt Ag foeedy @ 0

FETE T AT NT 1 gmTNE A
At ¥ /¥ 17 47 A s €
EATY I AW R 7 A w7 1 I 2
e ft—gdf oAt 7, fom & ATt F ag
wgT STaT & fF agn v A o il g
o forasY aws gEr FET qIER
1 W e may AV suE g SR
g #0% war dff ey & gam &
fore =am ot wom WAt § arfe &
STENRT F AR —WTH 3§ A7 Y A
gfrz ¥ femma & faoeit & amet & ontfie
ez e A fawet & ey § oo
wT § | ¥few Y AT aTeEE §, 3w
gra &Y fawsy €& st § St wv
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[ Fagrerw firg)
A wr  gfir § e # 1 A s
& gfre & g ¥ W & Tod
wt faxsfy ¥ 1 Farg a¥-a® arefia
® gaa 1% o g7 T qx fawst A
Fasa g 1 qEST AT UE (Y @r g
fawdly €13 g oY 3g @¥ G T @
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w13 A1 51 B gfe 9F A% faor &
3] qEx § W A 9ER 9 feg
& FI9 83 WA A gfire & A aww
2 | ¥ QFES R 39 oWy aoemr §
fF {8,000 #77 9T ¥ O WH R
qf1z & fggm & g &Y Tgr 47 9¥AT
iamAd s aar g fF g O R
qg F § A TEET T AT
@ T T s o A w1 e
oy o § av Y 1 & oY wmE E
&8 1 vawT g AgY fwar @
¥ g £ ¥ same $R9 faww &
f6 T AT A " A § fF I
oA & faq fasslt Y @ @1 I
srafasar € snd | qgy 9 S grafawar
GafgagamdaEa N a Ty
T WX FE 9C HE G IR
&3 A § O sadt srafaswar faoa,
@A A | Fagmgfe @
srafawar & g3 9T W FAT A=
®T ) WX Wy gy & f wfes o=
& fear s W wR ag faeeh
aeATE ¥ A A §) G 8, A WTw) a6
A 9 fawmet 3N goir o @tz w
g faar At guT I v A nEwEEa
§ ag g1 & g AT wERI QT WA §
wzz fadd /T 9TET AR & a9 u=
SATA OFAT AT ATET & O OAAT WY
qramawsar g g W Aaa

@0 I F qg w1 g g B

H2Q ®) Aadt § art F ggy 97 fawron
w ok § 1 awi 9 g g e gt
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AT KT T X ¥ AT 9y ¥ g wTry
dar g€ Y o ¥ v oA et w2 ERT
TH T F0 % TN s aw g
g faerma § fs ewfagl gra @Y
farareft 2 oY § Wyt o qEd fag g
& TIAT FAT FAT G¥AT & 6T 9T
TH TTYT AT ALY 74T ATAT & A A
HreT &Y mTET § 77 34T avg ¥ w94y
A TARAN MET @O 1 q@ &
fodT A7g 7 FguT £ w1 glawr 7y
fosit & | g AT S A gfawr g s
TeTEr ¥, dfew 2, seder o,
T %1 | AfFT FEET S A9 W ag
TreaTEr F7 ¢ fe gt frexwaa
T §T I A1 AT TAHT TR A 9 TG
AT FTA Y § wi s aady
fres o 7@ A1 27 TOF TOFT g 2
fear arar § WY o @Y 7 £ AT =
#< o omet & | THET AT qg KT
fo 7 ag o0 o JwT F@T R WX A
o T & 1 § wgen g & ool
famme g Tifgw

A9 OF s ard § | ¥ ww
wat @ o s & wrest faoret g @Y
ATET a° FHAT ¢ | Tge g wefaEl ¥
TTETES 29 97 4g g1 AGAT § 1 @
R 7 g9 A e ¢ fe san ofY
ag & f Wt g WiRAT sTeATE & @Y
&z faerdy § w=aar Agr | 5T A a_

" qrar gga g urEfuay £y Sy st aw

w1 ¥ AE # glawr ¥ s @
oY T TAET QT oy grady ag) fewa
g a1 a7 &= gfawr & s adY 3871 awa
t 1 = g # arfafad @1 fo-
qifafafady ama gt & 1 ¥ a@ &
afizr &1 gw faoet ¥ gww v &
&1 TR OF 77 41 WY ww W g
ot g fawedr faa ot wwrer
a1 g ¥ Qo g e §, ag e
g 3 1 e Wi &7 §f ot Sue
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o T 7 O 1t | 7y F ey v B,
ay ot WY amw §

& $348 ¥ gg off wqaw wwn
Ty X v frorefy ey s o< % gorw
o ot awAt 1 w7 Wy gET A ar
i & faoefr 421 wom gy § Wk
g WAt F&ft ot qrAr & ) ow g
AT R A X4 R RN AT ETH )
WA N faarrs F F fear ga &
T WA 1 GF f ATHT I
®@ ¥ fan & oo ge ooffrae §,
qw faroreft 7 st gaer ardt 1 1 qewy
T AT OF gATfET & AT gRE w
¥ fg gra o faae AR oA T
W%m@oﬂ'oﬂ"foé (R CAcs
A & forg weer w0 w5
9T Z1 S 0T AT ATH T § )
fareft & s wrdrpg for gaifoae
§ W T2 W TR F g gFA-
wafzg hifme 717 g erfe gt 2
ohfrafrr a7 o o fear B
v I BV A ¥ e fawat
IAETC FATAT 6T AT TA A
oft AT ATAT 1 T AVE A e A
aifend &1 7 7% 9T &S K1 FH
FT #7¥ T § ) AT T AT WA AT AT
waiFrar g ag a= fFar s e 4

# A7 92 F) A ATH TR
fis qzor gk @@ 30 % i
D § oq s arr « e ot 30
g e fr iR o (EagT)
¥ w7 G THATN § IR A
oot e gn At e AT AL AT 8
e gaTdYy qEy AT A A T FAIR
I ¥ WHEAITA 1A GILACH T=TH
* arerg § wegefr gy arr & 0 oS
TR whar@t s T T § I
oy fareraa & fr g Y e a0
¥ wr § W gurd qer agt ¢ o
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g R v & ok } Ao v faolw
W g gUCTEd £ § reiwd wWie
TR ¥edwed § I AR A A
whmidRdginfr i@ &
for gw Y ¥ v & fawfad 7 2 X
& 8§ @ I | W eE &
aft T ¥ 1 gafag 5 guaEnady
1% § FHT #7 9T Wfgy WK ¢Er
FTE ¥ Y 7 %y griy | Y F w-
arfaa & 9t fr aray § w197 77 IR
A § I g1 WY WA WH
arfe sfaw &1 & a4

T wfafe ¥ qumer g & fe
fasrer s ot ag S Frtrr oF Y
T & o T wifgd 1 ag 9% o WY
W T &7 aw # R g s2w oAy
FLFTLA 97 98 &9 (X97 F @1 Jemyr
& o it agr 9x &t AfAgew @
g foar wam @ sww amET W
thimm 7z aAY faaz o & @ 2
|1% 19 1 9 agq quy Ay A 3 fr
Tgr AvE 7 9 Y qra} o sdase
TF qATHE v A 8 | 7 faea g cfy
B HFA AIET W E W Al W
wUE § TR e @ Wi afew
ag ST T OF g1 AN a8 9 @AY
FTifza
15 hrs.

T gATEN ¥ A ¥ A3 A
afafts ¥ oftw 7o & 57 7 =fm
qfcads € Tifs &1 ®1 AGAAT &
o 72 T 97 AR 9 F9A 91 faaer
fas ¥

FATR Ar@yR W Aafar 7§ e
frer & Forrd 65 22 o & e fasrely
7z § ¥R a9 w9 ] 71 A9 TAAT
T gHAY 47 ) q I fog s off
fear WX & WUwr aAEET AR
fe sfar T T FOrT AU Mg



% Discussion re:

[ fagrerr Tag)

T N 2w o gfre o 2 ot
2% %Y #37T & vafe T faorlt ToRTT
WA agt 91§ e wre A g+ fgar
® dar vt & AT IR Faorefy e
# «ff off WYz Wi g 3000 frAawe
Frwelt dare 9fY &\ SEET IW@W
v =fed | wreT w4 ¥ g} Faorelt frer
q¥ a1 S g9 &4 FT Twd &) IAET
FITATT I | FATY N W i
® aaY fasr § o1 fos faorelY Gar Fedfy
Wik 37 fawsft 71 99 AgE@m™ F3
W= Y9 937 ¢ owq 3 Ff47 "
IEET AT ALY TEE | A WIARG
f& oF fam 7 gg Wi [gar i fF a8
&% A w7 O\ &1 arT A gfar /2w
¥ fawefr woard 43 1 fre d i
oA o Far fr 3397 & 7av 43 I3
T A AT 77 A oA | 3w
farefT 1 7€ MIT A &1 Aaqqe Fr fawen
I A 5w ST 5 3T TR 97
o A7 d9 sy 0T gIEaAE Ter
g |

g4 o wgem o § T 3w
o fr #7 v T v faAA mie
qOT § W1 AT F9A 97 ITAE gl
T AgTAE 77 AT 39 fawe w7
TFTT 9T T TEA T

15.02 hrs.

DISCUSSION RE: GANGA BAR-
RAGE PROJECT

Shri Tridib Kuamar Chaudhurl (Ber-
hampore): Sir, I beg to move-*

“That the statement laid on the
Table of the House by the Min:s-
ter of Irrigation and Power on
the 2nd September, 1958, regard-
ing Ganga Barrage Project, be
taken into consideration.”

Sir, this statement, as you know,
was made during the last session of
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the House and it has been belors us
for the last 2} months, Even when
the statement was made, some of us,
not only on this side of the House,
but many friends on the other side as
well, who have some knowledge of
the relevant facts of the matter and
algo some knowledge of the history
and fate of the Ganga Barrage pro-
posal since 1t was mooted in a concrete
project form wn 1951-52, felt that we
should seek the earliest opportunity
to discuss this subject on the floor of
this House It would not have been
necessary 1f we were not already ac-
quainted in the course of the past six
years with the surprising procrastin-
ation, evasiveness, and indccisiveness,
and I might even go to the length of
saying, the attitude of hostility, with
which the proposal was greeted since
it came beforc the presiding deities of
the Ministry of Irrigation and Power
in the form of a complete project re-
port.

During the course of the last six
years, wr have seen three successive
Cabinet Ministers and two Chairmen
of the Central Water and Power Com-
mission dealing with this matter. A
project report based on investigations
extending over a period of three years
from 1948 to 1951 was before them on
which they could take a decision
much earhier, But unfortunately, the
statement of Janab Ibrahim before us
makes no reference to these facts.
Indeced if this statement was not pre-
sented to this House by so eminent
and respectable a gentleman as Janab
Ibrahim, 1 would have no hesitation
to call it outright as a dishonest and
insincere document. I have yet to
come across any official documents
which excels this one in the art of
suppressio vari and suggestio falyi. I
will presently prove with such facts
and papers that I have in my pomses-
sion what 1 mean by this observation.
But before that, I must deal with a
question that often comes up.

I have often found hon. Members
in this House fail to understand and
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appreciate why we, the members of
this House from West Bengal, are so
keen and #0 persistent in raising this
mmtter again and again on the floor
of this House during the Question
Hour, during Budget Jdiscussions and
of every other conceivable ozcasioa.
The other day, an hon. Lady Member,
whom I hold in high respect, wanted
to twit me by saying that we always
want to raise a discussion on Ganga
Barrage Project, because it is the
most important political question m
West Bengal today. Perhaps she made
that observation in joke, but she
meant to imply that this is an issue
on which different political parties in
Bengal, whether belonging to the
Congress or to the Opposition, view
with each other in demonstrating
before the peop'e of West Bengal that
they are fighting for the cause of
Ganga Barrage I have no hesitation
in admitting, “Yes, we the people of
West Bengal are united solidly behind
this demand.” I can also assert that
I am echoing the sentiments of our
Iriends from West Bengal sitting on
the other side of the House, when [
say that both the Government and
the Opposition in  West Bengal
are united behind this demand

The West Bengal State Legislative
Assembly and the Legislative Council
passed unanimous resolutions very
recently demanding the immediate
implementation of the plan. But what-
ever happens in Bengal nothing seems
1o move the present Government here.
The Ganga Barrage issue is almost an
issue of life and death for West Ben-
gal and that is why we are so senti-
mentally keen about it. That is why
we are so pergistent in raising that
demand repeatedly on the floor of
this House.

As the hon. Minister has also men-
tioned, the jdea of erecting a barrage
#cross the Ganga is not a new thing.
I} has been there for the past 105
Feary. But it has been only after inde-
m .lp 1048 to be precise, after

virtition, in consultation with the
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Union Government the West Bengal
Government undertook the investiga-
tions in this matter. Since then, fer
three years investigations were cat-
ried on, elaborate investigationa In
1849 the responsibility of making
these investigations was transferred
to the Central Water and Power
Commussion and after three years,
that is, in 1951, a complete project re-
port with blue-prints were prepared.
It could not be placed before the
Government, I do not know why,
before the Draft Report for the First
Five Year Plan was formulated. Some
time was unnecessarily taken up in
unusually long correspondences to and
from between the CW1IHC. and the
Irrigation Department of the Govern-
ment of West Bengal and when it
came up for consideration it was too
late and we could not have it in the
First Five Year Plan We were told
at that time that there are several
difficuitres, further investigations need-
ed be carried out, there might also be
some objection from the side of Pak-
1stan, because the waters of Ganga
eventual'y flow into Pakistan and
there was the Barcelona Convention
to which we were parties So we were
informally asked not to press this
question very hard openly till the
Government were readv with their
investigations. That was in 1952-53
But somehow it seemed that the Gov-
emnment were unwiliing to take up
the matter or to arrive at a decision
even at that stage, The Bengal Gov-
ermnment repeatedly approached the
Central Government to do something
about the matter and I understand
the CW.P.C. also submitted the whole
scheme again to the Government for
its consideration.

A technical committee was appoint-
ed with Mr. Gokhale as the Chairman,
but that Committee was never allow-
ed, I do not know why, to finish its
deliberations. The Committee co-opt-
ed a Dutch expert who, in a separate
report, highly recommended the pro-
ject and said that this was the only
way by which the Bhagirathi and
Hooghly could be resusciated and the
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[Shri Tridib Kumar Chaudhuri]

navigability of sea approaches to the
Calcutta port maintained. But even
then nothing was done. I do not know
what was the inhibition that was
operating in the mind of the Govern-
ment.

But here I have in my hand a
paper, & note prepared by three agen-
cies of the Central Government some
years back It is a note on “Irrigation
and Power Projects” compiled jointly
by the Ministry of Irrigation and
Power, the Central Water and Power
Commission and the Natural Resourc-
es Division of the Planning Commis-
sion and circulated on 28th October
1954. At that time the then Minister
of Planning of the Union Government
was contemplating holding a confer-
ence with the members of Parliament
from West Bengal regarding the vari-
ous multi-purpose power projects in
the State of West Bengal, Some of us
wanted to know at what stage the
Ganga Barrage project was at that
time. Here I want to read a portion
from that note. I also want the House
to take special note of these remarks,
although it is in a summary form
here, because the statement placed
on the Table bv the hon. Minister,
Hafiz Mohammad Ibrahim seeks to
create the notion that although the
Ganga Barrage Project is not a new
one, although the idea has been in
the air for the last 105 vears, it is only
very re~ently that the project has
concretely come up before the Gov-
ment in order to take a decision upon
it. That is why I have to stress this
point very much This last statement
is not based on fact. That is whv I
have said that this document defeats
every other official document that I
have come across in the art of supres-
sio vari and suggestio falsi. What does
the note say? It observes:

“Gangn  Barrage—construction
of a barrage aross the Ganges
near Farraka, Bihar-West Bengal
border. Longeat. barrage in the
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world—T7,812 ft. long, an irrigation
cum-navigation and flood control
project costing abcut Hs. 40
crores, The barrage will be con-
structed across the river Bhagi-
rathi. Also for irrigating the areas
in Jhalangi and Bhagirathi.”

Then reporting on the state of investi-
gation it says that investigations were
completed. This is a note prepared by
the three agencies of the Central
Government in the year 1954, It says:

“investigations completed and
the project report prepared and
sent to the State Government.”

It was not only sent to the State
Government of West Bengal, but I
find that—

“it was also proposed to the
Ministry (i.e., the Ministry of Irri-
gation and Power) to have 1ihe
project examined by the Technical
Advisory Commuttee."”

But, then there is that inevitable

“Hut"—

“but due to water dispute with
Pakistan the proposal appears 10
have been kept in abeyance by
the Government of India.”

That was in 1954. A number of years
went by without anything being done
and cventually the time came for the
preparation of the draft framework
of the Sccond Five Year Plan. Even
at that time the State Government of
West Bengal approached this Govern-
ment with the request to do some-
thing about the matter and take =
decision thereon. As a matter of fact,
it seems the State Government of
West Bengal, in their outlay of the
draft Second Plan submitted to the
Planning Commission, allocated Rs. 30
crores for Ganga Barrage. The draft
was discussed with the Planning
Commission in September, 1957, bdut
for inexplicable reasons -the scheme
was struck from the State Plan and
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necessarily from the Central Plan also.
We are yet to know the reasons why
it was dropped unceremoniously. Of
oourse, we know that Pakistan might
be raising objections, Pakistan has
been raising objections about any-
thing and everything under the sun,
if it is something related to Indian
interests. Are we to go by Pakistan's
objections even in these vital matters?
In the mean time, we have withdrawn
from the Barcelona Convention as
well, I took some care to go into the
provisions of the Barcelona Conven-
tion. I do not think that even the Bar-
celona Convention would have pre-
vented us from undertaking the work
of this barrage. Now, we are no long-
er in the Barcelona Convention. We
fail to understand why all these six
or seven years, the Government could
not come to any decision even then.
The statement informs us that recent-
ly comprehensive investigations were
carried on by a famous German River
and Harbour expert, Dr. Hensen.

1522 hrs.

[Panprr THAKUR DAs BHARGAVA in the
Chair]

I find from the discussions on this
subject that took place in the other
House that the hon. Deputy Minister
of Irrigation and Power as well as the
hon. Minister said on that occasion
that Dr. Hensen had recommended
that further investigations must be
held in regard to this scheme, Of
course, Dr. Hensen is a very compe-
tent and an internationally known
expert could not but suggest that
because, in a project like the Ganga
Barrage scheme which will take at
least 10 years to complete continuous
investigations have to be carried on
every year, hydraulic measure-
ments have to be taken, periodic re-
ports have to be prepared and in the
course of the execution of the Plan,
many changes may have to be intro-
duced. I do not have the time in my
hands to go into all the details of the
recommendations that Dr, Hensen has
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made, But, this much [ can say. He
has made a nine point recommenda-
tion and all the nine points of that
recommendation are in favour of this
scheme.

Not only that Here I am quoting
Dr. Hensen. He says:

“There is no other way of step-
ping the long term deterioration
of the Bhagirathi-Hooghly except
by regulation of the upland sup-
plies. Such a regulation is only
possible with the construction of a
barrage across the Ganga. I am
of the opinion that the proposal
for the construction of a barrage
across the Ganga is the best tech-
nical solution of the problem. It
is the most purposeful measure
with which the long term deterio-
ration in the Bhagirathi-Hooghly
can be stopped and possibly con-
verted into a gradual improve-
ment.”

That is what the latest investigation
undertaken by a leading foreign expert
says. 1 fail to understand what pre-
vents the Government, in th2 light of
these investigations, 1n the light of the
substantive project report, and Dr.
Hensen’s recommendations in taking a.
decision in the matter. Unfortunately,
the statement before us gives no indi-
cation about that. The statement only
says that the Government has been
seized of the problem. As a matter
of fact, as one well known paper, the
Statesman, remarked editorially, the
most remarkable thing about the
Ganga barrage proposal has been the
lack of expeditiousness in its imple-
mentation. It has been talked about
for the last 105 years; for the last 11
years, I might say since the transfer
of power, also we have done nothing
else. The Government took the initial
steps—both the West Bengal Govern-
ment, the Government of India and the
Central Water and Power Commission.
But no further progress has been
made.

Mr. Chairman: The hon. Member's
time is up.
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Shri Trididb Kumar Chaadhuri: I
will require some more time, Sir

Mr. Chairman, As a matter of fact,
1 propose to give the hon Member
half an hour He has now taken 25
munutes I wanted to caution him 1n
advance so that when he is at a cru-
c1al argument, the ringing of the bell
may not embarrass him. There are
five minutes, he can deal with the
important points.

Shri Tridib Kumar Chaudhuri: As
I was saying, the Hon’ble Minister's
statement gives no indication —neither
the discussion that was held in the
other House nor the replies that were
given to that debate by the hon
Deputy Minister and the hon Hafiz
Mohammad lbrahim—threw any lLight
on the question, when this proposal 1s
going to be taken up for implementa-
tion They only said that the project
has got to be changed because in 1954
certain floods took place Certamn
floods did take place in 1954 In 1956,
more floods and more devastaung
floods took place But, 15 that any
reason why a decision on this crucial
matter 1n this vital matter for the Lfe
of West Bengal, for the future of such
an important port as Calcutta cannot
be taken up at all?

1 would also tell the Government
they know it themselves, they have
repeatedly admitted as much mn van-
ous places that the problem of Bhagi-
rathi-Hooghly or the problem of the
port of Calcutta 1s not a regional or
| provincial problem. 1 mught tell
them that the entire future of the
industrial economy of India, the entire
future of the core projects of the Five
Year Plan, the entire future of the
steel mills that are comung up from
Bhila:1 to Durgapur and the heavy
industry schemies that are coming up
in the steel and coal belt of India are
at stake if we do not take an imme-
diate decision on this matter I, there-
fore, want to know from the Govern-
ment and I will certainly demand a
categorical answer, what they are
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going to do about it and what frevents
them from tsking a substantive decl-
sion This is a scheme which will talte
at least ten years to complete, even
if we take 1t up now and decide that
we have to go in for it immediately
It will take at least two years to sst
up the construction orgamisation sen
the barrage spot, on both sides of the
river, {o gather the men and materals
on that spot so that we can undertake
the work on hand That is to say, at
least twelve years would be requred
to complete the project if it 18 carned
through with the utmost expeditious-
ness and despatch In spite of thear
knowing all these things, why are they
waiting” Is not the Calcutta port
dcteriorating everv day? Are not the
sea approaches to Calcutta being si'ted
up, choked up, and 15 not the predic-
tion of the great scientist who 1s no
longer with us  Dr Mighnad Saha,
that in Calcutta we v culd be drowned
in the saline water of the sca and
choked with our own scwage coming
truc before our oan cves? In spite
of these fact~ why are the Govern-
mecnt waiting® Why ¢ 1n they not tell
the people that thry are going to take
a decision that they will take a deci-
sion and whcther 1t 1s started during
the Second or Third Five Year Plan
they are going to implement 1t defl-
nitely so that Calcutta may be saved,
and incidentally Bengal also may be
saved, becaure, apart from the port of
Calcutta the Bhagirathi-Hooghly 1s
today the life-line of West Bengal® If
you want to revive, resuscitate and
revitalise the rural hinterland of Cal-
cutta, the rural hinterland of Waest
Bengal, for that also this 15 the only
way There 1s no other

Mr Chairman: Motion moved

“That the statement laid on the
Table of the House by the Minis-
ter of Irmgation and Power on the
2nd September, 1858, regarding
Ganga Barrage Project, be taken
into consideration”

Shri H. N. Mukerjés (Calettia—
Central): Mr Chairmsn, we are &s-
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cussing a matter of crucial importance,
as my hon. friend has just pointed out,
‘to the life and economy of tne wnole
of India, and not merely of 8 par: of
it.

My hon. friend has already told us
about the story of the Ganga Barrage
Scheme which was mooted as early as
1853 and we know that in 1835 the
Director of the Geological Survey of
India, Dr. Beni Prasad, had made the
statement that if steps were not taken
properly and quickly, the Bhagirathi
would become a sort of elongated
lagoon, a dead river which wou'd be
no good at all as far as the economy
of thc region was concerned.

Many major points are involved
which I wish the country takes greater
note of. inside this House as well as
outside. The principal points involv-
ed n this question of the construction
of the Ganga Barrage refer to the
navigable sea rou'e from Calcutta
port: the water supply of Calcutta and
the entire region around it which has
a population of nearly 10 million peo-
ple; the drainage conditions of five of
the most prosperous West Benga' dis-
triets,—prosperous if a vear is normal
and adminiztration does not fail egre-
giously—the districts  of Burdwan,
Birbhum, Nadia, Murshidabad and
24 Parganas. and their exposure to
increasing flood hazards. All these
quesiions are inveived in the construc-
tion of the Ganga Barrage, and the
latest statement placed before the
Housc agrees that there is a general
consensus of opinion by experts that
the solution to the problem is repre-
sented by the Ganga Barrage. The
experts also appear to agree that the
project will not require withdrawal of
water from the Ganga during the
driest part of the year and therefore
the objections which might conceiv-
ably be forthcoming from our neigh-
bour country might very well be met.

We have heard in this House and
we have read in the papers about the
increasing salinity of drinking water
in Calcutta, and even the railways
were affected because the boilers used
the saline water and the engines would
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not work properly. This is not an un-
precedented phenomenon as our
experts know very well. Something
like it took place round about Philadel-
phia on the Delaware river, and about
San Francisco on the estuary of the
Sacramento river, and there the water
supply had to be ensured by cons-
truction of reservoirs near the river’s
head reaches. In this country, so far
as Calcutta is concerned, hardly any-
thing has been done on those lines

My hon. friend the Minister of
Transport and Communications is here,
and the loss to the shipping traffic in
Calcutta is something which surely
must worry him greatly. There 1s
increase in the frequency and intensity
of the bores, and especially since 1819
heavy siltation has taken place in the
rives Hooghly, and the Commis=ioners
of the Calcutta Port spend fortunes in
intens:ve dredging and costly drain-
ing works without appreciable results.
The only permanent and long-term
solution of which we have heard from
experts so far is the Ganga Barrage
and, as my hon. friend has pointed
out, there have been many vears of
investigation ever since 1853 or some-
thing hke that, and the latest is Dr
Hensen's report, about which, 1 do not
know why, a lot of hush is main-
tained by my hon. frivnds over there.

If the Ganga Barrage is constructed
at Farakka, and it is the demand of
whoever knows a thing about the
subject, and there is a feeder canal
which will connect Bihar and U.P.
with the port of Calcutta and the
world outside by a channel navigable
throughout the year, then it will re-
duce the flood hazards; it will improve
the drainage of the fertile districts of
Central Bengal: it will remove the
salinity of water in the Bhagirathi; it
will supply sweet water to pgreater
Calcutta; it will remove navigational
difficulties of the sea route from Cal-
cutta; it will improve the depths over
the bars and reduce the frequency and
intensity of the “bores”. But there
has been this delay, this unconscion-
able delay, over the Ganga Barrage
which i5, to put it wvery mildly,
extremely difficult to understand.
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[Shri H N. Mukerjee]
The West Bengal Legisiative Council

lately passed a unanimous resolution

drafted by the Chief Minister himaelf
and there have been questions in the
House—]1 have sheaves of them herr—
which refer to Government's attitude
in regard to this matter. and mv hon.
friend Shri Tridib Kumar Chaudhuri
has already mentioned something
about it

1 feel also that my hon. friend Shri
8. K. Patil should take some more
objective interest in this decision
because he has lately been making
some statements about a deep sea port
further down the Hooghly below
Diamond Harbour. I wish to submit
to him and to his advisers that this
does not solve the problem of Calcutia
port. We know that the World Bank
experts, impressed bv the necessity of
expanding port facilities for the
rapidly expanding industrial area
round Caleutta, have suggested this.
It is a very good thing, but the solu-
tion they have in mind is to supple-
ment Calcutta port and not to supplant
it. You cannot send Calcutta port to
the blazes and talk about a subsidiary
port somewhere near Diamond
Harbour. Even if it was the inten-
tion of Government iust not to bother
about Calcutta port, it would be
physically impossible to bypass the
Calcutta port and jeopardise the
future if you are at all interested in
the economy of our country. A port
of big ocean-going steamers will
increasingly become necessary with
the further develooment of the
industrial belt, and it the refinerv and
Assam o0il production come up 1o
expectations, the berthing of heavy
tankers will have also to be provided
for among other things. Todav. Shr
Patil knows very well, and my hon.
friend the Minister of Shipping knows
very well, even 7,000 ton ships ecan
hardly navigate with a full load. and
they have to be diverted to Vizag,
but that sort of thing does not do the
trick. Shri Patil himself has said
from time to time that the Calentta
port was unable to utilise even 10 per
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. cent of what was expected of it,

what is he going to do about it here
and now?

Even if the World Bank proposal for
building another part below Diemond
Harbour comes true, the problem of
saving Calcutta port and develoving
it will remain, and the only way of
doing it, as far as we can understand,
is the construction of the Ganga
Barrage by strengthening the flow of
water in the river. Therefore, if for
some reason or other, if for the reason
perhaps which might weigh with the
World Bank that the Ganga Barrage
might cause some kind of controversy,
perhaps absolutely imaginary contro-
versy, between the riparian States of
India and Pakistan, if on that ground
they say, “You go ahead with the
other port, we are not going to help
in the matter of Calcutta port's
maintenance and development”, that
would be a terrible disaster.

Therefore, I would tell my hon. friend
Shri S. K. Pati] that his implied
approval of the World Bank’s scheme
for the new port is all right, but it
must not mean a final decision to aban-
don the proposal to revive the Hooghly
and the Bhagirathi rivers. That is a
proposal which you just are not going
to be permitted to deviate from.

Therefore, I feel that this is a matter
on which 1t is extremely important
that we make up our minds., There
are difficulties. There is the question
of money. There is the Government
note placed on the Table of the House
by the Minister of Irrigation and
Power, which says that Rs. 58 crores
have to be spent, and it is a hell of
a lot of money, and so, we have to
make a lot of other investigations.
That is all Mumbo-jumbo, It is no
good. Shri Tridib Kumar Chaudhuri
has already shown it. This question
of further investigation is merely a
smoke-screen put up by Government
in order to hide—I do not quite know
what skeletons in the cupboard of the
Ministries concerned.
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Then, there is the question of
Pekistan. I have been informed that
when the Partition took place, there
was a body called the Partition Coun-
¢il, on which some of the members of
Sovernment have taken part. There,
it was perfectly understood that the
district of Murshidabad would go to
India and the district of Khulna would
go to Pakistan in spite of the com-
munal position in the two districts
being not very clear, only because
India did have to have the district of
Murshidabad for the construction of
the barrage at Farakka. That was
the understanding which was given at
the Partition Council. That was the
understanding which the Radecliffe
Commission knew very well And
today, it is not for Pakistan to come
forward and say that they would not
approve it. On the contrary, Pakistan
does not stand to lose at all. Pakistan
really would be saved a lot of bother
as far as floods in that area is con-
cerned, if there is a barrage at Farak-
ka. Therefore, I say, let us go
ahead with the scheme, and let us not
bypass the idea by talk of a subsdi-
diary port. Meanwhile, we have to
have interim measures. What is going
to happen?

Shri Tridib Kumar Chaudhuri has
said very rightly and Shri S. K. Patil's
advisers perhaps would say the same
thing, that it would take nearly ten
years to complete the Farakka barrage
it it is decided upan finally. In the
meantime, what happens? In 1958,
the Calcutta port almost became in-
capable of proper utilisation. So, what
is going to happen in regard to that?
A number of suggestions have been
made from time to time by people who
know something about engineering,
and there has been a suggestion that
the course of the river might be short-
ened as between Murshidabad and
Celeutta by several short-cuts of
hair-pin bends at little expense. and
the construction of the necessary canal
from the headworks as well as the
necessary earth-work to suit the avail-
able gradient, if the barrage would be
taken up at the same time; and much
fertile land could be reclaimed as a
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result of this attempt at training the
river You have to tame the river,
according to the scientific knowledge
which you have got. Therefore., here
and now, between the headworks
which are proposed to be somewhere
in Murshidabad and Calcutta, there
mre areas where river training opera-
tions can be pursued, as a resuit of
which a lot of very good fertile land
could be reclaimed; and for the time
being, some 1nterim measure of
improvement could take place.

We could, for the time being, also
set up a Ganga River Board. There
are several projects in the wupper
reaches, like the Chambal, or the
Gandak, the Son, and the Kosi Pro-
jects,

Mr. Chairman: The hon. Member
should try to conclude now.

Shri H. N. Mukerjee: I may be given
five minutes more, because I was one
of the co-sponsors of this motion.

Mr. Chalrman: All right.

Shri H. N. Mukerjee: These other
projects on the river are also there,
We do not say that those projects
should be stopped, but there should
be some attempt at co-ordinating the
effort which is being made in order
to utilise the Ganga's waters as much
as possible, and, therefore, we should
have a Ganga River Board.

Then again, there is the question of
the Rupnarain river slightly lower
down from Calcutta. In regard to this
river also, control and taming is
extremely necessary. My hon. friend
Shri S. K. Patil stated the other day
that the navigability and drainage
capacity of the Hooghly is deteriorat-
ing partly on account of the deteriora-
tion of the Rupnarain; and there is a
commitiee called the Lower Damodar
Investigation Committee which is of
the same view. My hon. friend Shri
Hathi also made a statement where
he said very clearly—and this was on
the 28th of August, 1058, —in this
House:
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“According to the findings of
the Lower Damodar Investigation
Committee, concentrated flushing
doses should be occasionally re-
leased down the rivers Damodar
and Rupnarain from the reservoir
behind the DVC dams in the inte-
rests of the conservancy of the
river channels,”

Therefore, if there is training and
taming of the Rupnarain, then we shall
get a lot of water coming from that
side.

Then again, something perhaps has
got to be done perhaps about the
DVC project. Maybe, on account of
the DVC project, there is a dispro-
portionate emphasis on questions of
hydro-electricity and flood control, and
the result is that the life of the river
Bhagirathi in particular, which sus-
tains our country, is itself in danger.
Now, it may be that certain modifica-
tions are necessary in the working of
the DVC, so that much of the Damodar
water which is now held up might be
released, so that it can go into the
Bhagirathi and flush out the silt which
comes from the Bay of Bengal

Then, again, there might be very
serious studies, very serious expert
studies, made of the continental shelf
of the Bay of Bengal, to control the
silt which is carried by the flood
dykes into the estuary. As a matter of
fact, much of the silt which comes
into West Bengal should, according to
pormal geographical rules, have gone
into Pakistan, but that does not, be-
cause the situation, 1 am told, of
what iz called the continental shelf of
the Bay of Bengal near the estuary is
such that the silt comes from the east,
and it coagulates, so to speak, near the
mouth of the Bhagirathi, and pushes
jtself up towards Calcutts, with the
result that drainage operations have
to be continued, and all kinds of other
fiffculties take place. Therefore, 1
want that there should be a serious
study of the continental shelf of the
Bay of Bengal, so that the estuary is
not in danger,
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I shall conclude by merely saying
that this is not merely a problem of
Calcutta, This is a problem whick
affects the whole of our country. °I
know very well that perhaps for poli-
tical reasons, Calcutta {5 ® pet aver-
sion of the Government of India. I
can testily myself that in my own
hearing, knowing very well that I
was listening, Dr. Roy said that his
State was not in the good books of
Delh1  We know it very well, But
I appeal to Government: do not take
this shortsighted view, do not cut your
nose to spite your face, do not behave
in this absolutely irrational manner.
From Calcutta port goes more than
half of our export trade. If you are
going to earn foreign exchange, whe-
ther you like it or not, you have to
keep up Calcutta port. Calcutta hand-
les 10 million tons of cargo every year.
As far as communication and other
facilities are concerned, for historical
and objective reasons which might be
regretted in certain quarters, Calcutta
has come to be the centre of the count~
ry's principal industrial belt. You
cannot wish off Calcutta from the map
of your country.

Therefore, since all the experts
appear to agree, including the foreign
experts and our own experts, that the
Ganga Barrage is absolutely essentisl,
Government should go ahead with it,
and 1if it 1s not going to go ahead with
it, 1t should tell us what it is going to
do in the meantime: and even if the
Ganga Barrage is actually decided
upon. Government should come fog»
ward very clearly with an iterim
scheme, & ten year scheme, for the
development of Calcutta port, and for
the maintenance of the Bhagirathi
river. After all, the Bhagirathi river
is a repository of all the traditions of
which we are so proud in this country,
and if the Bhagirathi river diss, whg
lives in this country? That is what is
mvolved in this matter. ' .

Therefore, I wish Shri S.
and my hon. friend over there
the most serious view of the
and in spite of the lack of w

g?
£

|
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in this House and obvious lack of inte-
rest on the part of so many Members
of this House, I wish Government does
ke up a really serious attitude in
regard to this point and produces
results which are absolutely import-
ant in the context of today.

8hri 8. €. Samanta (Tamluk): From
the statement of the hon. Minister, 1
find that he has gone as far back as
1853. and he has said that it 15 not a
new project. If the project had been
taken up by Government then, the
time would have come now when we
oould have celebrated the cente-
nary of this scheme. But, I find that
the hon. Minister has jumped from
1863 and 1930. I would like to add
something which has happened in ths
meantime. In 1863 and 1895, eminent
Indian engineers surveyed the Hoogh-
ly and expressed anxiety about its
drterioration. Then in 1913-14, the
then Chairman of the Calcutta Port
Trust made defimte proposals which
also called for a scientific examination
of data. The Director of Survey,
Bengal, arrived at conclusions se
alarming as to shock everybody into a
demand for a fresh technical exami-
nation. The new inquiry led to the
conclusion that the bed levels in the
Hooghly's headwaters had receded
during the past century and that any
turther deterioration would be a mat-
ter of extreme gravity. It was impera-
tive that steps should be tuken to
ensure the flow of water to the upper
reaches sufficient to keep open the
chaanel.

These are the documents which Gov-
ernment have with them. The hon
Minister has said that ‘the Govern-
ment of India are most concerned
gver the progressive deterioration of
the navigable sea route of the port of
Calcutta owing to the heavy siltation
occurring in the river Honghlv, especi-
slly since 1819". 1f Government are

., what has heen done since
1197 T would respectfully ask Gov-
¢fninent to let us know what has been
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In 1046, Mr. A. Webster, Chiet
Engineer (Special), in his report on
the future development of the port o
Calcutta, re-emphasgised the need
take all possible steps to improve the
headwater supply of the Hooghly em
which depended the very existence of
the port of Calcutta I demand of my
national Government: afier this
Report, what has been done? How far
have they proceeded in the matter?

1 may mention for the information
of the House that at present Caleutim
Port has an income of Rs. 8.87 crores;
Bombay Port has Rs. §.62 crores amd
Madras Port Rs, 1.69 crores. The COmls
cutta Port exports more than it ime
ports while Bombay imports more than
1t exports So it is not for Bengal thes
the Calcutta Port should be looked
after; it is for the benefit of the whols
of India that Calcutta Port should be
looked after and the Bhagirathi rivee
should be resuscitated. Bhagicatit
brought Ganga. The Bhagirathi i=
now being silted. Where are weB
Should we not be awake to resuscitate
the Bhagirathi river? (An Hon. Mem~
ber: They do not know about Bhagi-
rath)

We are glad that Government are
keen in the matter, but I am afraid off
so many experts dealing with this and
that. Let Government be certain, I
they are certain of the scheme to be
executed, let them depend upon ofte
or two experts and come to a finald
decision. Generally, dealing with thé
Calcutta Port since 1952 in this
House, I am of opmion that thw
Ministries of Irrigation and Powess
and Transport and Communications
wiil do good if they depend upon somse
competent ‘experts, and see that
experts’ reports are not referred back
and changed.

This question of the Ganga Barrage
was pursued in this House and outside
since 19852, We formed the opinion
from statements and from talks that
there will be no want of money fo#
proceeding with the Ganga Barrdge
it ‘international question’ is solved
What is that International question?
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Is it not a fact that when these sur-
veys were made in India before 1847,
Pakistan was a party to it? Was not
the sum spent for the survey and the
report of the experts shared by the
East Pakistan and West Pakistan
‘people? Surely so. So how does that
international question come in? They
are committed to it

Government will pass on. In the
-‘meantime, what is the latest position?
I think in 1957 Dr. Hensen came here
and submitted a report to the Govern-
ment. I find nothing in the 9 points
which he has submitted to be re-exa-
mined. He is very anxious about it
He has said that it should be done
It may be that there might be some
preliminary things which should again
be examined. I would request Gov-
ernment not to go away from the
report submitted by Dr. Hensen. Let
them have that examined and start the
scheme as soon as possible; as Gov-
-ernment are very eager to take it up.
It will take at least 10—15 years to be
completed. Can the export and im-
port business wait? It cannot. So
some interim measures should be
ndopted. A suggestion has been made
by a friend in the Hindustan Times
of 6th November, 1958. Let Govern-
ment have a canal from Damodar
river cut up to a point beyond Palta
Water Station, {.e., on the upper
reaches of the river Hooghly, so that
for the time being the flow of water
from Damoder may do some good to
the Port. As regards navigability
and removing the salinity of water at
least in that area, some interim mea-
sures should be thought of. I would
request Government to ponder over
the matter and take an interim mea-
sure.

My hon. friend, Shri 8. K. Patil,
knows that I was trying for the
Geonkhali scheme for so many years,
Now, I am satisfied that that cannot
be taken up. But the other scheme
which is going to be examined should
be examined very soon and a decision
taken, even if a subsidiary port is
-established at Haldi or other places.
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Here, I would request the hon, Minis-
ter to correct one error. In papers it
18 mentioned as ‘Haldia’, It is nod
‘Haldia'; it is the river Haldi. But in
the Port Trust map and other papers,
they have made it ‘Haldia’. So people
are asking: where is Haldia?

16 hrs.

However, my hon friend, Shri 8.
K. Patil, has taken 1t up earnestly and
T am sure he will do it In
the meantime, he should also think
about Rupnarain river and the Damo-
dar river and see whether any steps
can be taken so that water from the
Damodar and the Rupnarain river will
to some extent help the navigability of
the River Hooghly, at least beyond
Diamond Harbour so that the port
that is being established at Haldi may
be established at Georkhali which will
be nearer to Calcutta and which has
the depth that is required

The World Bank experts who have
come from outside in 1856 all of a
sudden found that the Calcutta Port
was gomg to dogs and the import and
export business that was being carried
on would come to an end within fif-
teen years. So, instead of referring to
Ganga Barrage, they thought of esta-
blishing some port down the river
Hooghly, down Calcuta on the western
bank of that river [ {feel it very acute-
ly There are so many experts in the
Transport Ministry and so many ex-
perts in the Irrigation Ministry. Why
did not they think about it before? Are
they lesg in intelligence than any other
experts. I think them to be fit per-
sons. There are Indian engineers and
Indian experts who are more than éven
the World Bank experts; we are proud
of them. Why did they not take up
this Ganga Barrage scheme and the de-
terioration of the Hooghly?

I would refer to one thing. I went
through the report of the Irrigation
and Power Ministry for 1857-88
Though the Minister is very keem to
have this scheme examined it dosa not
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ind a place in the 1957-88 report of
the Ministry. You go page by page
and there {8 no reference 40 it. All of
a sudden in 1968 they talk of this. How
could it be? What is the difficulty? The
Barcelona pact is gone? Why not this
scheme which has so much of utility
as mentioned by the Minister in his
statement find a place in the report? I
would request the Government to be
eautious and move forward in such a
way that no time is wasted in the exe-
cution of this project, With this re-
quest, 1 support the proposition put
forward by Shri Tridib Kumar Chau-
dhuri.

The Minister of Transport and Com-
munications (Shri §. K. Patil): Mr.
Chairman, I rise to intervene in this
debate, although technically it iz the
business of my hon colleague, Shri
Hathi, to reply to this on behalf of the
Government, because this Ganga Bar-
rage project is not merely an irrigation
or power project; it is a multi-purpose
project in which various departments
of the Government,—and of course the
whole country, the Government of
India and also West Bengal—are all
vitally intersted. I could tell my hon.
friends opposite that so far as the ques-
tion of Ganga Barrage is concerned,
there 1s no difference of opinion
between the Government and the
Opposition,

If I may say so, I am even more
anxious and so are my colleagues. If
anything could be done to expedite the
construction of Ganga Barrage, for the
various purposes which I shall now,
explain, it 1s our duty to do so If it
will satisfy them, I could tell them
from my personal experience that so
far as the utility of any multi-pur-
pose project is concerned, so far as the
urgency of any multi-purpose project
is concerned, there is no project in the
whole of India as the Ganga Barrage,
and that has got to be taken as early
as possible. Therefore, while consi-
dering this project or talking about it,
let us not talk about Government and
the Oppasition. There is no Govern-
ment and Opposition in this; we are all
interested and very vitally interested

/I (AH) ¥ T,
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that it should be done. Many imputs-
tiony were made that all this is being
done. They went even to the point of
cafling it almost dishonest-—the word
used in a different sense—but I do not
want to take the time of the House by
going into them all. My hon. friend
Shri Mukerjee said that Government
has got a bad aversion for Calcutta. I
can assure him that no Govermment
can last for even one minute if they
have got any aversion for a place like
Calcutta. We have no wversion; if
there is anything else, we have fa-
vouritism for Calcutta because it
serves a national purpose as any other
city and perhaps more. Therefore, all
these epithets that are really used are
beside the point so far as this particu-
lar matter is concerned.

Now, I called 1t a multi-purpose
project, and I would, in the very briel
time I have got, try to explain it. I am
so full of Ganga Barrage that I can
give them real information for hours.
I can give them all the various sche-
mes that are in my mind, that are 1
the mind of Government. But there
is no time for that, because this is a
time-limited debate and therefore [
must finish in a few minutes 1T call it
a multi-purpose project and, in the
priority of impartance, 1 would like to
say how many things that Ganga Bar-
rage really covers By far the most
important aspect of 1t is navigation.
The second object, which may not be
under the Communications Ministry or
the Irrigation and Power Mmnstry, is
the water-supply of Calcutta. What
are the six millhon people of Calcutta
to do if the salimity is continuously in-
creasing”? It 1s increasing and the low
tides are making it more and more
saline Therefore, all the evil effects
to which references were made are
there They are facing us in a  very
very threatening manner, and I do not
know what is going to happen in the
nex! five or ten years if proper reme-
dies are not applied from now. There-
fore, removal of salinity and improv-
ing the water-supply of Calcutta is
next in importance.

Reference was also made to flood
control. According to me it comes
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next in importance. It is a subject
matter of irrigation and power. Under
this flood control, we will improve the
irrigation not only of India but we will
positively increase the irrigation of
Pakistan also. Therefore, there is no
real conflict of interest between India
and Pakistan. There should not be.
How Pakistan looks at it is a different
matter, but so far as experts are con-
cerned there is no difference of opi-
nion that this aspect is equally helpful
to Pakistan, perhaps more helpful
to them than to us. The irrigation as-
pect is there. That, according to me,
takes the fourth place, because it is
not for irrigation alone that this pro-
ject has got to be done. It inciden-
tally benefits some portions of Bihar.
Like any other project of this type,
we incidentally get some power also.

Now, if this is so very important, the
question will be asked as to why we
do not immediately take it in hand.
Not only that. I will go a step further.
Apart from these things that I have
told you, later on, according to me,
there is another possibility. The south
of Bengal and the North of West Ben-
gal are so separate that there has got
to be a permanent link between the
two so that West Bengal becomes a
compact State.

I shall live to see the day when this
is done and this is immediately to be
done, because this is not only the pro-
ject of West Bengal but it is really a
problem, as Shri H. N. Mukerjee said
and everybody for that matter said,
for the whole of India. Therefore, if
this Ganga Barrage is taken on hand
and if this Farakka Project is really
done, there is the possibility of taking
that water by cutting a channel and
after that joining the Tiesta and ulti-
mately going into the Brahmaputra
so that instead of going by that cir-
cuitous way by which you go today,
450 miles of that circuit will be lessen-
ed. Apart from the distance that will
be lessened. we shall have a direct
approach between South and North of
West Bengal.

‘Ganga Barrage.
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I am telling these things because
perhaps yvou might think that I am ex-
aggerating by calling it a multi-pur-
pose project. It is the best project and
a project which is really a must for the
whole country. It is not merely for
West Bengal. Therefore, having come
to that decision, surely the Members
from the Opposition side will bear with
me when I say that there are perhaps
some reasons why delay is there. The
delay is not because of money: not
because of the experts here. My friend
Shri Samanta who is very sincere in
everything that he advocates said,
“Where are those western experts?
Have you not got them?” I can assure
him that even the western experts are
unanimous with us. They also do not
differ in the fact that all these
things including the navigation of Pa-
kistan will be improved by the
Farakka Barrage and that by flood
control their irrigation will be improv-
ed and that everything will be imi-
proved. There are not differences of
opinion. Therefore, so far as the
foreign experts are concerned or the
World Bank experts are concerned,
they do not really have a different
tone on that subject.

Dr. Hensen has been mentioned. We
are very doubtful indeed when Dr.
Hensen came and we had him and we
did not know what ultimate conclu-
sions he may come to. But I am very
glad that the Opposition members have
studied the report—that even he came
to the same conclusion that both irri-
gation and navigation not only of In-
dia but even of Pakistan would be im-
proved by the Farakka Barrage or the

'

Mention has been made by my hon.
friend Shri H. N. Mukerjee of its being
a navigation problem and for the time
being I am more concerned with navi-
gation although I was concerned with
irrigation, but in fact I am concerned
with all the rivers. My hon. friend
Shri Samanta referred to Bhagirath
and Bhagirathi, and he warned me
that such a mythological river had to be
harnessed and Bhagirath had to exert
greatly in order to bring it on to this
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planet of ours and that the river
should not run dry. I am one with
him and say that it should not only be
dry and it should not be saline also.
Bhagirath would not have liked to
bring saline water, and if he knew that
this Bhagirathi which he created after
such a ‘'mountainous’ endeavour would
ultimately end by becoming saline,
then surely all the effort would have
been of no avail. About all these con-
siderations, there is no difference
whatsoever between that side and this
side.

My hon, friend Shri H. N. Mukerjee
to whom I was referring, was right
when he made reference to some of
my speechés and said that we are
thinking of some of the subsidiary or
alternate ports, and he thinks that
perhaps it is in opposition to the Ganga
Barrage or is something different, and
that if Ganga Barrage is there, possi-
bly there would be no need for such
ports. There he is making a mistake.
I can assure him, and that is my view
which I firmly hold, that Ganga Bar-
rage is all the more necessary, no mat-
ter how many ports come in. If we
are thinking of a port, it is because
we cannot wait until something else
is done, although it is plus and it is
not minus and the coming of a port
does obviate the necessity of having
the Farakka Barrage or the Ganga
Barrage. It is a measure which in it-
self is good, and can be taken only for
the purpose of navigation; other pur-
poses are not served by any port. He
knows it very well, and Shri Samanta
also referred to it. At one time he
was a supporter of Geonkhali and now
he has gone in. I cannot go into
that subject because it will take time,
but I could tell the House whether it
is Geonkhali or Haldi—I must not call
it Haldia, but that is how it is written
in all the documents, and unfortuna-
tely I do not know how this beautiful
river Haldi was forgotten in my list of
rivers—or the estuary, the difference
is that we do it in order to find ocut
that there must be one additional port,
not in order to reduce the importance
?_f Calcutta Port but to heighten the
importance of it, and we did it both,
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-and therefore, we are doing it. That is

not our opinion but that is everybody's
opinion. We have got to do it in the
near future, but we have not taken a
decision, because we were really fidget-
ting with this Geonkhali and ultimately
we found that it does not improve the
situation, because in Calcutta Port
today, in all weather, the draft is 22
feet and sometimes 26 feet, which is
very small. Prof. Mukerjee was right.
Even ships of 7,000 tons cannot really
manoeuvre through this river all the
time. 22 feet or 26 feet is no draft for
a good port like Calcutta. In regard
to Haldi, there also the draft is some-
thing between 25 and 30 feet, which
is not ideal, because we must have 38
feet for tankers and big ships and
sometimes even 35 feet for ships com-
ing from outside. All these projects—
estuary and others—are under consi-
deration. Geonkhali having been rul-
ed out, what remains is Haldi or estu-
ary. Estuary will cost perhaps thrice
as much, although it is the ccmplete
answer, because it will have a draft of
40 feet and more and even the biggest
ships can come,

I want to assure my hon. {riend,
Shri Mukerjee and all those who feel
that because’we are thinking of an al-
ternative, Calcutta is going to be can-
called that they are very much wrong
indeed, for obvious reasons. Yt is not
due to any aversion for Calecutta, The
fact remains that Calcutta is such a
wonderful port with 42 berths, worth
Rs. 200 crores. Do you mean to say
that the Government of India is foolish
enough to throw away Rs. 200 crores
for some kind of fancy or aversion?
That would be folly of the highest
magnitude if any Government does
that. Therefore, there is nothing in
Government's mind whatsoever that
the importance of Calcutta port might
be reduced. It is a very useful port
handling a cargo of as much as 10 mil-
lion tons and it is not at all the idea
that it should be really written off.
Thercfore, wherever there is the crea-
tion of a port it has nothing to do with
the reduction in importance of the
Calcutta port.
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Why do we want the Ganga Bar-
rage? In my individual capacily as
well a5 in my capacity as Minister of
the Government of India, wherever I
have gone, I have had no hesitation in
saying that Ganga Barrage is the first
and last answer so far as all these pro-
blems are concerned, that it will
<change the face of West Bengal or for
that matter, of India. Ultimately that
is the answer and it has got to be
done. But what comes in the way?
Reference was made to the Barcelona
Pact. I can assure my hon. friend,
Shri T. K. Chaudhuri, much. Did we
wait for the Barcelona Pact? He is
very much wrong if he thinks that be-
cause the Barcelona Pact was there, we
were waiting for it. That is gone now.
notwithstanding the Barcelona Pact,
we could have done that. Now that
pact is not there.

Reference was also made to the lo-
wer and upper riparian rights. It is
a very strange combination that it has
80 happened and I need not enlarge on
that. This is coming 1in ocur way not
only in this, but in hundred other
ways also. Somehow, while there
were 600 rivers—some of them are con-
cerned in this business—and when the
rivers and territories were distributed,
it so happened that everywhere we
became the upper riparian and Pakis-
tan became the lower riparian. In the
Indus besin also, it was the same story.
About canal waters, we became the
upper riparian and Pakistan became
the lower riparian. Whether the ri-
wvers did it or we did 1t, that fact re-
mains. So alse, in the Gangetic belt,
we became the upper riparian and
Pakistan became the lower riparian.
Why the rivers chose to go to Pakistan
or whether we threw them off into
Pakistan, we do not know. But that
fact remains. It is not that we are
afraid or that some wind of bravado
or force must be shown to demonstrate
that we are not afraid. We are doing
something ‘Av.hi‘:h is very righl accord-
ing to us. Although we are the er
riparian and Pakistan happens 't?pbe
it lower riparian, as far as I can see,
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although I am not a technical man, I
am practical enough to understand that
there would be no harm, so far as
Pakigtan is concerned. H. there is
any harm, although 1 had sl the
power and strength I would do
so. What is fair and just to me, is
equally just and fair to Pakistan. I am
convinced and my conviction has been
reinforced by the expert opinion, both
of the Indian experts and the foreign
experts, that navigation and irrigation
even of Pakistan will be improved by
this Ganga Barrage Now that being
the utility of the Ganga Barrage, please
banish from your mind the idea once
for all that there are two sides to this
question. There is only one side and
that is the Ganga Barrage must come
into existence as quickly as possible in
order to solve all these questions.

What has happened? These are
things that are happening for centur-
ies It is a question of three or four
centuries, not one or two years. In the
river Bhagirathj there was no siltage
or anything It was a fine river with
all its feceder channels coming from
Ganges; they were going with abun-
dant supply of water, flushung of water:
no question of any sillage or any such
thing But a period of 300 or 400
years is not a small period and our
Himalayan rivers have got a tendency
to sihage whuch is almost unknown in
some other countries. Qur mountain
is an infant mountain and so i has
large siltage. Because of the ternfie
siltage 1t has become an acute prublem,
and 1t has been more so during the
last several hundred years; still it is
becoming more.

My hon, friend, Shri Samants, ask-
ed' what happened in 1927 and 1833*
How could this Government do any-
thing in the years 1827 and 1833%
What could we really do then? What-
ever power we have got was only after
independence? Therefore, we are res-
ponsible from 1847 as to what we have
done. I ean assure him that it is not
because & reference wag not made and
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80 it has not been there. I can assure

him without even the permission of.

my hon. colleague who will ultimately
reply on behalf of the Government that
if it were possible and that we can go
on with the project then surely, not-
withstanding what the Planning Com-
mission might have done or may do,
we shall teke that project in hand.

But the difficulty that we are expe-
riencing is, and everyone of it I need
not narrate in this House, that some-
times perhaps too much of expression
is no good on this subject. I can only
assure them very sincerely, and that I
am not merely doing in order to score
any debating point over the opposition
that our mind is occupied on the ob-
jeot that ac soon as possible we must
undertake this project in hand. But
the House will agree with me that
when we undertake that project in
hand, we must do it with a view to
finishing it or completing it as quickly
as possile. Therefore, all the difficul-
ties which we are likely to encounter
both on our side and their side have to
be taken into consideration.

There is no question of foreign ex-
change or money. I could say that the
project is so important and so very
necessary that even if one pie does not
come from outside, even then we have
to strave ourselves and take this pro-
ject in hand, because the project 1s so
important that it will ultimately mean
glving life to this country. Therefore,
I can assure this House that it is not
because the Government is of different
mind, it is not because the experts
have said anything different, it is not
becaue another part is coming there
that we are negligent towards this
project. We are very anxious that this
project must be put through ax quickly
as we can, but there arc some difficul-
ties.

I can tell the House another thing.
It this project was built some 5 or 10
Years back, the cost would perhaps
have been Rs, 10 crores or 20 crores
legs. As time oeuon.ﬁlecmtmeren—
aes. :r in spite of all these things a
hag occurred, they must bear

2
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with us that the reasons are something
different. Even then, we have not
been just sitting supine and not doing
anything, because not to do any*hing is
not only cutting the life line of Ben-
ga! but also cutting the life line of
India. So, we want to take it up as
quickly as we can.

There are so many suggestions com-
ing from various quarters, to which 1
cannot refer now. Somebedy, @ fore-
ign expert, came and told me: we have
got a remedy. I asked: what is the
remedy? Because, I have listened to
all the remedies and all the proposals,
so far as this project is concerned.
He says, why not have a canal like the
Suez Canal, a specially built canal.
Some new idea. The idea was so very
interesting that I sat with the expert
for hours together and studied it we-
ther there was any possibility by
which we can have the depth that we
required in order that the Calcutta
port would be navigable: an all wea-
ther one with a depth of 30 feet
or more. If a canal could do that by
side-tracking the Bhagirathi or by the
side of Bhagirathi, it means the same
thing. We can do it with all apolo-
gies to Bhagirath whether he likes it
or not There can be a modern Bha-
girath and my colleague can do it or
anybody can do it. That is a project.

Another project came: why not
have a bridge at Farakka? If you
have to go from one end to another,
you have got a circuitous route, a very
difficult thing. These are un-examined
projects. One does not know what ex-
actly is the best. Surely, the Govern-
ment's mind, if it is occupied on any
particular subject, it is on this more
than anything else. A very competent
officer has been appointed by C.W.P.C.
in charge of the Ganga Barrage so that
constantly the matter should be kept
under review. As soon as we find an
opportunity of going into it, we can
do it. Beyond this, hon. Members
must not expect me that I should go
into more details. Because, time is
running, my colleague has to reply and
the Mover has got to reply. But, I can
tell him, whether for the matter of
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navigation of removing sahmty of
Calcutta, or the flood nuisance that is
there, and also making Bengal com-
pact, all these are problems which are
not merely Irrigation and Power pro-
blems; they arc problems of the whole
Government, where all departments,
even the Government and the Opposi-
tion are united in domng that There-
fore, whatever hurdles there may be
In our way, to which if I have not
made a complete reference, surely
hon. Members will undersiand that
there 1s some weighty reason why
into every reason I cannot go at this
juncture, I can assure them on behalf
of the Government that no time wall
be wasted. even a day When the
time comes, the Ganga barrage would
be there and you and I ean see 1t 1n
the near future: not only removing
one difficulty, but even 100 difficulties
fromm which Calcutta and the whole
of India suffers This 1s the assurance
on behalf of the Government and I
hope with that assurance, surely my
friends will not call the Government
that we made any dishonest attempt
in making the statement that we made
We stand bv that statement and there
is not a grain of dishonesty about 1t

Shri B. Das Gupta (Purulia) On a
point of information when can we
expect you to take up this project-
1, 2, 3 or 4 years”

Shri § K. Patil: T wish T were a
prophet

Shrimati Renu Chakravartty (Basi-
hat) Mr Chairman, afte- hearing  the
hon Minister for Transport and Com-
munications, I alwavs get the feeling
that we are all carried away by his
elequence We histen to him with rape
attention After having heard him,
one stops and wonders what actuallv
has emanated from his great flush of
words and beautiful simile, which he
is such a master of One of the main
things that hac emanated from his
speech is that there is  some great
secret whereby this Ganga barrage
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project cannot be put mic practice.
Everything hay been accepted: the
importance of 1t, not only from the
point of view of West Bengal, but
from the pomnt of view of India. He
has narrated six very important points
and at the end he says, it 1s not a
question of Pakistan, 1t 1s not a
question of the Barcelona agreement,
it 1s not a question of finance, but there
15 one big, very g seeret which th's
House cannot know and therefore we
should not press him to give us what
that reason 1s Even if we were not
to press him as to what exactly is the
secret, can we very humbly ask him,
as my colleague who has just now
interrupted asked, when can we expect
this?” Can we expect it by the begmn-
ning of the third plan® Will it be
mncluded 1n the Third Plan 1 will
tell you very frankly that at Icast
the people of Bengal feel that there 1s
absolutelv no justifiable cause which
has been shown, no logic given to us
as to why this project, after having
been accepied as being very necessary,
as be'ng a priority project as far as
the welfare of India 1= concerned, as
fa; as the welfare of the major port
of India 15 concerned, as far as the
welfare of the entire people of West
Bengal 1c concerned, cannot be put
through One of the reasons which
has been g ven by the Deputy Mimister
for Irrigation and Power has been that
the {echnienl data has not been
finalied Really, the pomnt has been
made, 1 suppose out of groat frustra-
tion, bv Shr Samanta that we should
b¢ now celcbrating the centenary of
th's project since it was mooted n
1853 and now 1t 15 1058 The hon Min-
1ster of Commun cations raid® “What
co'd we da in 1936 1n 1928 But may
I point out that some of the best tech-
nical data have been handed down to
us irom the British times” Even the
whole qu~stion of the DVC and
manv other projects actually started
m the times of the British and we
have had promnent British engineers
who have handed down technical
data to us That much we have to
recognise Therefore, {f technical
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data have been collected over the
course of so many years, and after
independence when our own engineers
have gained so much experience in
the course of building up so many
dams and river valley projects and
multi-purpose projects, I see abso-
lutely no reason why this excuse is
being given to us that technical data
are not full and not available.

As Shri Chaudhuri pointed ouf, I
was also in that consultative com-
mittee for irrigation and power when
Shri Nanda told us that investigaticns
had been completed in 1951-52. This
consultative committee meeting took
place in 1954, but in 1952 the Central
Water and Power Commission had
already submitted a project report.
And thén we are told by Shri Hathi
that there was an unprecedented
flood, shifting of the river took place,
and therefore re-evaluation of data
began to take place. But I should
like to point out that the river Ganga
has been known to shift. It is not
something new. In Kosi also, does not
the river shift? This is not a pheno-
menon which is unknown to our
irrigation experts, and even if we
are to accept that re-evaluation was
necessary, re-checking of the data
was necessary, that was in 1954 and
today we are in 1958, We have got
foreign experts also, and yet we are
told that technical data are not avail-
able. It is an amazing statement
which is being made. The statement
made by the hon. Minister of Irriga-
tion and the speech now made by the
hon. Minister of Communications
leaves us completely flummoxed. The
bona fides of the Government have
been challenged by Shri Chaudhuri,
but I do not know, I fail to under-
stand, how the Government can now
tell us that they do not know when
this is going to be taken up, when it
is going to be implemented, That is
the question we are putting to you.
We want to know very categorically
when this project is going to be taken
up. Time is the essence of the whole
thing, because, as Mr. Hensen has
pointed out, the deterioration of the
sea route from Calcutta is progress-
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ing, and will uitimately lead to comp-
lete loss of traffic in the course of a
few decades—a few decades, not a
few centuries.

Since 1947 we have already spent
eleven years, and now in 1958 what
has happened? Actually in August
the Calcutta port authorities decided
to close the Esplanade moorings. The
reach of the Hooghly between Outram
Ghat and Takta Ghat was closed to
ships. No ships were allowed to
berth in the moorings because it was
found that heavy silting had raised
the river bed in the reach and vessels
in the Esplanade moorings had very
little clearance between their bottoms
and the river bed. This is what hap-
pened as late as August this year.
The silting of the river between
Ahiritallah Ghat and Fort Point,
which is one of the most busy por-
tions of the river, has been so heavy
during the last few years that we
believe that if something is not done
very soon, the river will be silted up
and the biggest exporting port of
Calcutta will lose for us the very
greatly needed foreign exchange
which we know is one of the most
important things we have to earn.

Not only that. The question of
saline water_has rightly been pointed
out by the hon. Minister of Commu-
nications, Hon. Members who come
from other parts of India would be
surprised to know that even about
20 years ago the salinity of the
Hooghly river was not more than
about 70 to a million, but now during
the last year it was 630 to a million.
We could not drink that water, it was
so bad. The engines went out of
order, all that has been stated before.
So, we feel that the entire water
supply of Calcutta will go out of gear
unless we immediately take on hand
measures whereby this silting of the
river is dealt with and flushing is
done by bringing fresh water from
the upper region,

Everybody agrees that the Farakka
barrage is the most important answer
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2o all these problems. Not only that.
I want to urge that not only the
communications between North and
Bouth Bengal are very important.
Any body who has gone through the
nighmarish journey from Calcutta to
North Bengal changing at Sakrigali
Ghat and Manihar: Ghat and all those
areas, will know how important it is.
What 15 even more important is thus.
If today we can accept this Ganga
barrage and also have its second
phase, namely the joining with the
Brahmaputra and the Tiesta rivers,
we shall eliminate the passing through
of our freight and our traffic through
Pakistan. This i8 very important
even from the point of view of several
other factors.

We all seem to be agreed that the
Ganga barrage or the Farakka barrage
js the most important project which
we have to implement. But then the
big question mark comes. What is
the reason for the delay? We are not
accepting the position that technical
data have not been made available
in the course of so many years. Even
taking 1947 as the year from which
we can start, that being the year
when our actual responsibility starts,
we find that from 1947 up to 1958 is
a long period of eleven years. Many
other turbulent rivers are being
tamed, and in respect of many other
difficult rivers, data are being obtain-
ed. So, we cannot understand why
when it comes to the question of the
Ganga barrage, this question of
technical data is brought forward as
an excuse for delay.

As I have urged, time is the essence
of the entire thing. What is the use
of our having something when it is
too late? Already, during the last
vear, we had felt so many difficulties
in respect of the port, in respect of
our drinking water, and in respect of
our communications also. Therefore,
I want to have a categorical answer
from the hon. Minister who replies,
by what time we may expect this
project which is a priority of priorities
to be taken up, and whether it will
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be included in the Third Five Year
Plan or not,

Shri D. €. Sharma (Gurdaspur):
We also do not want to be delayed.

Shri Raghunath Simgh (Varanasi):
We also want to speak. We may be
given flve minutes or at least two er
three minutes to speak.

8hri Tridik Kumar Chandhuri: The
House is sitting till 530 p.aa. today.

16.38

8hri A, C. Guha (Barasat): I think
practically all the points about the
urgency and the importance of the
Ganga barrage scheme have beea
urged already by different Members,
and more particularly admitted by
Shri S. K, Patil himself. Govern-
ment have admitted the importance
of it even in the statement lad on
the Table of this House on 2nd
September of this year. They have
stated in the statement:

“There is a general consensus
of opinion that the channels of
the Hooghly and the Bhagirathi
will progressively deteriorate, if
they are left to themselves....”.

and there is no other way of protect-
ing the port of Calcutta except by
having this Ganga barrage. 1 would
not like to repeat the points which
have already been mentioned and
which have received sufficient atten-
tion from the House, but I would like
to state two other matters.

The rivers of Matabhanga, Jalangi
Ichhamati, Yamuna, Sootia, Biddha-
dhari and Churni are all being practi-
cally silted up, and so, any irrigation
works within the  districts of
Murshidabad, the 24-Parganas, Nadia
and also Burdwan and Hooghly have
become almost impossible. I know of
gome community project areas in
these districts whers even small irri-
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fation works could not be taken up be-
cause the level of the river is very
high, and the river is practically dried
up. All the rivers flowing by that
side have silted up, and there is no

water available with which irrigation
could be done.

Moreover, there is also the diffi-
«<ulty of the drainage. While on the
agricultural side there cannot be any
irrigation Water, we find that occa-
sionally, these districts are having
floods, whenever there is @ heavy
shower of rain. There is no proper
drainage for the out flow of the ran
water, and the inevitable result 1s
that there are floods devasting the
standing crops. This aspect also
should attract the attention of Gov-
ernment,

The drainage in the city of Calcutta
itself is in difficulty. Even if there is
a small shower for half an hour. the
streets of Calcutta re ficoded knee-
deep. A few years ago, that was not
the position; certain parts of the city
used to get flooded only after heavy
showers for at least two hours, but
now, even if there is rain for half an
hour, even a small rain, not a very
heavy shower, we find all the streets
of Calcutta covered over with water.

So apart from the question of
drinking water and salinity mentioned
earlier, the question of the drainage
of Calcutta should also receive proper
attention, 1 know that for more than
two decades now since the Congress
got authority over the Calcutta Cor-
poration, they have been trying to
have the drainage system examined
and improved. But all their efforts
have proved futile. A special engineer
was appointed simply for the drainage
system and I think several lakhs of
rupees have been wasted without any
appreciable result in improving the
drainage system of Calcutta. That s
also because the Bidhadhari, through
which flows all the washings of Cal-
cutta, has practically been silted up.
So the problem of the drainage of
Calcutta, which has a population of
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about 60 lakhs, should alsoc receive
the attention of Government.

My hon, friend, 8hri 8. K. Patil,
has made an eloquent speech and

Shri Nath Pal (Rajapur): I thought
he said ‘arrogant’ speech.

Shri A. C. Guha: He did not hear me
using that word; he might have
thought of it in his own mind.

I do not question the sincerity of
purpose, real intentions and bona fides
of the hon Minister in this matter,
But still he should give some assu-
rance to the people of West Bengal
He should at least give an assurance
that this matter will be sernously

taken up. I can understand that a

scheme costing about Rs. 50—Rs. 60
crores must have a proper project
estimate, must have some model pro-
ject. All these things have to be done.
But why have so many years been
wasted and these things not dome?
Anyhow, that is a thing of the past.
But even now, if the scheme is to be
taken up, these things have to be
done. Government should take im-
mediate steps to have the project esti-
mate, the model project and all the
necessary preluminary things so that
the construction may be taken up at
the earliest without any further delay.

Shr1 S. K. Patil has said that in
spite of all these things, for sompe
reason or other Government have to
wait for sometime or something to
that effect But what is that reason?
I do not think there should be any
mystery in this matter. There should
be frank discussion in this House, and
if there is any difficulty, it should be
disclosed to the House and the House
should be taken into confidence.

1 do not like to take more time,
especially as there is not much time
and all other matters have been men-
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tioned 1 hope when my hon friend,
Shr1 Hathi, will reply, he will give a
definite assurance that this scheme
will be taken by a particular datc so
that the people of West Bengal may
feel that the Government are really
ecarmmest This 1s not only a gquestion
of convincing me or some other Mem-
bers of this House, 1t 1s a question of
convincing the people of Weat Bengal
I can say that in West Bengal there 1s
a general feeling, rightly or wrongly,
that Government are not serious over
this matter In a democratic set-up,
we have to take into consideration
popular sentiments and popular feel-
mngs, even if they are not rationally
based So I hope some declaration
will be made on the floor of this House
that this scheme will be taken up
immediately without any further
delay and the project estimates and
other things will also be undertaken
immediately so that we can know that
by a particular date the scheme will
be completed

It has been stated that ten years
will be requred to finish this project
But what 1s to happen in the mean-
time to the Port of Calcutta the City
of Calcutta, the communications and
railway transport of Calcutta® These
things cannot be allowed to remain
as they are for these ten vear~ Some-
thing has to be done in this period
almost immediately Last year dur-
mng the dry season, the entire railwav
communications of Calculta were
practically upset, next sear it will be
worse still So something ha< to be
done What 1s to be done and has
the Government any mind to do 1t
should also be disclosed in this House

Another pomnt and I fimish Shn
Patil has said that through ths pro-
ject, they would hke to put West
Bengal as compact region Really
there 15 now great difficulty in com-
munication between North Bengal and
lower Bengal I hope he would sce
that there will be railway communi-
cation as glso road communication for
motor and pedestrian trafic Railway
communication over that barrage
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would be a great necessity If this
barrage scheme 1y put into operatwomn,
there should easier communication be-
tween North Bengal and lower Bengal.
1 hope all these things would be con-
sidered and some definite decision of
the Government would be made so
that the people of West Bengal may
feel that the Government is really
serious about this matter

Mr Chairman: Now it 1s 4-45 p .
We started at 3 pm  The ume ap-
pointed for discussion 1s 2§ hours
There are still 45 munutes left But
the matter has been very thoioughly
discussed even to the sa‘isfaction of
many hon Members Now 1 would
like to know from the hon Mover
of the Resolution 1f he would
like me to stop the discussion at this
stage or one or two speakers may
further be allowed Otherwise, 1 will
call upon the hon Mimister to reply
to the debgte If he agrees, we may
finish at 6 or 6-15 pm If he does
not agree I will mve the full time
for the discussion

Shn Tridib Kumar Chandhurl- We
want full time but I would nast take
more than five minutes

wt g feg  awfe wEe,
T FR F AT § g AT A FET
aftZ 1 ° fafen 7 arzz ure | A ¥
97 Fg AT TTAAT A1FAT 7 |

S S S (R B |
Fgq W 9 @ Afer My anfea-
AW F A ) WA A S3o0 99 GEF ATW-
1 EmE T AT A AT W Y W
F1 6 T AHE A aTREA T @ war
g1 T 9T qurw 7 ;e 7 AT /T
g a7 41 i 7 av = % fema @ wfaw
HY ATE ST TAT § 1 WA AT A g
AT STt ary WAt € B T & e
T *t AT AT wE xfer o avw
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AT AATET So AT co TAT A
T foaaar g2 o w9 — faw <o e
T Qi ifew sETY AT
&1 &7 fY 7 a1 7Y IA qT TR W
FAFEET T | AR AT AFA | AR
Ny & qg 7T § WY 97T 8 9
i frwrma TR AR A
¥ a2 A af wrw g 7 fr e
faf g &t 1 S3eca@ 7 ATH
fafer & aqz 3y M7 g7 ez T
Fret ¥ offiy § ofy gz /Y A% F QAT
Famd @@ wfema s
300 AE F HAFAT A X HT T WA
%o ¥ g B w@ | qfew 78 °F
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Spf® S § 1 ¥ T $1 W
TR EEy s gRa § feew
w1 B A T ¥ 9EH 7 AT 97
T &% fagr a@ fr w07 am aoar
T AH T FT AT GEE T FAT AT
frar o &y feare o 9@ gq fEad
TR AT WT AT FT AFAT AT
T AW AR AT g A%AT § o
ZUFT T AT 97 6T fawre &% Far
Tifew + 57 A7 gwma a7 £ fr Fawar
7 d\ S S afaor § 91 g
S 1 gaE faw A At age feay
T aTET F1 67T 1o 75 § ) 97 wad
2 fF aomE T 72 98 avar W@
SR AT §1 3 7 FHE AG @
394 /T 2fqor § g7 w7 9 qATEr O
TFAT & | AfFT w7 gw 4z A9 fF
FATAT ¥ T WY T F7 A9 a1 K
FgT g f& o 76T g1 Awem a1
I AY T X ET TZ IE FATA FO00 |
T AA A F AT A9 ARET A
SUTZT &9 ZATT &4 AT HALTAT HT AT
qFd £ 1 97 W7 So WIT o FATT A
* FETAY & (%7 Y 9 § 7g A A4
T AT T A1 TES FT AT §F FI
FATATE 1 77 g T3 WETH A AT F
AET AT FAA | WY W G AT I
TATET ¥ SMIT vo TATY A AF 5 FETH
T W AT AT F ) T SR A7

Shr Sadhan Gupta (Caliutta-East)
Mi Chawrman Sir the hon Minister
of Tianzpoit and Commumcations has
done well by emphasising that  this
question of the Ganga Barrage 15 not
a question between Government and
the Opposition and indeed there
should be no two sides to this gues-
tion This would have been very
gratifying if we had found an awarve-
ness all along about th s questton Un-
fortunately, we were compelled to
raise this question today and lo criti-
cise Government because, although,
as the hon Mimster has pointed out,
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[Shri Badhan Gupta)

there i3 very little %0 be said agamst
fthe Ganga Barrage Froject and, o5
-4 matter of fact, it is the only project
in whose favour everything is to be
said and which nothing can be
said, we did not find that awareness
‘which we expected in the case of a
project of thia sort,

Even in the case of a project like
the D.V.C, although we have many
benefits from it—we get hydro-electric
power, we have flood control and so
many other things—-there is still
something in the debit. Through the
«immming of the river Damodar in
dits upper reaches we have deprived
the lower reaches and some of the
rivers into which it runs the flushing
momentum which clear a large part
of the slit. But in the case of Ganga
Barrage we not only confer multiple
benefits, numerous benefits on differ-
-ent parts of West Bengal, and also
incidentally to our country as a whole,
we even extend our benefits to our
neighbour Pakistan. 8o, there is
nothing to be said against it. Even
then, we found that there did not
seem to be an awareness on the part
+of the Government in regard to the
scheme. Now, we would have been
re-assured by the Transport Minister's
-speech if we could conclude from it
that this particular project was defi-
-nitely going to be taken up. But even
then, he has referred to certain myste-
rious reasons which could not be dis-
closed, and which had so far withheld
the undertaking of the construction
of the barrage. I shall not ask him to
disclose the mysterious reasons because
I know I shall not succeed in compel-
ling or impelling him to do so. But
then, still, if he cannot disclose the
reasons, we can conjecture that the
reasons must be extra-territorial in
some of its aspects and what we want
to tell him and what we want to tell
the Government from this House—and
I think in this all sections will agree
with me—that no other force outside
our country has a right to hold up a
project which is so vital for our inte-
rests. The longer we delay the
"Ganga Barrage we jeopardize the
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future of Calcutia, and through the
jeopardy to the fyture of Calcutta,
we jeopardire the future of our
country.

1 am not worried about 8hri Raghu-
nath Singh’s worries about how many
thousand tons of ship we could get to
Calcutta and how many feet of water
we could raise because, after all, we
need not plan for 2300 years
from now at the moment, and we
need not also bother about ships of
80,000 to 70,000 tons. In 2,300 years
we will have many scientific sxperi-
ences to fall back upon and we need
not cite the experience of Tamralipti
to determine the future of Calcutia
2,300 years afterwards. 2,300 years
before now, we had no scientific know=
ledge and if we had it we might per-
haps have saved Tamralipti, but we
can safely assume that in 2,300 years
from now, we will have plenty of
scientific knowledge to counteract
any evil that Nature might work is
relation to the coast of Bengal or in
relation to the port of Calcutta.

As regards tonnage, as far as 1
know,—of course Shri Raghunath
Singh is a shipping expert—the cargo
ships up to this day do not have
usually a tonnage of 60,000 to 70,000
tons. It is really luxury liners which
have tonnages of 60,000 to 70,000 tons.
Cargo ships have a much smaller ton-
nage and, as a matter of fact, even
amongst the luxury liners, very few
of the ships of 60,000 to 70,000 tons
ply in our waters. So, I am not un-
duly worried, but what I am worried
about 1= whether these weighty rea-
sons which the Transport Minister
again and again referred to still per-
sist, If the Government is not going
to disclose those reasons, I would at
least request the Government to give
us a categorical assurance that those
weighty reasons no longer exlst today,
or, if they do exist, the Government
will have no compunction in brushing
those reasons aside snd pracesd with
the construction of the Ganga Barrage,
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Weighty reasons or no weighty reasons
I hope the ressons have by now lost
their weight and Wwill not impede the
undertaking of the barrage.

17 W

The Deputy Minister of Irrigation
and Power (Shri Hathl): I thmk after
the very lucid and clear statement of
my esteemed colleague, the Minister
for Transport and Communications, it
is hardly necessary for me to say any-
thing to show that the Government is
all serious about the question of
Ganga Barrage and that there need
not be any misgivings or apprehen-
sions. The port of Calcutta, which is
sought to be improved by this project,
iz a port of national importance It
is not that the Government 15 unaware
of the deteriorating position of
Hooghly and its constant effect on the
port.

More than 50 per cent of the coun-
try's trade is being handled at the
port of Calcutta. Tea, jute and other
commodities are exported from Cal-
cutta and with the coming up of the
steel plants, from 10 million tons, the
cargo handled might go up to 12 to
15 million tons. So, the importance
of the port is known and need not be
emphasised. With the statement of
my esteemed colleague, I am sure
the apprehensions or misgivings which
might have been in the minds of the
Members must have been allayed
There cannot be a greater expression
af sincerity on behalf of the Govern-
ment than what has been stated on the
floor of the House by my esteemed
colleague.

Although in the beginning when
the mover of the motion had used
certain expressions 1 had a mind to
refer to those expressions and to
submit to the House that they were
not used perhaps as I thought in their
ordinary meening, now I do not think
I need go into those questions after the
stalement of my esteemed colleague.
I sep aware that hon. Members are
kewt %9 kmow as to why there has
bon guch a long delay and why a
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project, which was thought of
fn 1883, has not Yet materialised. I
can also appreciate their anxiety. All
that I can say is that it is not their
anxiety alone; it is not a question of
Calcutta alone; it is not a question of
West Bengal alone, but it is a ques-
tion of the country as a whole. The
Government is, if I may say so, more
anxious and more keen about this
project. But I know that these words
may yet not be sufficient to allay the
misgivings and hon. Members would
like to know what we have done all
these years. I have got in chronologi-
cal order all that hag been done from
1915 to 1957 and if 1 have sufficient
time at my disposal I could have nar-
rated individual years and the indi-
vidual actions that were taken, the
various investigations that were done
and what is the latest positiom.

An Hon. Member: Why don't you
circulate it?

Shri Hathi: If hon Members want,
1 am prepared to circulate it.

Some Hon., Members: We want it.

Shri Hathi: I shall even go further
and say that not only what has been
done but I would even be ready to
take the members into confidence and
say every two months or so what is
the further progress made in the in-
vestigation. I am prepared to do that.

Now, naturally the gquestion would
arise that if in 1833 this project was
thought of why nothing had been done
up till now. One of the hon. Mem-
bers said that we have sufficient data
which the British engineers had col-
lected and that could have been avail-
ed of. We have availed of that dats.
I may, for the information of the
House, sumbit that 1n 1946 one of the
eminent engwneers, although data was
then available, said (I am referring
to Mr. A. Webster):

“An enormous amount of sur-
vey work, data collection and,
perhaps, model experimentation
must be undertaken before the
project can be approved.”
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[Shri Hatha]
Then he turther says:

“It may not be unreasonable to
assume that at least 20 years may
lapse before the barrage can be-
co;:le an accomplished fact.”

That was said in 1946

An Hon. Member;
passed.

Shri Hathi: That was said at a time
when the datsu was not available to
the extent to which he thought them
necessary

12 years have

It was 1n 1950 that the Central
Water and Power Commission under-
took the investigations. In 1951 1952,
1953 and 1954 investigations were cai-
ried on and on the bas's of those in-
vestigations and model experiments
certain 1esults were achieved Then 1n
1954 when the Minustry of Irrigation
and Power circulated a note on the
irripation projects of West Benpgal to
the Members of Parllament from West
Bengal, a reference was made to this
in that note alse In the year 1954
the investigations were, according to
the CPWC complete to prepare the
provect report  Rut ag 1t happened,
i the mean time in the vears 1951 to
1954, at least in 1954, heavy floods
came and about 12 miles of river an
both the sides of Farraka were
eroded That means all the model
experiments that had been taken up
and done on the basis of the data that
were collecied, when they were actual-
ly checked up and the results tried to
be verified

Shri Tridid Kumar Chausdhuri: May
I make an interruption? The erosion
did not take place in 18564 1 come
from that area 1 have lived in that
area from my childhood and I cen tell
him that between 1948 and 1050 the
whole municipal town of Dhulan
‘Ganga below Farraka with a popu-
lation of 10,000 was wiped out but the
barrage point at Farraka bas not
changed as a result of this erosion.

Shri Hathl: The hon. Member nstu-
rally knows more of the area. But it
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13 not a Question of the particular
site The data that we have to
collect does not relate to that parti-
cular site

We have to collect data for the nver
as 8 whole, the silt that comes, the
salinity that comes, the hydrology of
the river and all that

Shrimati Renu Chakravartty: What
15 the period that 15 required for
hvdrological data, 2 years, 5 years
10 years?

Shri Hathi: It may be 2 5 or 18
¥Years

An. Hon_ Member: Calcutta would
have gone

Shr Hathi: What I submit is that
the statement that was made was not
a statement which 1s sought to be sawd
as dishonest. That 1s what | wanted
o say

After 1954, further data in the light
of the change of the river were
collected They were examined by
the German expert There also, there
1~ no difference of opinion about the
need of the barrage There 18 ne
question of difference of opinion bet-
ween the Indian engineers and foreign
experts They all say the same thing.
The onlv thing that was suggested by
Dr Hensen was—I shall mention what
actually he suggested—

“In spite of the exhaustive in-
formation which s available about
hydraulic and historical charae-
teristics, 1t is not sufficient to
determine with certainty all the
details of the various developments
in the Hooghly, for, this period
of intensive measurements which
have to be taken in nature iz too
small Only by way of further
carrying out these cbeervations in
a systematic way, one can obtain
definite information'which is wmt-
ing about the Hooghly and e
Bhagirsthi.”
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On the basis of this, investigations

‘have already started. They are now

in an advanced stage and I can say
that we will be completing it as soon
as possible without any further delay.
Actually, as soon as investigations are
ready, the project report can be mads.
“There will be no delay. That is the
only cause. I want to assure the
Members here, because the Govern-
ment itself is keen that the project
report should be prepared as earlv
Ay possible and that all the implica-
tions—technical, 1 mean—should he
examined as soon as it 1s  possible
without any further delay.

So far as the gquestion of funds is
<oncerned, [ do not think that comes
in the way at all. After all, what
is the cost going to be? When we
have taken up projects costing Rs. 170
crores, Rs. 100 crores, and Rs. 122 cro-
res, I do not think this project would
suffer only for want of funds or thus
would not be included or taken up
for want of funds. There is no ques-
tion of want of funds. On the one
hand when we say it is important
from the viewpoint of preserving the
port, I do not thuink an amount of Rs.
60 or even 100 crores would be a fac-
tor which would deter us from taking
up the project. There is no guestion
of want of funds. It is only a ques-
tion that when we have to train a
river and start work on a mighty
river like the Ganga, we should be
fully prepared and should have full
data so that in future we do not have
to change the designs or alter the
things. That is the only point. 1 may
further repeat that it is not any sort
-of hostility as the Mover of the motion
said or any perverse attitude, or what-
sever it was called, on the part of the
Central Government. After all, it :a
4n 1mportant project. Had there beep
any hostility, why should the Govern-
ment undertake the investigations at
#all and spend money? In fact. we
want to do it, we want to take it up.
‘The only point is that investigation to
.Aha satisfaction of the technical experts
has (o be done.. I:ymay say, or the
hen, Members may say, let us start
something tomorrow, but unless the

19 NOVEMBER 1858 Guanga Barrage Project 640

technical experts advise us and sav
that we can start and_go shead, I do
not think any of the Members would
insist that it should be started.

Shri Tangamanf

auspicious moment

(Madurai): The

Shri Hathi: T am sure that the hon
Members will agree with me that as
suon as the technical data are avail-
able, the investigations and surveys are
over, then and then only the project
could start. Nobody would wish that
we should start on insufficient data.
especially ain view of the advice which
has been offered by all the experts.
It is not one or two. Everybody
thinks that the data are not sufficient
in view of the particular terrain, the
particular discharge, the particular
behaviour of the niver.

I am therefore not going to take
much of the time of the House nor
is 1t necessary for me to further eluci-
date any of the points. All that I
¢an say is that there 1s no lack of
sincerity on the part of the Govern-
ment The investigations are being
taken up. As my esteemed colleague
mentianed, we have placed a special
omcer for this purpose. We  have
opened a special circle. The work 1e
being carried on, and we will see that
the required data are obtained and
the investigations completed as soon
as possible without any further delay.
Further than that I do not think any
assurance 1s needed.

Shrimatl Renu Chakravartty: DBut
it is not ferthcoming, that is the
point,

Shri Hathi: If anybody were to ask
me as to when we can begin, it is not
possible for me to give the exact date,
1 can only say we shall do it as soon
as possible and complete the investi-
gations. That is the only assurance
that can be given.

Dr. B, Banerji (Bankura): The hon.
Minister of Communications has very
well appreciated the importance of the
project, but he says that there is a
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[Dr. R. Banerjee]

certdin amouwt of secréty which be
cannot divulge. Now Shri Hathi says
that oaly technical difficulties are
standing In the way. So, is the House
to assume that the reason for which it
cannot be taken up which was in the
mind of Shri Patil iy the same as has
been narrated by Shri Hathi?

Mr., Ohairman: It is not necessary
to make another speech for this pur-
pose. The House can draw its own
conclusions. The hon. Member can
come to his own conclusiona,

Shri 8. K. Patil: I do not want to
say anything execpt that I never used
the word “secrecy”. I may only say
that this debate has highlighted cer-
tain points and really cast a responsi-
bility on the Government of which
we are conscious.

Bhri A. C. Guha: May I msk one
question? Will it be possible for the
Government to do at least the preli-
minary work within the Second Plan
period?

8hri 5. K. Patll: Does not my reply
indicate it? Should I be more precise
than what I have said? 1 have said
the debate has highlighted many
points, which were before us also.
Now we are further reinforced by
your comments and we are conscious
of our responsibility.

8hri Tridib Kumar Chaudhury: 1
would have been very happy if the
incomparable eloquence of Shri Patil,
or the smiling self-assurance of our
amiable friend, Shri Hathi .

An Hon, Member:....could have
produced something!

Shri Tridib Ewmar Chaudhury:..
could have really assured us. I do not
fee] reassured, because the real ques-
tion involved in thig discussion is not
one of technical excellence of the
scheme. As a matter of fact, Hafiz
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* Mohammad Jbrahim’s mhmnt‘ itpeilfl.

refers to that and says:

“There iz a general consensus of
opinion that the channels of the
Hooghly and the Bhagirathi will
progressively deteriorate, if they
are left to themselves, and that
the most effective method of
stopping the long-term deteriors-
tion is by regulation of upland
supplies to the Hooghly through
Bhagirathi, by the construction of
a barrage on the Ganga."

So, it seems Government are satisfled,
and Shri 8. K. Patil has also zaid so
repeatedly that this is the best scheme,
the best of the multi-purpose projects
that are under consideration of Gov-
ernment. But the real guestion here
is not one of technical excellence, as
1 said, but one of implementation, one
of taking a decision that this scheme
will be taken up, and from now on or
from any particular date—it may inke
two years or three years to begin it
but from the particular date—Govern-
ment will allocate money and start
work on the project. Somehow or
other, that has not been done, and
that decision could not be taken. We
have not been given mny shred of
explanation about it. It I may guote
Lewis Caroll, the explanation of Gov-
ernment is becoming day by day
"curiouser and curiouser”

Mr Hafiz Mohammad Ibrahim and
also Shm Hathi have told us that
certain technical investigations are
still awaited, and they have in all
seriousness appointed a very impor-
tant officer of the Central Water anél
Power Commission to look after the
matter and carry on those investiga-
tions. Unfortunately we do not know,
or at least I do not know from ‘the
facts that are in my possession, w
that officer of the CW.PC. ha
doing in the matter Bhri H.
Mukerjee haz referred to ihe
of questions Whd atlivirs dh

?gzgi
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subject in his hands. I have alwo
some questions snd answers in my
bands. Only during the last Besuon,
I put a question to the hon. Minixter
about erosion, and 1 wanted to know
whether the channel of Ganga was
not fast eroding on itg right bank and
approaching the channel of Bhagirathi,
and whether the possibilities or poten-
tialities of the natural link up of the
two had been investigated. He replied
at that time—in spite of the fact that
a very important officer of the Central
Water and Power Commission was
investigating into this matter—that the
necessary data were being collected.
It ig always said that the necessary
data are being collected. Shri §. K.
Patil however felt that sort of expla-
nation would not do. He therefore
said that it was not a question of
technical investigations. Of course,
in projects like this, many more in-
vestigations will have to be under
taken and will constantly go on. So,
he referred to some other reason; he
did not really call it a secret reason;
but he said that there is some
reason,—but he was not prepared to
confide it in the House or divulge
what it is at the present moment—
which 15 holding up any decision on
this matter.

I would only humbly point out that
the explanations for the delay, as
given in Hafiz Mohammad Ibrahim’s
statement or as has just now been
stated by my hon. friend, Shri Hathi,
or my hon. friend, Shri S. K. Patil,
do not fit in with each other.

Before 1 conclude, I would only ask
the Government one thung, Shn
S. K. Patil referred to the necessity
of making the northern part of West
Bengal and the western part—the
major part of Bengal--into one cum-
pact whole by improving communi-
cationt and by trying to form one lne
or channel of communication betwween
these two parts. I can definitely say
that the West Bengal Government
sent a proposal some years back about
& rope-way, as an interim  measure
pending the construction of the Bar-

233(Al) LED~8.
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rage, for North Bengal produces like
mango, tea, tobacco, ete. If I remem-
ber aright—I am sure my esteemed
friend, Shri Atulya Ghosh, who is
sitting opposite me will bear me out—
in the Malda conference of the West
Bengal Pradesh Congress, Shri Lal
Bahadur Shastri, who was then in the
office now occupied by Shri 8. K.
Pati] today, gave & definitive and cate-
gorical assurance that he would
examine this proposal May I know
what has become of that propoaal?
Whatever may be the real fact that
they cannot find money or that there
1s some mysterious reason which is
holding up a decision in the matter
of the Farraka Barrage, he should at
least tell us where this later scheme
stands and whether there is any hope
of the rope-way being constructed.

Mr, Chairman: No reply is called
for from the hon. Minister. This is a
question which is not relevant to the
1ssue we are discussing. It is entire-
ly a different question.

Shri Trididb Kumar Chaudbhuri: It
1s an interim measure pending com-
pletion of the Barrage. That is how
it 1s relevant.

Mr, Chairman: That is not material
to the subject under discussion, but if
the hon. Minister wants to reply, I
have no objection.

Shri 8. K. Patil: This question of
rope-way and so on had nothing to do
directly with the Ganga Barrage. That
was why all these were not touched
by us in detail. But I can quite
understand it, and I hinted at it,
although I did not press that point. I
feel that any day a bridge is better
than a rope-way.

17.28 hrs.

The Lok Sabha then adjourmed #Hll
Eleven of the Clock on Thursday, the
20th November, 1958



45

TAILY DIOXST

[Welnesday, the x9th Noovswsder, 1958]

ORAL. ANSWERS TOQ

QUESTIONS 41953
5.9 Subject Covvanes
No.
63. O] India (Private) Limi-
=d . . . 419—22
#&4. Law Commission’s Re-
port on  Judicial Adml-
Qistratian . 43323
$#5. Report of the thr-l
Pay Commission - 424—28
66 Qil Dnllu'l( in ]wlll
mukhi . 428—32
67. Appointment nf Huh
Court Judges 433—33
68. Odissi Dance and Mumc 436
69. National Flag . 43739
70. Kﬂmmu of Ciﬁhrea
in D 439—41
71, Conduct Rules for In-
dustnal Employges 441-42
72. Capital Yssue Control 443
43. Sports Enquiry Com-
g= = g
74. Dugds Coal Washery 447—51
75. Setting up of E.lacmc
Furnaces 451-52
46. Cost of Neyvelh Lu'mt:
Project . 4 452-53
WRITTEN ANSWERS TO
QUESTIONS . . #453—505
77. Netonal Cotlege of Phy-
sical Bducanan 453-54
78. Welfare of Scheduled
Tribes 1n Onssa 454
79. Investigation into Electo-
zal Rolls of Kerah . 454-55
80, Cdunbo Flan . 455-56
81. S nf Hmn-
!mn PFoor 457
Ba. ite Depodn in
ammu and Kashmir 457-58
83. Shop »”
Du:xopl.tr 458
84, Purchmse of Nnmnmuun
from Burope 459
85, Pnces of M:lun; Smp
In . 459-60
M, Pirc in the Naﬂ: Bloct 450
87. Kaneda Novel “Chenna
Basava Nayaka'' 461
88, Smuggled Arms from
Ordnsnce Factones 461

oy
WRITTEN ANSWERS TO
QUESTIONS—contd.
sQ Subject Coruaae
No.
89. Limestone for an.u-
Steel Plant . 462
90. Agreement on A vmdm
of Double Taxation . 462~ 63
9I. Balance of Pa tPou-
tion with U. 463
92. Survey of Fom'ls of Dmm 464
93. Engineering College in
Delhi . '. . . 464
94. Fortgn Exchange. 464-65
95. Singareni Collieries 455-66
96. Ferro Manganese . 456
97. Development of Muscums 466
98. High Altitude Ruurch
Statiors 467
99. Production of l...ubﬂcnt-
ing Ol 467-68
100. Central Adwvisory Board
of Archacology 468
UsQ.
No.
93, Military Engineering
Service 468-69
94 Central Government Ser-
vants . 459
95. Mirza Ghshb’s Dellu
House 469
96. Electnficanon of Kutab
Munar . 470
97. Hospital, Schools etc.
for Government Em-
ployees an Himachal
Pradesh . 470
98. Development Schemes in
Himachal Pradesh 470-71
9. Foreigners n Govern-
ment Departments 47
100. Teaching of Hindi 471-72
101, Cwiban Works in
Ordnance Factories . 472
102. Defence Stores 472
103. Foreigners in Ordnmr.e
Pactones g 473
104. Industrial Woﬂ:en in
Ordnance Factorits 473
105. Mercy Petitions 473774
106, Scholarships for Study
in Foreign Countnes 474
107. Limestone for Rourkch
Steel Plant & . 474775
108. Tomb of Sher Shlh
Suri’s F-thu . 475



L

WRITTEN ANSWERS TO

QUESTIONS—contd,

U.5Q. Subject

Mo,

109, Taj Mahal . .

110. Plane Purchased Hin-
dustan  Steel  (Private)
Limited . ] .

112, Steel Meclting Shops

112, Foreigners in Sacel
Plangs, .

113. Stifing Cu.luvauun on
Orissa .

114. Excise Duty on Tnbw:o.

115, Houses for Scheduled
Castes and Schcdulcd
Tribes .

116, Central Insmutc of
English, Hyderabad .

117. Reorganisation of Cﬂm-
mercial Education .

118, [Intcrnationai Studcms
House in Delhi . .

119. Punjab Regional Formula

120. Children’s Book Trust

121. Opium Culmauon in
Punjab .

122. Foreign E.xchange Sur-
render by Residents of
India, . .

123. Rchabilitaion 1n Andn-
mans

124. Students Puraumg En-
gmcering Course .

125. Chromite i

126. National  Fire Service
College, Nagpur

127. Permanency  for Non-
Industnal Employec-

128. Defence Pmductmn Ex-
hibition

129. Theatre Hlil for Armad
Forces .

130, Ex- Scrvlcmens ﬁdwsory
Commutiee

131. Entry of Pmnmm in
India . . .

132, Land for Scheduled
Castes and Scheduled
Tnbes . . - .

133. Ministers’ Tour

134. Free and Compulsory
Primary Education.

135, Indian Institute of Tech-
nology, Kharagpur.

136. Explosivis in Manipur -

137. Gold Smuggling .

138.

ly of Iron lnd Sl:cci
gpun;ab

| Daxiy Diwyy }

CoLUumMNS

475
476"
476-77

477-78
478
478
479
479

479-80

480
480-81
481-32

482

482-33
484

484-85
485

485-86
485
487
487-88
488
488-39
489-90
490-91
491

492
492
492

492-93

WRITTEN ANSWERS TO
QUESTIONS—contd.

UsQ.

No.
139.

140.
141.
142.
143.
144.

145.

147.
148.
149.
150.
I51.
152.
153.
154.
155.

156.
157.
158.

Subject

Custom Hold up of
Goods for Nepal . .

Bharat Sevak Samaj
Utkal University .
Water-logging in D:Ilu
Steel Re-rolling Mills
Estimated Cost of Dur-
gapur Steel Plant . .

Claims of Indian Steel
Works Consuruction Com~
pany Limited . -
Expenditure on  Bhilai
Steel Plant, . .

Life  Insurance Cor-
poration

Export of Mclr.:.ng Scrap
Naga Hostiles

Posts  of Secrcianes
Ministries
Hindi In
ministraion
State Law M:.ms:cn
Conference

Undergwund F:m
Mines .

Foreigners  Act 1946—
‘Tnpura .

Gold Smugghng .
Scheduled Tribes
Untouchapility.

Delhi Ad-

in

PAPERS LAID ON T'HE
TABLE .

The following papers were laid

on
LA

-

the Table :—

copy of the statement re-

garding the recent visit of
Shri Morarji De:ai abroad .

2. A

S.0.
Scpt..

copy of Notification No.
dated the 29th
r, 19s8 under sub-

section (3) of Section 8 of the

Coal Mie,

(Ceorservation

and Safety) Act, 1952,

3. A copy of cach of the follow-
ing papers under sub-section

(2) of Section 16 of the Tariff

Commission, Act, 1951 :—

) chort

fi Commission on the
remmon price:
produced by the Tata
Iron and Steel Company,

of steel

648

CorumMns

49394

49495
495-96
496-98

498-99

495-500
400

501
501

502

503
503
50304

504
505
505

506—08

(1958) of the
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PAPERS LAID ON THE
TABLE—cond,

Corvmns

Limited snd the Indian
g?:i and Steel Company,

(i) Govzrmmznt Re ol tmn
0. SC(A)-2 (246)
the 13th October, !958.

(iii) Statement wunder the
pProvi.o _to sub-section
2) of Section 16 of the

iff Commiision Act,
1951, explaining the
réa.ons Why a copy of
each of the documents
referred to at (i) and (i?
sbove cpuld not be lai
within the period pre.cribed
in that sub-section.

4 Acoﬁy of each of the follow-

dles under Section 58

of the Delhi Development
Act, 1987 :—

(i) The D:lhi Deveclopment
Aathornity  (Election of
R:prc.entative of Delhu
Mucipal Corporation)

Rules, 1958, published
in N rification Np G.S.R.
39[8 dated the 17th May,
1958.

(ii) The Delhi Development

Authority Rules, 1958

ubli,hed in Notification

0. G.S.R. No, 479

dated the 14th June,
1958.

5. A copy of the statcment
regardiag resalts of investi-}
gatioas carried out by the
G:ological Survey of India
for Lignite in Quilon and
Trivandrum districts  in
Kerala State.

6. A copy of each of the follow-
ing Notifications under sub-
section (2) of Scction 3 of the
All ndia  Services Act,
1951 =

(i) G.SR. No. 790 dated
the 13th Scptcmb:r,t%fis
making ocertain ame
ments to Schedule ITIto
the Indian Admini tra-
tive Service (Pay) Rules,
1954, .

{Dany Drowee ]
PAPERS LAID ON THE

TABLE- contd.

Covunrans

(i) G.S.R. No, 7pt dated
the  13th Scpmnba
1958 making omninmmd—
ment, to Schedule III to
the Indian Police Ser-
vice (Pay) Rules, 1954.

7. A copy of each of the follow-

ing Notifications under sub-
section (2) of Section 3 of the

India  Services Act,
1951 :—

(i) G.S.R. No. 950 dated
the 18th October, 1958
making certin amend-
ments_ to Schedule III
tothe Indian Admini:tra-
tive Service (Pay) Rules,
1954

(ii) G.S.R. No. 974 dated
the 2sth October, 1958
making certain amend-
ment. to the Indian Cival
Service Provident Fund
Rl.llth) 1942,

(iii) G.S.R. No 975 dated
the 2s5th October, 1958
making certain  amend-
ments  to the Indian
Civil Service (Non-
Buropean Member. ) Pro-
vident Fund Rules, 1943.

(ivy G.S.R. No 976 dated
the 25th October, 1958
making certain  amend-
ment, to the Secietary
of State’s Service (Gene-
ral)  Proviaent Fund
Rule:, 1943.

(v) GSR No 982 dated
the 2s5th October, 1958
making certain smend-
mert to Schedule ITI
to the Indian Adminis-
trative Service (Pay)
Rukh 1954.

REPORT OF THE COM-
MITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS PRESEN-

Twenty-ninth Report was pre-
sented.
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CoLumMNs CoLumns
CALLING ATTENTION The Deputy Minister of Irriga-
TO MATTER OF URr- tion md Powcr (Shri Hathi)
GENT PUBLIC IMPOR- moved that the Indian  Elec-
TANCE . % . .  Sob—I0 tricity é ndment) Bill be
Shri Premp R. Assar called rcfcrrt to a Joint Committee.

the attention of the Minis~ The consideration was not

ter gf dmea. to the re- concluded.

Borted Suappearance of some DISCUSSION RE : GANGA

Finance, Ncw Delhi. e BARRAGE PROJECT. 5B0~=644

Minist f Finance (Shri .

Mor:,ie.r ggﬂ.l) clu: Shri Tridib Kumar Chaudhuri

statement in regard there to, raised a d!u%us%wnmul'} a:}i:!le

statement laid on the e

BILL INTRODUCED 516 by the Minister of Irrigation
The Assam Rifles (Amendment) and Power on 2nd Septem-

Bili ger, 1958 1r1c1 ) (nnsa*MmBarnscf
o roject. ¢ ster O

BILL PASSED . . . 516—3s Transport hmdS Coilnml;lmi)
iste . : cations  Shn an|
Th::‘:é:? m}';_(;'? ll}:r'::)" ;.}:E::"S replied tothe acbate ana the

}Q, the consderation of the discussion was concluded.

Pomsons (Amendment) Bill.

The moten was gdopted. AGENDA FOR THURS-

After the caluse-by-clause DAY, 20TH NOVEM.

congideration the Bill was BER, 1958.—

passed as amen "ed.

MOTION _ TO  REFER Further discussion  on the
BILL TO JOINT COM- motion to refer the Indian
MITTEE UNDER CONSI- Electricity (Amendment) Bill
DERATION . 535—89 to a Joint Commitree,



